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LOK SABHA

Tuesday, August 27, 1968
* Bhadra, 5, 1890 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in_ the Chair]
ORAL ANSWERS TO QUESTIONS

ExporT OF FiLMs TO CEYLON

+
*691. SHRI M. §. OBEROI:
SHRI D. C. SHARMA:

Will the Minister of COMMERCE
be pleased to state:

(a) whether it is a fact that Ceylon
has recently decided to restrict the
import of Tamil and Hindi films from
India; and

(b) if so, its impact on the film in-
dustry and how much loss of foreign
exchange will have to be suffered on
this account?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI MOHD. SHAFI QURESHI):
(a) and (b). Government of Ceylon
have not imposed any restrictions as
such on the import of Tamil and
Hindi films from India. However, on
account mainly of its foreign exchange
difficulties, a 20% cut in import of
all foreign films was made with effect
from-January 1, 1968. Import licences
for this item are now issued subject to
remittances against Foreign Exchange
Entitlement Certificates. This is likely
to result in reduction in import of
Indian films also into Ceylon.

SHRI M. S. OBEROI: May I ask
the hon. Minister whether during his
brief visit to Ceylon, he had an op
tunity to learn something further about
this matter on the restriction of Indian
films by Ceylon and what was the
}-eaglion of the Government of Cey-
on !

SHRI MOHD. SHAFI QURESHI :
This does not apply to Indian films
alone; it applies to all foreign films
imported into Ceylon. This matter did
not come up for discussion. If and
when there is any discrimination
against the Indian films, the matter
will be taken up with the Ceylon
Government.

SHRI S. KANDAPPAN: [ want to
know if these restrictions are based on
their fear that the cultural impact of
these films supersedes the Ceylonese
culture. After independence, the rela-
tions between India and Ceylon have
not developed on proper lines. The
Government of India seems to be obli-
vious to the fact that they are zealous
in guarding the Buddhist culture that is
there. This has come after their ban
on relaying the Hindi songs and Tamil
songs and Telugu film- songs from
Radio Ceylon. That was somehow re-
solved some time back. Are the Gov-
crnment making any consistent efforts
to see that the Ceylonese are not under
any imaginary fear complex that we
are having some kind of cultural impo-
sition on them?

SHRI MOHD. SHAFI QURESHI :
As 1 have said, nothing like that has
come to the notice of the Government
of India. If there are discriminatory
steps taken against Indian films alone,
the Government will look into that
matter.

ALLOCATION OF STEEL SHEETS TO
BARREL FABRICATORS

“692. SHRI SITARAM KESRI:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to refer to the
reply given to Unstarred Question No.
462 on the 23rd July, 1968 and state:

(a) the reasons for allocating steel
sheets to barrel fabricators as per
assessed capacities when Government
were unable to allocate steel to original
fabricators even on one shift basis due
to acute shortage of steel sheets;
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(b) the reasons for undertaking as-
sessments of capacities in 1964 when it
was admitted that shortage of steel
sheets was a continuing problem; and

(c) whether the assessments under
such circumstances have resulted in
recognition of fresh capacity of M/s.
Hind Galvanising unauthorised
expansion of M/s. Standard Drum &
Barrel Manufacturing Company?

THE DEPUTY MINISTER IN
THE MINISTRY OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI BHANU PRA-
KASH SINGH): (a) AHocation of
steel has all along been made to all
Steel Processing Industries on the basis
of their single shift assessed capacities.

(b) Attention is invited to the reply
given to Lok Sabha Starred Question
No. 1698 on the 7th May, 1968.

(c) The circumstances in which the
capacities of the units have been recog-
mised have already been explained in
reply to Lok Sabha Starred Question
No. 250 on the 24th November, 1967.
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“The Chief Minister of West
Bengal, in his letter to the Minister
of Industries has urged that Hind
Galvanising and Engineering Co.
Private Ltd., should be allowed to
undertake manufacture of 40 to 45
gallons of standard steel drums. At
present, under their registration cer-
tificate, they can only manufacture
drums of four to five gallons and

up to 10 gallons only of 60 and 90
gallons.”
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“In these circumstances, it is not
possible to agree to the proposal
of Hind Galvanising and Engineer-
ing Company. A letter to the Chief

Minister of West Bengal is placed
below.”
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SHRI F. A. AHMED: Let me deal
with the question in my own way. On
the basis of assessed capacity, they
were given these sheets for the purpose
of manufacturing drums. But later on
when between the representatives of
the oil company and the representa-
tives of the manufacturers it was found
that they were not manufacturing
drums according to the requirements,
it was decided that it should be con-
sidered whether new units should be
registered for the purpose of manu-
facturing or the existing units have the
capacity to manufacture this. There
was an examination and it was found
that the existing units had capacity to
manufacture drums. In spite of the
fact that this letter was there, the mat-
ter was examined on the basis of
merits and it was found that this unit
— Messrs Hind Galvanising and Engi-
neering Company — was registered for
small drums and heavy duty barrels
and with a little addition of machinery
only, they could also contribute to the
manufacture of drums. Therefore, they
were also given the sheets and asked
to manufacture.
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SHRI F. A. AHMED: I have said
that this letter was taken into consi-
deration. After examination, it was
decided that this unit which was in a
position to manufacture it could be
given the sheets.

MR. SPEAKER: He has said that

the letter was taken into consideration.
The hon. member has read it and it
has entered into the record.
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SHRI S. M. BANERIJEE: Sir,
every time this question is put to the
Ministry of Petroleum and Chemicals
they say that it is under the Ministry
of Industrial Development. The entire

question of barrels and drums is in
doldrums.

MR. SPEAKER : What is the use
of arguing now about it? The matter
is before the Estimates Committee. Let
them report to us.
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INDO-AFGHAN TRADE AGREEMENT

+
*693. SHRI N. R. LASKAR :
SHRI ANBU CHEZHIAN:

Will the Minister of COMMERCE
be pleased to state:

(a) whether it is a fact that the Gov-
ernments of India and Afghanistan
have signed a new trade agreement for
the year 1968-69;

(b) if so, the main features, thereof;

(c) whether this agreement is likely
to increase the quantum of trade bet-
ween the two countries; and

(d) if so, in what respects?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) Yes, Sir.

(b) A statement showing the main
features of the new Indo-Afghan

AUGUST 27, 1968
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Trade Arrangement is placed on the
Table of the House.

STATEMENT
Main features of Indo-Afghan Trade
Arrangement for 1968-69.

(i) Imports into India of asafoetida,
cumin seeds and medicinal
herbs of Afghanistan origin will
*be allowed freely;

(ii) Imports of Afghan dry and
fresh fruits into India will be
permitted subject to quantitative
ceilings:

(iii) Not less than 159 of the coun-
ter-exports by the importers in
India, in payment for items
covered by (i) & (ii) above, will
be in the form of non-traditional
goods i.e., iterns other than tex-
tiles, tea, spices and coir pro-
ducts, and in accordance with
the E.P. procedures of the Re-
serve Bank of India; and

(iv) Imports of wool and cotton
from Afghanistan, and exports
from India of items such as
machinery, machine tools, auto-
mobiles iron and steel cons-
truction material etc., specified
in the Trade Arrangement will
be allowed against payments in
free foreign exchange.

(c) Yes, Sir.

(d) The New Trade Arrangement is
likely to result in expanmsion of the
overall Indo-Afghan Trade, and also
in the diversification of India’s exports
in non-traditional items.

SHRI N. R. LASKAR: Sir, with
regard to parts (c) and (d) of the ques-
tion, I would like to know the per-
centage of increase in our exports as
a result of this new Trade Agreement?

SHRI DINESH SINGH: That will
depend on the performance during the

year.

SHRI N. R. LASKAR: Sir, when
our hon. Minister visited recently the
State of Afghanistan their Commerce
Minister, Mr. Noor Ali expressed the
concern of his Government at the ex-
tremely adverse effect of the closure
of the land route on the Afghan trade
and economy. He said that his govern-
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ment had been making persistent efforts
to have the land route reopened. May
1 know what our Government is doing
in this regard?

SHRI DINESH SINGH: This was
a matter which had been discussed with
the Commerce Minister of Afghanistan.
It is a matter with which we are also
very deeply concerned. We are very
anxious that the land route should
be opened but with our present rela-
tions with Pakistan we are making
very little headway in this matter. But
we on our side are keen and the dis-
cussion that we had with the Afghan
Commerce Minister shows that we are
interested.

SHRI BAL RAJ MADHOK: Af-
ghanistan is a land-locked country and
there is no access for it to sea because
of the forcible occupation of Pakhtoon
area by Pakistan. So, its natural outlet
to sea has been barred by Pakistan and
it is preventing even direct access to
Afghanistan by road by India. Because
of the great imporiance of Indo-Af-
ghan relations from the political and
commercial point of view, may I know
whether the Government of India will
see that it provides subsidised a'r
transport to Afghanistan for export of
its goods to India and, secondly, whe-
ther the Government will liberalise its
terms for imports that we get from
Afghanistan?

SHRI DINESH SINGH: The Gov-
ernment of India is not proposing giv-
ing any subsidy for air transport of
goods between India and Afghanis-
tan......

SOME HON. MEMBERS: Shame.
shame.

SHRI DINESH SINGH: ..... be-
cause the sea route is open and goods
are travelling. 1 fail to understand the
shame part of it, because it is the tax-
payer who will have to subsid'se this.

SHRI SRADDHAKAR SUPAKAR:
Besides the air route, may I know if
there is any other trade route to Af-
ghanistan?

SHRI DINESH SINGH: T mention-
ed about the sea route to Afghanistan
just now.

2—5 LSD/68
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SHRI RANGA: The hon. Minister
was just now saying that he was ob-
jecting to the suggestion of subsidy
because he was afraid that the tax-
payer would have to pay for it. Is it
not a fact that it is at the cost of the
tax-payer that all these incentives for
exports are being given at present?
Why is it in this particular case alone
my hon. friend wants to trot out that
as a very cheap reply?

“SHRI BAL RAJ MADHOK : Mis-
placed love.

SHRI DINESH SINGH: The hon.
Acharyaji knows very well that when-
ever there is the question of the ut.li-
sation of the money, which is the
tax-payers’ money, we have to be very
careful about its spending and although
certain export facilities have been
given: there is no need felt so far in
this case. That is why I said ‘No". It
is not as if in my discretion I can give
subsidy. In consideration of all aspects
we felt that the money should not be
spent.

SHRI HEM BARUA: Is it not a
fact that during his recent wisit to
Kabul the hon. Minister discussed this
question of reopening of the land
route? If he did not, how does he
propose to improve the trade relations
between Afghanistan and India, which
is a very important matter?

SHRI DINESH SINGH: 1 have
said in my earlier reply that I have
discussed this matter.

SHR1 HEM BARUA: He had dis-
cussed it. He had discussion with the
Afghan Government about the land
route. We know it. We just want to
know the outcome of that discussion.

SHRI DINESH SINGH: It is not
in the hands of either Afghanistan or
us to open a land route. We only
agreed that every effort should be made
to achieve this.
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-SHRI SHRI CHAND GOYAL:
India has very close trade relations
with Pakistan and in fact most of the
consumer goods in Afghanistan age
exported from India to Afghanistan.
May I know whether Government has
eot any survey conducted to find out
as to in what fields and for what
Indian goods there is a market in
Afghanistan so that we can increase
our exports to Afghanistan and that
of Afghan goods to India?

SHRI DINESH SINGH: The hon.
Member mentioned that we had very
close relations. 1 would like to say
that we have still better relations than
what we had in the past. .

SHRI PILOO MODY: After your
visit?

SHRI BAL RAJ MADHOK: We
want them to be still better.

SHRI DINESH SINGH: I do not
know about my visit. There have been
some romantic speculations beyond
what .... (Interruption)

SHRI J. B. KRIPALANI: Did this
romance take place in Afghanistan or
beyond Afghanistan?

SHRI DINESH SINGH: Leaving
out the element of speculation in the
whole question, what I had said is
substantiated by facts and figures. Our
trade with Afghanistan ten years ago
was of the order of Rs. 3.35 crores
and last year it went up to Rs. 7.50
crores. It is certainly an increase by
any standard. So far as the question
of making a study of the Afghan mar-
ket is concerned, th's is being done by
the traders there and by our mission.
There is a long list attached to the
agreement about the goods which can
be spld from India to Afghanistan.

SHRI SHIVAJIRAO S. DESH-
MUKH: You are well aware, Sir, of
recent press reports about our efforts
to .undertake commercial sales of small

arms and army equipment to Malaysia
and South East Asian countries. Has
the hon. Commerce Minister had any
talks about commercial sales of small
arms and defence equipment to Afgha-

nistan?

SHRI DINESH SINGH: No, Sir.
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/ BILACK-LISTING OF MESSRS. AMIN-

CHAND PYARELAL

*694. SHRI ABDUL GHANI
DAR: Will the Minister of STEEL,
MINES AND METALS be pleased to
state :

(a) whether it is a fact that the firm
of M/s. Aminchand Pyarelal was
black-listed during 1963-64;
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(b) if so, for what period, how many
tmes and on what grounds;

«(c) the grounds on which the order
of black-listing the said firm was with-
drawn; and

(d) whether any Chief Minister sent
a D.O. letter to the Union Govern-
ment in their favour and, if so, the
details thereof?

THE DEPUTY MINISTER IN
THE MINISTRY OF STEEL MINES
AND METALS (SHRI RAM SE-
WAK): (a) to (c). During 1963:64, the
firm of Messrs. Amin Chand Pyarelal
was not black-listed by the Departmant
of Iron & Steel. However, an order
under the Standardised Code, banning
them and their associates for a per.od
of two years was issued by the Iron
and Steel Controller on "31st July,
1963. The ground for banning the firm
and their associates was the failure on
the part of M/s. Surrendra Overseas
(Private) Limited, an associate of Mes-
srs. Amin. Chand Pyarelal, to account
for 724 tonnes of Steel Rounds of sub-
standard quality, imported by them in
1957. The ban order was not with-
drawn during, but was allowed to ex-
plre at the end of, the currency of the
tlv;g;ycar period, viz., on 31st July,

(d) According to information avail-
able, no letter was addressed by any
Chief Minister to the Union Govern-
ment regarding the ban order -of 31st
July, 1963, against M/s. Amin Chand
Pyarelal,
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SHRI S. M. BANERJEE: In this
House a question was raised that they
“.Wamed an import licence for certain
imported articles to complete the Park
Hotel in Calcutta. We were assured
that this wquld not be given to them
because there were serious charges
against this particular firm. But the
Hotel has gone up as the Government’s
promises have gone down. We have
seen that in Calcutta. I would Iike to
know whether it is a fact that a bold
declaration has been made by one Mr.
- Jit Paul that since his company and
himself have stood 90 per cent of the
expenses of Durgapur Congress last
year, there is no power on earth which
can possibly.... (Interruptions)

Mr. SPEAKER: Has he said that
he has stood 90 per cent of the ex-
penses of Durgapur Congress?

SHRI S. M. BANERJEE: He has
said to many.....
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MR. SPEAKER: It is something
very strange. ... (Interruptions.)

SHRI S. M. BANERJEE : My ques-
tion is this. He has made a statement,
when the question was raised by Mr.
Limaye and others in, this House, that
all the Opposition combined together
will not be able to beat him because
certain Ministers are in his left and
right pockets and he has paid a huge
amount to Congress coffers. ...

MR. SPEAKER: He may ask his
question.

SHRI S. M. BANERIJEE: I want to
know why an import licence was given
to complete “the Hotel, whether there
were any restrictions and if so, why
those restrictions were not followed,
and what was the amount paid to the
Congress both for elections and for
Durgapur Congress. -

SHRI P. C. SETHI: I have no in-
formation about this.

SHRI S. M. BANERJEE : No infor-
mation?

MR. SPEAKER: How can the
Steel Ministry have information about
Hotels? ' :

Mr. Tiwary.

SHRI D. N. TIWARY : There were
serious charges against this firm. May
I know whether, at any time in the
past, the matter of Aminchand Pyarelal
was sent to the Vigilance Commission
and their opipion obtained and, if so,
what was their opinion?

SHRI P. C. SETHI: .The entire
deals relating to this firm and others
have been gone into by the Sarkar
Committee. Their report has come.
Their report was also sent to the' Vigi-
lance Commission and the Vigilance
Commission has concurred with the
entire report of the Sarkar Committee.

As far as certain transactions are
concerned which relate to contraven-
tion of foreign exchange regulations,
the matter has been referred by the
Sarkar Committee to the Reserve
Bank of India and they in their turn
have referred the matter to the C.B.I.
for inquiry. That inquiry is still going
on.
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SHRI UMANATH: The latest in-
vestigation with regard to the shady
deals of this company and its modus
operandi was by the Sarkar Committee,
and that Committee at various places
has consistently mentioned that this
shady deal was “possible because that
firm was in a position to get advance
information of any intended transac-
tions either by the public sector com-
panies or by the Ministry itself. It
has held so in that report. I understand
that subsequent to 1961 the Govern-
ment is in possession of a CBI investi-
gation report about the shady deal of
this company which mentions two
important dignitaries being the reci-
pients of financial favours from this
company, one belonging to the Cabinet
level and the other, another very im
portant.. ... (Interruptions) .

SHRI S. M. BANERJEE: This is
a very serious charge. He should men-
tion the names.

MR. SPEAKER : Not necessary,

SHRI UMANATH: My informa-
tion is that the CBI investigation re-
port which is in the hands of the
Government mentions Mr. Swaran
Singh and Mr. Hukam Singh, who is
a Governor, as being recipients of
financial favours from this company.
I am mentioning this because the Sar-
kar Committee holds that this company
has been receiving advance intimation
from higher-ups and all those things.
My question now is whether the Gov-
ernment placed this CBI investigation
report before the Sarkar Committee in
order to help it to come to a proper
conclusion as to the real culprits be-
hind the entire shady deal. If they had
not placed it, I would like to know
from the hon. Minister whether the
reason was to prevent the committee
_from catching hold of the real culprits.

SHRI P. C. SETHI: All the rele-
vant papers and records which were
asked for by the committee were sent
to them.

st 7y fawd @ “aeEs W AR, S
FT gaT9 AW E | FAT IR FEEATT
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SHRI P. C. SETHI: I am sorry
that the hon. Member is making such
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remarks about the Ministers and the
hon. Governor. No such thing has been
said by the Sarkar Committee. On
the other hand, the Sarkar Committee
has exonerated the two Ministers, Shri
Swaran Singh and Shri C. Subrama-
niam.

SHRI UMANATH: I am referring
to the CBI report. '

SHRI P. C. SETHI: The Sarkar
Committee has not said anything about
th;:ln. On the contrary, they have
said......

SHRI UMANATH: He is diverting
my question. My question was this.
Government are in possession of a
CBI report. Let him say whether it is
true or not. Secondly, I would like to
know whether that report was placed
before the Sarkar Committee. If it was
not placed I would like to know whe-
ther the reason was to prevent the real
culprits being traced. Let him come
out with the CBI report.

SHRI P. C. SETHI: All concerned
papers and reports necessary were put
before them. ’

SHRI UMANATH: He is trying to
go away from the question. I want a
categorical answer in regard to the CBI
report.

SHRI P. C. SETHI: I am not
try.ng to go away from the question.
Everything which was possible and
which was there was placed before
them.

SHRI UMANATH: My question
has not been answered. I am not asking
whether every paper was connected
and it was placed. My question is
whether the CBI report was placed
before them.

MR. SPEAKER: He need not re-
peat it. The question is very clear. If
the hon. Minister has information, let
him answer. If he does not have infor-
mation, let him say that he has no
information.

SHRI P. C. SETHI: I do not know
to which CBI report the hon. Member
is referring. All the connected papers
were placed before the committee; they
have gone into all the reports, and
this matter was referred to the Vigi-
lance Commission, before, and it was
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referred to the Commission, even after
the inquiry committee’s report; so, the
Vigilance Commission was in the pic-
ture. throughout.

SHRI UMANATH: Will he place
the CBI report before the House?

MR. SPEAKER: Can the House
presume that the CBI report was plac-
ed before the Central Vigilance Com-
mission?

SHRI P. C, SETHI: I do not know
to which CBI report he is referring.
The entire matter was placed before
the Vigilance Commission and the in-
quiry committee and the Vigilance
Commission has gone into it, and the
Sarkar Committee has gone into it, and
the Sarkar Committee’s report has also
been sent to the Vigilance Commission
and the Vigilance Commission has
completely concurred with the report.

SHRI INDER J. MALHOTRA:
Some time back, the Central Govern-
ment ordered an inquiry regarding the
issue and utilsation of stainless steel
quota in Jammu and Kashmir State,
and this firm was also involved in it.
May I know whether the hon. Minister

- is aware of this fact that such an in-
quiry had been ordered, and if so,
what has happened to that inquiry?

SHRI P. C. SETHI: I want notice.

st frAmoaw ;. Wt 9= Q@
A & A ¥ I g F faw
WA a7 9 g 2 fE e F

fosr gowe #1195 @M@ wAT
THHETH FT aAT4r 91, I ¥ T
wwE fear T A, a‘ﬁr—fﬁ'eﬁm

MR. SPEAKER : How can the Steel
Minister answer about income-tax?

SHRI SHEO NARAIN: They said
that the firm was going to be suspend-
ed. Why was it suspended. What hap-
pened to the income-tax arrears?

MR. SPEAKER: I know that the
hon. Member's question is very impor-
tant, but the Steel Minister cannot
answer it. That is the only d'fficulty.
In regard to income-tax how can the
question be answered by the Steel
Minister?
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SHRI SHEO NARAIN: This re-
lates to Aminchand Pyarelal. )

MR. SPEAKER: Everything per-
taining to Aminchand Pyarelal cannot
be answered by one Minister.

SHRI S. M. BANERIJEE: He wants
to know whether this was one of the
causes for blacklisting. He should
answer this.

MR. SPEAKER : If the hon. Minis-
ter can answer it, I have no objection.

SHRI S. M. BANERJEE: He
should answer the question.

SHRI P. C. SETHI: I could not
say about the all Government Depart-
ments and all the CBI reports and on
all the subjects. This is a bigger ques-
tion which would involve perhaps
other Ministries also.

SHRI KANWAR LAL GUPTA:
What are the main findings of the
CBI? Tell him to tell us the main
findings of the CBI.

SHRI P. C. SETHI : In what respect
and in what connection? Unless the
particular reference is given, how can
I say?

SHRI RANGA : Arising out of his
answer concerning the CBI reports in
regard to this infamous firm of Amin-
chand Pyarelals, would the hon. Minis-
ter, since he does not have the infor-
mation now, look into all those records
and be good enough to place those
recommendations on the Table of the
House as soon as possible, if net
immediately during this session at least
by the time we come back for the next
session?
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Shri S. M. Banerjee has already (&) = ag &= ¢ & wfumfot
referred to it, and, therefore, I need gy ATEE F i
+ not ment.on names of those great dig-
nitaries. Would the hon. Minister be
good enough to say specifically one 4l
thing? In regard to these allegations &9
that have been made, this is not the oy
first time that these allegations have -

been made. This is not the first time # gft E‘E
that these names have been mentioned () w
in th’s House; several times in the q';q-('q'lg} F O 30,000 FTIT

past they have been mentioned, and F T # 4,700 faer arfaer o

the Ministers concerned also had some- T oA oTE 2 oWy

thing to say in this House. - b ) -
Would the hon. Minister be good (v) afe & @ F@r a7

ehough to say whether that particular ~ Wha®Tdl & ™ LUSERL

T oE
CBI report was placed before the Sar-  fawg Far FramE & 7% &7
kar Committee and whether also, after .
the CBI concludes its report on the s fawm aur  wwawe

query made by the Reserve Bank of ®at (st Weedw reiergwz) :
India. that report would be placed {as) 7 o(w):
before that commission and whether qzg qv @y =T
both these reports or their summaries

would be placed on the Table of the

House? F ;ﬁfﬁqm ({fﬂzm e,
SHRI P. C. SETHI: 1 have already ( )ﬁﬁﬁ 10 Tgf & }ﬁ'iT‘I-‘{’T

stated that with regard to the foreign oEE  whfer EonfAad #
exchange infringement, the matter is i

gy il . T oI 97 WET &7
being investigated by the CBI. With wfew T % LS
regard to the imports that this party 7% 91 Faify, g & F Faw wew
has dome in excess of what they were 53w & w(¥e®i ¥ ¥ 7T FTIOAT
allowed Ilo_ do, abc;lul two or three F fqm=r w& ¥ @A F 37T 31
cases relating to these imports are : -
under inquiry by the CBL W‘“‘{'ﬁ'::: gm"";;i Pl g
As regards the other question about s ST § aﬁ@;’ﬂn e
the other subjects on which the CBI &y ' f{&" &
has inquired into the working of this =@ e I wEw far @ ww
firm, I shall certainly collect the infor- ~ SmavaFa1 Fw afedt &1 #14 &
Eation and place it on the Table of the 7w wgggM®i & 3= I=EERT
- R aw waq difga TEr | AT &
‘f“ﬁ~“":ﬁﬁ‘ﬁ'€?““ w0 favig &1 #TFT A AAEEA A
Femazlra & am & av = ! fEwr Wt ageAmE ¥ W TR
SHRI P. C. SETHI: Which report?, Sﬁzq,-:_-é’fgﬁsﬂﬁwﬁ'ﬂm
it gaferwen fafedy, Wi F Fra@aTE AL € ST
2%' st Wi ﬁ! (&) feama7, 1960 ® 941 A
ﬁmuﬁ:ﬁ 594,19850%W*_m*
o S o Ay fawra ord aw daet ¥ fad
w dtife foew aar ewew- gz fow oqr) s, 1961 W@
wid e g FA AT w4 fF 55,088 %o & Weq & Al
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g A gt g owww & fE
IFrC g

awAfaw Tt ® @ frm e
*697. s TW wEw W : &
dteitfre fawm aar swaEm-ew S
T FOTH A FA A fF )
(%) foadt swafgi # 25 sfa-
o & ffas fadeit = =it g€ 2
(&) 1966-67 W =7 wwufaal
T ToAaE e #7 feee-faadt
gaafn & wE; #x
(7) uoritfas =i w7 & wE
@ fw ¥ fraet fadel ooft mfwag
THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI RAGHUNATH
REDDI): (a) to (c)..-The information

is being collected and will be laid on
the Table of the House.

nwafaw =@ @ o fam @
*704. st wew fagrdt aoEa
sit fwo wo forg:
st T fag sooEe
w1 Sefe faww a9 GwEE-
wrd wdl ag &@TA FY FAT FIA fF
(%) Ut swfaal 1 @@ ot
2 o8 o waar o"T Seam §
25 wfowa siw § fo=d #wwrd
ot i gt ¥
(=) 1966-67 # I9a Fwfaai
3 vodifas z=1 &1 fEadr maoim
I F & AR

() 3% gwafr § qwwrd qar
ArsafaF gt &1 staa e 27
THE MINISTER OF STATE IN

THE MINISTRY OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI RAGHUNATH
REDDI): (a) to (c). The information

.is being collected and it will be laid

on the Table of the House.

SHRI S. M. BANERJEE: Previ-
ously the notice was only 10 days:

now it is 21. You know how questions
come up. They are all by ballot. and
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m the process some are lost. Even 7 : ' -
then, the Minister says that the infor- WR! A e e

mation is being collected. Kindly ad- 719 & F&{ difefeds  qfw #1
vice us what we have to do W st g owE F¢ famm @
MR. SPEAKER: We will have it 39fC & 9 %1 i%3 & fa

again. We will postpone it, if it is the F&HC FEA T W} ?
desire of the House. I will do that so &

that it does not lapse. =t “‘!‘('hl' et T
SOME HON. MEMBERS: Yes. e 9 g 5 odfs s

MR. SPEAKER: Let them get the 3900 W& 1 STAwm I 9%
information: we will take it up on faar 3 FA AET AT Q@Y
some other day. afes ww 3afeq s W @

THE MINISTER OF INDUS- f& { FT

TRIAL DEVELOPMENT AND a
COMPANY AFFAIRS (SHRI F. A. ~ -
AHMED): If hon. members want cor- & aaq#== ¥ @@ a1 91 S0 IqH
rect information. it will have to be T 5 I IAHT WIEE
collected from nearly 30,000 compa- :;%” AL

nies.

SHRI S. M. BANERJEE: So what? ol AW WA WOW: qg AT

SHRI F. A. Ahmed. These figures Gifefessr qfa 1 SFww A £
have to be collected by the Registrat: e qrig ot Wt wifwr & sk @

then they have to be verified with 4
records in the Ministry. Unless and 1T wHr e § IEET wE af9-

until 1 am sure about the correct in- fewa qréte wit sf=domed 9T 'E,
formation. it will not be possible to - R - -
give it. But T did have some survey E“” T A : ar gwan, At
of companies; if that will satisfy hon. #

members, that can be given. But if T > 5 7
they want exact information. it cannot % fau s woFw T @ a ’
be done within such a short time.

it
_SHRI §. M. _B?NER_JEE: r‘I-ée ﬁm war G & f
give incorrect nformation and then § o = f

correct it.

A

-
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A
! g‘ 4 ov v 3 A

QUi "
MR. SPEAKER : 1 do not think it R
will be possible even in the next two 01 ST% FI W TEE FWC qIW
T &

or three days to collect it. Shri Brij &9 &W FAA T R £
Bhushan Lal.

sit W fagrd wroddt: wegw

bl i S B WG, ET A G FT AR

B A

waa1 ¥ W 95 ¥ g 99 @ & fF T & f

T @21 A E "l AgRE & A fs T T R P
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W W gEEd G E, WA T A ——y

gew 93 7 fF oF wA aET - '

Frodre 1 AT I OF qwT w0 ox i foid a8 &
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“In more than 400 companies each
having over Rs. 50 crores paid up
share capital, the public sector com-
panies have got more than 25 per
cent shareholdings. Out of every crore
paid as donation to political parties,
Rs. 25 lakhs are paid by the Gov-
ernment to the political party.”

T qWI W AWwQ w1 gfe
Feq @ feafa ¥ &7

SHRI F. A. AHMED: As I have
said earlier, unless the entire informa-
tion is with me, it may not be possible
for me to confirm or contradict it.

SHRI LOBO PRABHU: Will the
Ministry collect information about
other donations? Would it also collect
information about foregin contributions
to them? Will it also collect informa-
tion on the contribution given by trade
unions to their representatives? Be-
cause, the principle should be that if
one side gives up the donation or
assistance it gets, the other sides should
also give up the same.

SHRI F. A. AHMED: 1 do not
know what the hon. Member means.
There are no organisations through
which foreign countries make these
contributions, so far as my ministry
is concerned. I have no organisation
through which this information could
be collected. If there is a feeling that
some contribution is coming from out-
side, it is for the hon. Member to
direct his question to the ministry
concerned and they will certainly sup-
ply him information.

SHRI K. LAKKAPPA : Is it a fact
that certain sections of the Congress
headed by Mr. S. K. Patil. ... (Inter-
ruptions.)

MR. SPEAKER: Yesterday also 1
requested you not to bring in the
names of persons who are not here to
defend themselves.

SHRI K. LAKKAPPA: ... headed
by big congress leaders who were de-
feated in the general elections but who
are in the working committee are put-
ting presswe to stop legislation being
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enacted to prevent donations by big
industrialists who are in the hands of
these congress leaders? What action
is this government taking to resist that
pressure?.. ... (Interruptions.)

MR. SPEAKER: Please allow the
Minister to reply. Otherwise, the alle-
gation goes unchallcpgod.

st o W who: T T ar
sfoamg g &r & faow & &7

SHRI F. A. AHMED: The hon.
Member is entitled to have his opi-
nion. Other persons including the
Congressmen are entitled to have their
opinion. Government cannot take any
action against people holding a diffe-
rent opinion.

SHRI TENNETI VISWANA-
THAM: The hon. Minister says it is
a matter of opinion. We want to know
whether they are going to introduce
legislation or not.

SHRI F. A. AHMED: It is already
before the House.

SHORT NOTICE QUESTION

STOPPAGE OF PRrRODUCTION IN ZINC
SMELTER AT UDAIPUR

SNQ 13. SHRI BHOLA NATH
MASTER :

SHRI YASHPAL SINGH:

SHRI KANWAR LAL
GUPTA:

SHRI NAVAL KISHORE
SHARMA :

SHRI CHINTAMANI
PANIGRAHI :

Will the Minister of STEEL, MI-
NES AND METALS be pleased to
state:

(a) whether it is a fact that the pro-
duction in Zinc Smelter at Udaipur
has been stopped thereby resulting in
unemployment of workers:

(b) whether it is also a fact that
huge stocks have piled up; and

(c) if so, the steps Government pro-
pose to take to meet the situation?
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THE MINISTER OF STATE IN
THE MINISTRY OF STEEL, MI-
NES AND METALS (SHR1 P. C.
SETHI): (a) The production in the
Zinc Smelter has been temporarily
stopped but no permanent or regular
employee has been retrenched.

(b) There has been accumulation of
stocks as under:—

Zinc ingots 4938 tonnes
Cadmium 23
Superphosphate ... 18650

(c) Steps are being taken by the
Government to review and restrict the
import of zinc and superphosphate to
the minimum. Import of cadmium has
been restricted. In the case of zinc,
arrangements are being made to divert
a part of the stocks for galvanising
purposes. Efforts are continuing to
clear the stock of superphosphate.
. Hon’ble Chief Minister of Madhya
Pradesh Government has assured to
take 15,000 tonnes of superphosphate,
on an immediate basis. ith these
measures the factory is expected to
resume production from 15th Septem-
ber, 1968.

“We have been dependent for
our zinc requirements on import
which caused a great drain on our
scarce foreign exchange resources.
I am particularly happy that the
quality of this metal is superior to
the one guaranteed under the agree-
ment with French experts.”

W™ ¥ ariw 6 WA T @
™ 9 AR I faw See s
sEwE Wt 200 T wfew T
RS F oak ¥ o foR g
¥ g 1wk oft 39 F g7 v gn:
“Hindustan Zinc Limited, since its
inception, has strived to attain opti-
mum production-and has succeeded
spectacularly having no public or

private unit in India capable of
claiming a similar result.”
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“Mr. Singh said, it is known that
the United States of America has a
stock of more than a billion tonnes
of fertilisers representing their one
year's production. It is also
believed that they are using strong
political and economic pressure on
developing countries for buying
their fertiliser. Re-financing of our
loans were made subject to our pur-
chasing their fertiliser.”

o oaz oA wgr ¢ R g W
¥ fropedafe @t W@ & gf
g v ® g & g wieanaw
T 7% W &7 W a6
& @ T A TN 9= w4 ArfE
gt ¥ FTOGHI FT AT PAT HTH
TET Y A% 7

=5t Wo Weo RS WET“ fas
N AEAWFEAT ¥ AAF §, W AW
o # wmawsar 85 & 88 gAT
= # wiwr v &, 65 EAX T
N 7 | T AF WA FT FAA B,
& g 9w g f& ozw owww A
# IUEA gWAT 18 FWIT A
T # & oA FHw 10 g
X ATEAT T A R, W oAE A
NI 27-28 EOTT I AT ¥4

st wuTET TA : 38 TN EA |

st Wo We #BV: 38 FATT T
WA A g1 AWNT, T AT 28
g o #Y o fAd ogwm oewen
F EWH A TE &7 THE FT AT
fear mar) wfew d= 7 fag W

-AUGUST 27, 1968

Oral Answers 1902

FH AT A1) oF T X 1966
F ww ow fav & = @ o
¥ @ qeaArsftaT 1 w1 9= 41
qr1 1966 ¥ o« ww fear a=

*»

f
T4
E-ﬂ

i
3
p

3
%ﬂgé?ﬁ

kl
El
PALHA A

*43
5&
EEEFF

g
2 g

|

|
as
i3
)

14
®
i



1903 Oral Answers BHADRA 5, 1890 (SAKA)  Oral Answers 1904
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SHRI N. K. SOMANI: It has
become patently clear that because of
the irresponsible issuance of free
licences by the Commerce Mini
for the import of 50,000 tons of zinc
this year alone, the indigenous plant
capacity is being forced to remain
idle and there is absolutely no coordi-
nation between these two Ministries,
which is entirely at the cost of foreign
exchange and an infant public sector
project. To my mind the only chance
1s that India should be able to develop
the export of zinc in times to come.
While the cost of imported zinc is
Rs. 2,800 per tonne, our cost of pro-
duction comes to Rs. 3,200 per tonne
which is inclusive of excise duty and
the high cost of power charged by the
Rajasthan Electricity Board. In this
context, may I know from the
Government of India whether it will
take steps to export zinc in the mear
future by cutting down the excise
duty and also bringing down the rate
of power which is being charged in
Rajasthan ?

SHRI P. C. SETHI : Our require-
ment of zinc in 1967-68 is 80,000
tonnes; in 1968-69 it is 88,00 tonnes
and in 1969-70 it will be 96,800
tonnes. QOwur total available produc-
tion mext year will be only 38,000
tonnes.  Therefore, there is hardly
any scope for trying to export. As
far as the import of zinc is concerned.
the price is Rs. 2,300 per tonne and
a counterveiling duty of Rs. 500 is
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put over it.  Therefore, from that
point of view also we will have to
heavily subsidise if we try to export.
So, there is no chance of export. Our
requirements are also much higher
than our production.

SHRI THIRUMALA RAO: Is it
not a fact that while units like DCM
are able to produce and sell their
products to Congress Governments,
a public sector project is not able to
sell its stock to Congress Govern-
ments ? What is the snag here ? Why
is it that the private sector is able to
command a better market than our
own institutions ?° Will the Minister
explain why it is so?

SHRI P. C. SETHI : As far as the
cost of superphosphate of Hindustan
Zinc is concerned. we are able to
produce it cheaper than private sec-
tor parties. It is true that we were
depending on their supplies to give
to Madhya Pradesh 25,000 tonmes
and Rajasthan 10,000 tonnes. We are
trying in the other States also but they
could not nmaterialise. Qur selling
price is comparatively much cheaper
than the selling price of the private
sector parties. But 1 would admit
that the sales organisation of Hindus-
tan Zinc has not yet picked up and
there is scope for improving the sales
organisation.

WRITTEN ANSWERS TO
QUESTIONS

AN a7 ARG W w1 A\
*695. St TWEATC WrEt W
wifoem & g8 TOId W oFAT AT
fw:

(%) w0 7§ w9 § f& am=m
T @ e 2w N T &
o 9T AT At gfadw @ oar s
YA 9T WAfew W 0es aur
o FT Ty Ty §;

(@) 7ar og Wt 7w & f%
gegmi & famfor & fodr age

sreaTy i fea € Wi

AUGUST 27, 1968

Written Answers 1906
(7) = wrE-Agw @ 9%
fafe s & gfear &1 aw
351 FT T IARMfAET ¥ ¥ qEgd
W # AT FC g@ER F R
wfemeat G &C & & ; o
(9) & 08 9w & wom
ofedi ¥ wEaw d=T o2 mar B
o afz g, @ ™ Ay § ae
FT FHAE & G 7
wiforea sarea & gu-sat (s qEe
(%) & (9) : wr@ & amEw
F WA 9T 23.94 o WA fFHowTe
¥ ¥FT 52.05 FfA fHouTe & wex
dmroes faar s &1 2w

INQuIRY CoMMISSION ON BIRLA
GROUP OF INDUSTRIES
*698. SHRI UMANATH:
KAMESHWAR
SHINGH : '
SHRI A. SREI:‘,DI-*LGLRAN_:T
SHRI P. GOPALAN:
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SHRI P. RAMAMURTI :
SHRI K. ANIRUDHAN

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to refer to the
reply given to Unstarred Question
No. 549 on the 23rd July, 1968 and
state:

(a) whether Government  have
considered the question of appoint-
ment of a Commission of Inquiry on
the Birla Group of Industries ;

(b) if sc, the decision taken in the
matter ;

(c) when the Commission is likely
to start functioning; and

(d) if reply to part (a) above be
in the negative, when the decision is
likely to be taken and the reasons for
the delay ?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) The nature of the
appropriate machinery to be set up
is still under the consideration of
Government.

(b) and (c). Do not arise.

(d) An early decision is now
expected. The reason for the delay is
that there are still some allegations
concerning various Ministries on
which Government have yet to take a
final view.

ProsecuTioN ©OF M/s. GuUzDAR
Katora CoaL MINES LTD. AND M/s.
CaLcurta SaFe Deposit Co. L1D.

*699. SHRI INDRAJIT GUPTA:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to refer to the
reply given to Unstarred Question
No. 4337 on the 19th March, 1968
and state :

(a) the action taken up to date by
the Registrar of Companies against
M/s. Guzdar Kajora Coal Mines Ltd.
for offences under Sections 143, 150,
193, 285, 292,-297, 301, 303 and 307
of the Companies Act;

(b) The pmgmss made with the
prosecutions against M/e.

Written Answers BHADRA 5, 1890 (SAKA)
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Calcutta Safe Deposit Co. Ltd. for
similar offences ;

(c) whether Government are aware
that thousands of small and medium
depositors will be ruined if the firm
mentioned in part (b) above is asked
to wind up; and

(d) how Government propose to
protect the interests of these deposi-
tors?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT® AND
COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) As stated in reply to
the Unstarred Question No. 4337 of
19th March, 1968, it was decided that
under the circumstances no useful
purpose would be served by launching
prosecutions under different sections
‘mentioned which appeared to have
been contravened. It was considered
that the better course would be to
apply to the Court for winding up of
the company. The liquidator can
have a thorough probe and appro-
priate action as may be called for
thereafter will be taken. Necessary
steps for winding up are being taken
and it is expected to move the Court
shortly.

(b) This company did not con-
travene all the Sections mentioned in
(a) excepting Section 285 relating to
not holding the Board of Directors
meeting periodically. For the reasons
stated in (a) above, no prosecution was
launched for this and other technical
defaults but it was decided to apply
to Court for winding up of this Com-
pany also. For defaults under Sec-
tions 210 and 220 in respect of filing
the company’s accounts for the years
1964-65 onwards, the company and its
directors were convicted for default
in 1964-65. The case relating to
1965-66 is pending and prosecution
for 1966-67 accounts is being
launched.

(c) It is seen from the published
balance-sheets of the Calcutta Safe
Deposit Co. Ltd. that it has not accep-
ted any d its from the members
of the public.

{d) Does not arise.
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EXPENDITURE ON ADVERTISEMENTS
BY INDIAN RAILWAYS

*700. SHRI PREM CHAND
VERMA : Will the  Minister of
RAILWAYS be pleased to state:

(a) the budget allotment and the
actual expenditure incurred on adver-
tisements in newspapers during the
year 1966-67 and 1967-68 and the
amount provided for in the budget
estimates for the year 1968-69 ;

(b) the names of newspapers which
received advertisements from Indian
Railways (all Railways) and the
amount paid to each newspaper
during the years 1966-67 and 1967-68
for publishing classified and display
advertisements, separately ; and

(c) the basis of selection of news-
papers for releasing Railway adverti-
sements ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) A
statement of actual expenditure in-
curred on newspaper advertising
during the years 1966-67 and 1967-68
is laid on the table of the Sabha.
[Placed in Library. See No. LT—
1930/68.] Since railway advertising
is decentralised actual expenditure
incurred by each railway/administra-
tion has been shown separately.

The information regarding the bud-
get provision for these years as well
as 1968-69 is being collected and will
be placed on the table of the Sabha.

(b) These particulars are being
collected and will be placed on the
table of the Sabha.

(c) Railway advertisements are
released to newspapers which are used
by the Directorate of Advertising and
Visual Publicity of the Ministry of
Information and Broadcasting, taking
into account the circulation and stand-
ing of the newspapers, the area in
which they circulate, their readership,
the subject of the advertisement and
other relevant factors.

UNLOADING OF COAL AND W0OD AT
AIMERE GATE AND TUGHLAKABAD
SHEDS (N. RLY)

*701. SHRI GADILINGANA
FOWD : Will the Minister of RAIL-

AUGUST 27, 1968
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WAYS be pleased to state:

(a) whether it is a fact that the
Railway wagons carrying coal and
wood are not unloaded at the Ajmere
Gate and Tughlakabad sheds for
several days ;

(b) whether it is a fact that the
Railway employees in connivance
with the big traders evade the demur-
rage on the coal and wood wagons ;

(c) whether any Officer has made
surprise checks as to wiy the wagons
are not unloaded on the fixed date;
and

(d) if not, whether Government
propose to depute any Officer to see
that the wagons are cleared and the
big traders are not given an undue
weightage ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) No
Sir, most of the wagons are unloaded
within the prescribed free time.

(b) No such cases have come to
notice.

(¢) and (d). As stated in answer to
part (a), most of the wagons are
released within the prescribed free
time.

Inspections are carried out by both
officers and Inspectors.

CLOSURE OF INDUSTRIAL UNITS IN

*702. SHRI ONKAR LAL
BERWA:
SHRI K. M. KOUSHIK :

SHRI S. P RAMA-
MOORTHY :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(2) the number of Industrial units
which were closed down in U.P. due
to recession :

(b) how many of thosc umits have
since started functioning ;

(c) the break-up of units which are
still lying closed ;

(d) whether the units which have
started functioning are producing to
their full capacity or even aooatdmg
0 the pro-recession capacity ;
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(¢) what steps have been taken to
see that the closed units start func-
tioning before long ?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) to (e). The required
information is being collected from
the Government of UP. and will be
laid on the Table of the House.

s =TT o
*703. =t W A

=it s |

it o dto WE :
1 afew SH 7@ @ W
FU oFOT F
(¥) |1 ¥ A7 TW =WER
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(w) #&x (%) : fr=fafes @
ofewifadl #, 9% FEFE A}
g 9, w7% H« fawwi #@
aifre W fear mm —
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CENTRAL ORGANISATION FOR FOREIGN
ProcEsses AND Know-HOwW

*705. SHRI CHENGALARAYA
NAIDU:

SHRI D. N. PATODIA :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether it is a fact that
Government propose to create a Cen-
tral Organization to look after the
purchases of foreign processes and
know-how ;

(b) if so, the purpose of the said
organization ;

(c) whether the organisation will
help the Foreign Investment Board,

y set up by Government, to
“ﬁgduhw the foreign collaboration;
a

(d) whether the various Ministries
are opposed to the organization because
this will curtail their powers ?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) to (c). The Govern-
ment are considering the feasibility of
procuring know-how and technology
on a centralised basis in respect of
cértain manufacturing sectors and pro-
cesses. The object of such centralised
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procurement, wherever this is found () =1 78 a9 & % w&w

practicable, is to avoid repetitive pur- _ .
chase of such know-how through war feeedy & amge s @ § wifs

different parties, involving heavy #gl X F@IX FT WX ¥ FOEN

foreign exchange liabilities, and to F 3y : 3 .
encourage indigenous research and ML e SR

technological development. The ques- (1) 71 @ @EE § WA

tion ef utilisation of various existing :
agencies for this purpose is under # feeett surafmi & #1 s

consideration. It may not be practi- ¥TF W@ guT 2 ; W
cable for any one organisation to ; .
procure, ar;i;imli!ate ?nd mt;an;mit to (w) afz &, @ w=fr =
others technologica w-how in  FmF sar & ofr 37 9 F4T FE
various specialised fields of industry. P 3 FHATE
(d) Does not arise. ’
arenfe fawre aar awaTg-Ed A
AGREEMENT WITH EUROPEAN COMMON ot
MARKET COUNTRIES (s swed st wgwr): (F) @
gt aat ¥ feel W O3 a@®

Will the Minister of COMMERCE
be pleased to state : fer M &1 s wmfeE. &=

(a) the arrangements arrived at W™, 9, ®IWg 9o T FAW WA
with the European Common Market grog #33 ¥ wgmar 3 1 &R

countries for giving facilities to India . . 5
on “items other than on handloom, TTC&Tl ®1 A WA AT FErHar

cotton and silk fabrics ; F mm fFomaEdes 9 &
(b) the nature of facilities being =T weEi # @i feeet fa=
given by them ; fom & =ww, g8 wEd @g ST

(c) the value of Indian goods likely .
to be exported to the FEuropean e & v wrgraa wfafam 3 s

Common Market and the advantages %9 4T JuNi #1. FAL M T
expected to be accrued to India there- 3% % % F7i%w 3 T=Fig S
from; and

(d) the further prospects of any ) .
increase in such exports ? £ gfaad o sfwfas 0

THE MINISTER OF COM- . ) §
MERCE (SHRI DINESH SINGH): @@ & ¥aw W @rami ¥ R
(a) to (d). A statement is laid on wW fet & WRER d@Oq &

the Table of the House. [Placed in Li- i ,
brary. See No. LT—1931/68.] faq woe & wqefa wif w@its

faeht # eaifom wd w@m

et . B2  FTCEW G N dEHE
aa‘ttrgafrﬁﬂ;:ﬁfmfﬁ TaR & el oy arrerd e
(%) et & mo @ wat & G C
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T & wfemiwl #1 IEwfaEt
¥ wEENg 9 AwWEEd 9T
gu &1 wgt o dwa g g, feel
oo gfesifat  gro wgmEr &
Ll

MANUFACTURE OF TENNIS BALLS

*708. SHRI S. S. KOTHARI:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether it is a fact that the
existing installed capacity for the
manufacture of tennis balls is suffi-
cient to meet the demand for such
balls in the country and that the
existing producers have represented
to Government that the total installed
capacity could not be used owing to
the shortfall in the imports of felt
required for such manufacture; and

(b) what arrangements Government
are g to ensure that adequate
supply of imported felt is made avai-
lable to the existing manufacturers of
tennis balls to enable them to achieve
full production ?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) Existing installed
capacity for the manufacture of tennis
balls is not considered adequate to
meet the envisaged demand. M/s.
Indian Rubber Manufacturers Ltd.
have represented regarding shortage
of imported melton cloth (felt) for the
manufacture of tennis balls.

(b) Import of raw materfals, inclu-
ding felt, is being permitted keeping
in view the availability of foreign
exchange.

Hours oF EMPLOYMENT REGULATIONS
FOR RUNNING STAFF

709. SHRI BRIJ] RAJ SINGH
KOTAH : Will the Minister of RATL-
WAYS be pleased to state whether it
is_a fact that the present Hours of
Employment Regulations for the
Railway Running staff are notygen-
ducive to efficient running of trains ?

Written Answers BHADRA 5, 1890 (SAKA) Written Answers
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THE MINISTER OF RAILWAYS:
(SHRI C. M. POONACHA): Th
provisions of the Hours of Employ-
ment Regulations are based on a
detailed consideration of all aspects
like proper operation of train services,
requirements of staff “etc. and it
would not be correct to say that the
present rules are not conducive to
efficient running of trains.

TRADE AGREEMENT WITH AUSTRALIA

*710. SHRI S. K. TAPURIAH :
Will the Minister of COMMERCE
be pleased to state:

(a) whether any trade agreement
has been reached or is under negotia-
tion with Australia following the
Pri:l:ne Minister’s visit to that country;
an

(b) if so, the details thereof ?

THE MINISTER OF COM-
MERCE (SHRI DINESH SINGH):

(a) No, Sir.
(b) Does not arise.

MEDICAL FACILITIES TO RAILWAY
EMPLOYEES

*711. SHRI MANIBHAI J.
PATEL : Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether it is a fact that there
are no arrangements for medical
treatment of those Railway employees
and their families who reside far away
from the Railway Hospitals and
Health Units ;

(b) whether any other assistance is
given to such employees who cannot
avail of the medical facilities from
the Railway hospitals and medical
units; and

(c) whether the Railway employees
who are residing 14 miles away from
the Hospitals and Health Units
in Delhi have opted for the
CGHS dispensaries located near their
residences and, if so, the number
thereof and the reasons for not accep-
ting their requests ?

THE MINISTER OF RAILWAYS
(SHRI - C. M. POONACHA): -(a)
Rallway employees rcsmmg in a place
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remote from a Railway hospital/
Health Unit or a Railway Doctor
may make their own arrangements
for any medical attendance they may
require.

(b) Such employees are entitled to
reimbursement of expenditure for
medical attention at non-Railway
medical institutions, to the extent per-
missible under rules.

(c) Railway employees numbering
1731 desired to avail of the CGHS
Scheme facilities at Delhi/New
Delhi. The possibility of coming to
an arrangement with CGHS authori-
ties for this purpose was explored, but
they did not agree to accommodate
the Railway staff under their scheme,
on a contributory basis.

EXPORT PROMOTION SCHEMES

*712. DR. RANEN SEN: Will
the Minister of COMMERCE be
pleased to state:

(a) whether  Government have
reviewed the working of the various
Export Promotion Incentive Schemes
and their effect on India’s export per-
formance ;

(b) whether Government intend to
continue these Schemes; and

(c) the annual expenditure incurred
by Government on these Schemes ?

THE MINISTER OF COM-
MERCE (SHRI DINESH SINGH):

(a) and (b): Yes, Sir.

(c) The expenditure incurred by
Government on cash assistance
schemes during the year 1967-68 is
Rs. 16.47 crores.

SurpLY OF RAILS AND RAIL WAGONS
10 USSR,

*713. SHRI BABURAO PATEL:
Wil the Minister of COMMERCE
be pleased to state :

(a) whether it is a fact that the
Soviet Prime Minister, when he visi-
ted India, merely gave promise to
buy “any number of rails and rail-
way wagons” from us, but did not

any definite order either for
rails or for wagons ; .
(b) the precise steps takem by

AUGUST 27, 1968
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Government after the Soviet Premier
Kosygin's promise to get the Soviet
Government’s actual order and with
what result and for what value; and

(c) if not, the reasons therefor ?
THE MINISTER OF COM-
MERCE (SHRI DINESH SINGH) :

(a) to (c). When the Soviet Prime
Minister visited India in January,

-1968, he expressed interest in buying

railway wagons from India on a long-
term basis. In pursuance of this,
M/s. Machinoimport, Moscow have
signed a Protocol with the State
Trading Corporation of India Ltd.,
for supply of 54,000 Railway Wagons
upto 1975,

The Soviet Union is also interested
in buying steel rails and other steel
products and it has signed an agree-
ment with Hindustan Steel Ltd., for
supply of 600,000 tonnes steel sec-
tions during 1968-70.

@ H W aw A @ Tt
w FE™
*714 St TW =T : ¥ W
g4t Tg Fam # oFW w9 fF
(F) = 7z s § f& =m@d

F ¥WEW@ F@ W, “wWF H
WA dF ¥ Wil g § el
F AWE FF & FF 9 g8 d@®
faare a8 feaT mr 91 ; wR

wforr e § ge-sat (st e
et ww) ¢ (F) S, A O e
WA A ¥ T AW A ¥ @
@R 7 ¥ qar giw & feafy &
HHA-gaF JeaieA < faar et 5w
g 3 & faawm w9 qu @
& fq¥ 9w S0 WEAEE RT3
o«
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MESsSRS. BHARAT BARREL AND DrUM
ManuracTUurRING Co. (P) L1D.,
BOMBAY

*715. SHRI S. M. BANERIJEE:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to refer to the
reply given to Unstarred Question
No. 1652 on the 30th July, 1968 and
state :

(a) the reasons for not accepting
the findings of the techmical officers
in respect of the assessed capacity of
the bitumen drum plant of M/s.
Bharat Barrel and Drum Manufac-
turing Co. (P) Ltd.,, Bombay;

(b) the date on which the said
company was informed that assessed
capacity of its bitumen drum plant
has not been considered for accep-
tance ;

(c) the reasons for not distributing
bitumen drum sheets also pro rata to
licensed capacities of bitumen drum
zf:;:iﬁmmrs in the interest of industry;

(d) whether Government propose
to inform the Joint Plant Committee
to take into consideration the licensed
capacity of bitumen drum plant of
the said firm ?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) As already explained
mreplympam(c)and{d)ofd:c
Lok Sabha Unstarred Question
No. 1652 on the 30th July, 1968, the

5—5 LSD/68

Written Answers BHADRA 5, 1890 (SAKA) Written Answers

1920

findings of the technical officers in
respect of the capacities of the bitu-
men drum plant of the firm were not
considered for acceptance as certain
matters needed further examination,
arising out of the report of the tech-
nical officers on the assessment of oil
barrel capacity undertaken during
1965. This examination has not been
completed yet.

() The firm was informed in letter
dated 26-5-66 that no revision of
capacity was possible for bitumen
drums.

(c) Bitumen drum sheets are issued
to Oil Refineries/Oil Companies, as
the demand of these sheets starts with
the envisaged production of bitumen
by the Refineries. Sheets are made
available according to requirements
for packing bitumen produced by the
Refineries.

(d) The Joint Plant Committee
have been informed of the licensed
capacity of M/s. Bharat Barrel &
Drum Manufacturing Co. (P) Ltd.,
for bitumen drums and also the pro-
duction of bitumen drums reported
by the firm during 1966.

ForeiGN INVESTMENT

*716. SHRI JYOTIRMOY BASU:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state what
adjustments were made immediately
after devaluation in the book value of
assets and corresponding entries rela-
ting to loans and other outstanding
debts in the books of Companies in
which there were foreign investments?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A.
AHMED) : The Government of India
has, vide its Notification No. GSR
129 dated the 3rd January 1968, a
copy of which was laid on the Table
of the House on 27-2-1968, amended
the provisions of Schedule VI of the
Companies Act, 1956 with a view to
enabling the com to make
adjustment in the value of the fixed
assets purchased by them from a
courriry outside Fndia consequent to a
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change in the rate of exchange at any
time after the acquisition of the assets
if any liability in respect of the
acquisition of such assets remained
unpaid on the date of the devaluation
and in respect of which increased
payment had to be made. It is not
possible to state what adjustments
have already been made or may be
made since the issue of the Notifi-
cation by thousands of companies
which may be concerned as there is
no requirement that they should
specifically mention in their balance-
sheets the additions made to the
original cost as a result of devaluation.
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SupPLY OF NATURAL RUBBER-

*718. SHRI ~CHANDRA SHE-
KHAR SINGH: Will the Minister of
COMMERCE be pleased to state: .

(a) whether the manufacturers of -

Tubber goods have complained about
the difficulty in securing supplies of
natural rubber at controlled price ;
(b) whether matural rubber is in
short supply ;
(©) ifso. the reasons therefor; and

(d) the steps taken to ensure ade-
quate supply of natural rubber to the
manufacturers ?

THE DEPUTY MINISTER = IN
THE MINISTRY OF COMMERCE
(SHR] MOHD. SHAFI QURESHI) :
(a) Yes, Sir.

(b) to (d). Owing to unusually
heavy and continuous rains in Kerala
during the current monsoon Season
and consequent interruption in tap-
ping operations, there has recently
been some set-back in the indigenous
production of natural rubber, which,
even under normal conditions, is pot
adequate to cover the full require-
ments of the rubber goods manufac-
turing  industry. The matter is
receiving - attention.

IMpACT OF CLOSURE OF SUEZ CANAL
‘0N INDIA’S TRADE

*719. SHRI BAL RAJ MADHOK: ~

Will the Minister of COMMERCE
be pleased to state:

(a) the value of India’s exports to
and imports from the U.S.A., USSR.,
UK. Japan, UAR. and Israel during

the first half of the year 1968,
country-wise ;
(b) the proportion of this trade

handled by the Statc Tndmg Cor-
poraum:l. .

© the’ addmonal cost on imports
during the same period  becguse of
closure of Suez'Canal’;

{d)-the steps taken to . diversify
Indm_s foreign trade and to cut down
from ‘the countries situated on

thn West: of the Suez Capal; and,
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* (e) whether any steps have been
taken to utilise the port of Eilat for
transhipment of goods through Israel
as an alternative to the Suez Canal ?

THE MJNISTER OF - COM-
MERCE (SHRI DINESH SINGH):
(a) to (e). A Statement is laid on the
Table of the House.

A statement showing the value of
India’s exports to and Imports from
the US.A, USSR, UK. Japan,
U.AR. and Isracl & STCS share in
them for the period January—April,
1968, (for which the data is availa-
ble) is attached. It is not possible to
state precisely the additional cost
incurred on imports by India as a
result of the closure of the Suez Canal,
but it is estimated that additional
expense of about 22.5 million Rupees
per month on account of higher
freight charges to be paid for our
unpons from the Western countries.

- It is the policy of the Government
to diversify India’s Foreign trade
product-wise and country-wise as far
as possible. The import policy is
aimed at meeting the country’s basic
needs, its developmental requirements
and at providing raw materials for
export-based industries with  due
regard to import substitution. It is
also aimed at securing imports from
the most advantageous sources.

The Government of India is not
aware of any such step.

_S'mcxs oF CoAL

*720. SHRI H'IMATSINGKA:
Will the Minister of STEEL, MINES
AND METALS be pleased to state:

(a) whether Government’s atten-
tion has been drawn to the larpe
stocks of coal at the pit-heads 1n
Bihar, Assam and Andhra Pradesh ;

. (b) if so, the latest accumulation of
coal stocks in each of these States;
and

(c) the steps taken by Government
with a view to ensuring the smooth
working of the coll.umes :n l.hese.
States 7 |



1925  Written Answers AUGUST 27, 1968 Written Answers 1926
STATEMENT
(Value in Rs. lakhs)
S| TOTAL IMPORTS IMPORT BY STC TOTAL EXPORTS FXPORT BY STC
No. Comn i1'68) U il 68 ingRe-
0. try (Jan-April ’68)  (Jan-April '68)  (Including Ag‘
(Jan-Alpn'I. 1968)
1968)
1 US.A. 2,5494 659.86 70,89 7.96
2 U.S.S.R. 45,45 394.89 40,35 87-05
3 UK. 50,40 1.16 62,35 6.04
4 Japan 40,13 —_ 52,31 24.36
5 U.AR. 12,78 2.15 4,87 —
6 Israel Negl. — 4 —_—
THE MINISTER OF STATE IN stocks in Bihar are somewhat on the

THE MINISTRY OF STEEL,
MINES AND METALS (SHRI P. C.
SETHI) : (a) Government are aware
of the large stocks of coal at the pit-
heads in Andhra Pradesh. While the

high side, the coal stocks in Assam
are insignificant.

(b) The latest position of coal
stocks in these States is as under:

(In million tonnes)

State March April May June
(Provl.) (Provl.) (Provl.)
Bihar 2.600 2.600 2.660 3-040
Assam 0.002 0.002 0.004 0.007
Andhra
Pradesh 1.037 0.940 0.950 1.060
(cJNticemrylstFpsg;takarg () = 2g sw § f& w=f
ensure the su of em as
available mat;::l;n{:s withpthe demand, %Y T W W Qif_ A
In respect of Andhra Pradesh coal =af/d § Y wwd faqr & 39
stocks, thefb}llk;f which is slack, ge T X Y % FT 2 § WK
ition of its disposal is under the
ggglsi:lmﬁon of the Singareni Collie- ¥ 51X ¥ faaw #<x 1 § fv =%
ries Co. Ltd. q ¥ ¥ AT Www ;
weaf aw R 2vw qv wn
T TR (@) ¥ ag it s & & @
5896. WY WiST W@ W : W WEIY qgY ME A wAw AT X
o Wy gy q@rA W oFAT SO o oy e % fasg fasra



1927
o fored o sy wwd A g
fer ar; w

(r) afz & @ @ T ¥
- wfpEt ¥ freg W osEAd #
o W &7

Wk Har (st |0 o :
(ﬁahs_“( Ho gTan)

(@) s (7). v &, "o

P E

EREEREE
I
=

:

ExpORT OF ART Sik CLOTH

5897. SHRI BABURAO PATEL:
Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact the Rayex
and the State Trading Corporation
have together secured export orders
worth Rs. 5.10 crores for the Art Silk
Cloth ;

(b) if so, the value of goods expor-
ted so far, country-wise ;

(c) the amount of profits expected
on the deal and the exact share of
Rayex in the profit; and

(d) the names and addresses of the
commission agents, in India and over-
seas, with the percentage of commis-
sions allowed to them on the above
transactions and the mode and
currency of payment of the commis-
sion ?
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THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI MOHD. SHAFI QURESHI) :
(a) Yes, Sir.

(b) Value of goods exported coun-
try-wise is:

Belgium Rs. 37,300
Canada Rs. 9,33,400
Total Rs. 9,70,700

(c) There is no profit earned on
export of art silk fabrics. Rayex
which is business associate of STC
for the export of Rayon fabrics, gets
one per cent as business commission.

_ (d) There are no commission agents
in India and overseas. Business was
secured by the Joint Sales Team from
the foreign buyers and the orders
bhave been distributed to Registered
Associates of Rayex for supply on
account of STC/Rayex.

BALANCE OF TRADE

5898. SHRI BABURAO PATEL:
Will the Minister of COMMERCE
be pleased to state:

(a) the annual statistics of our ex-
ports and imports in rupees during the
last three years, country-wise witht
annual differences in trade balances;

(b) the precise steps taken to in-
crease exports and balance the trade
in the case of countries with an un-
favourable trade balance;

(c) the items of import in which we
are still very badly dependent on
foreign countries, with the names of
the countries and the annual value of
such imports in rupees;

(d) whether steps can be taken to
cut down such imports to attain a fa-
vourable trade balance; and

(e) if not, the reasons therefor?

THE MINISTER OF COM-
MERCE (SHRI DINESH SINGH):
(a) A statement showing statistics
of exports and imports during the last
three years with annual differences in
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trade balances is laid on the Table of
the House. [Placed in Library. See
No. LT-1916/68.]

(b) The following steps are taken
fo increase the exports:—

(1) Negotiation of trade agree-
. ments; ’

(2) Opening abroad of. offices of
Export Promotion Councils and
Commodity Boards;

(3) Participation in Trade-Fairs
and Exhibitions;

(4) Deputation of Study and Sales
Teams;

(5) Conducting of market surveys
in foreign countries;

(6) Facilitating the setting up of
industries abroad by the Indian
Entrepreneurs;

(7) Exchange of Trade Delegations
and discussions.

(c) A statement is attached.

(d) and (e). It is the policy of the
Government to permit import of
such items only which are essential
to the economy of the country and
are not produced in sufficient quan-
tity to meet the demand. Import Po-
licy is constantly under review with
due regard to the increasing indige-
pous production and import substi-
tution and suitable changes are made
as and when necessary.

PRODUCTS LYING UNsSOLD IN HiNDUs-
TAN STEEL LTD.

5800, SHRI BABURAO PATEL:
Will the Minister of STEEL, MINES
AND METALS be pleased to state:

‘(a) the quantity, variety and the
value of products of the Hindustan
Steel Limited lying unsold for want of
demand;

(b) whether it is a fact that some of
the products were manufactured with-
out previously ascertaining the de-
mand and saleability of the products
in the market, particularly merchant
mill products and -billets;

AUGUST 27, 1968.

.in rates?

Written Answers 1930
‘() if not, the reasons why these
products are lying unsold in a seller’s
market; and '
(d) the steps taken to dispose of
these products . now rusting in the
yards?

\

JTHE DEPUTY MINISTER IN
THE MINISTRY OF STEEL, MINES
AND METALS (SHRI RAM SE-
WAK): (a) The stocks of materials
which Hindustan. Steel Limited are
finding difficult to dispose of are of
the order of 2,78,500 tonnes valued
approx. at Rs. 100 million. These
mostly comprise arisings and defec-
tives and small quantities of bars,
:g-)ucturals and untested blooms (mix-

(b) to (d). Most of the unsold pro-
ducts being of the nature of arisings,
their production is unavoidable. Spe-
cial steps including reduction in price,
wide publicity and attempts of exports
have been taken for their early dis-
posal. ‘

RATES IN REFRESHMENT DINING CARS
ON Mapras-DELHI ROUTE

5900. SHRI G. S. REDDI:

SHRIMATI B. RADHA
BAI:

Will the Minister of RAILWAYS be
pleased to state:

- (a) the reasons why in Refreshment
cars in all trains from Madras to
Delhi public is charged 0.11 paise. ex.
tra as Maharashtra ‘sales tax between
Wardha and Nagpur, while there is
no such additional charge in other
States through which the trains pass;

(b) whether the Railway authori-
ties propase to order uniform rates in
the Refreshment Cars throughout up
to the destination;

(c) whether it js a fact that Rs. 1.30
are charged for meals in the Refresh.
ment rooms and Rs. 1.80 in Refresh-
ment Dining Cars, while the menu,
quantity of rice and chappatis and the
service also are the same and even bet-
ter in the refreshment rooms; and

(d) if so, :the. reasons for disparity
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.. THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) and
(b). Railways have instructions to re-
cover Sales Tax, wherever leviable, at
rates prescribed by each State, on
sales made in each State whether in
the Refreshment Cars or in the static
catering units.

To eliminate the necessity of re-
covering Sales Tax in mobile catering
units passing through different States
at rates varying from State to State,
the suggestion to prescribe uniform
rates inclusive of Sales Tax for items
sold in the Refreshment Cars and
other mobile units is being examined.

(¢} and (d). Charge for a vegeta-
rian meal is Rs. 1.30 when served in
the Refreshment Room/Restaurant,
and Rs. 1.80 when served in Dining/
Restaurant/Buffet Cars and train com-
partments on all Indian Railways. On
the meals served in train compart-
ments from a static or mobile unit, a
service charge of 50 P. per meal is le-
vied in view of the additional expen-
ses incurred by the Railways on staff,
etc. There is no difference in the

“menu prescribed for meals whether
served from static establishments or
mobile units.

ALL INDIA RAILWAY COMMERCIAL
CLERKS ASSOCIATION, SECUNDERABAD

5901. SHRI G. S. REDDI: Will
the Minister of RAILWAYS be plea-
sed to state:

(a) whether the All India Railway
Commercial Clerks’ Association, Se-
cunderabad Division has voiced its
grievances several times to the Rail-
way Administration about their due
arrears;

(b) whether the grievances of staff,
such as arrears, night duty allowance,
provision for staff quarters, stappage
of all ad hoc promotions in higher
grade etc., have been represented; and

(c) if so, the action taken thereon?

‘THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) to
(c). On the South Central Railway, as
on other Railways, there are recognis-
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ed Unions which take up matters con-
cerning staff through the Permanent
Negotiating Machinery and appro-
priate action js taken by the Railway
Administration.

No representation from this unre-
cognised sectional association, referred
to in the question, has been received
by the Railway.

RAILWAY SCHOOLS AT LALLAGUDA AND
KAZIPET

5902. SHR1 G. S. REDDI: Wil
the Minister of RAILWAYS be plea-
sed to state:

(a) whether the South Central Rail-
way Commercial Clerks’ Association
Zonal Body, Secunderabad has sent
any memorandum to the Railway Ad-
ministration in the matter of schools
in this sector;

(b) whether the Railway Schools at
Lallaguda and Kazipet on the South
Central Railway have been degraded;
and

(c) if so, the reasons therefor?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) No.

(b) and (c). With the adoption of re-
vised pattern of educational set up in-
troduced by the Government of Andhra
Pradesh, the Middle Schools up to
VIII standard, which are now under
reference, were either to be upgraded
by addition of IX and X classes or
downgraded by deletion of VIII class.
As the children of Middle Schools in
these two places were already going
over 10 the non-Railway Schools
after completion of standard VIII
and as the financial implications were
large, it was decided not to upgrade
these schools, but to abolish Class
VIII in these Schools. The Scheols at
Vijayawada and Bitragunta were up-
graded in the process.

BANSAPANI-PARADEEP RAIL LINK
-5903.. SHRI G. C. NAIK: Will the
Minister of RAILWAYS be pleased
to state:
- (a) whether the propcsed Bansa-
pani-Paradeep railway line in the Siale
of Orissa has been.surveyed;
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(b) if so, the estimated cost;

(c) whether it is getting top priority
and when the work is likely to be
taken up;

(d) when the survey of the line was
started and when the same was com-
pleted; and

(e) the total expenditure incurred
thereon?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) Yes.

(b) About Rs. 46 crores.

(c) This line is not being consider-
ed for construction at present. How-
ever, for the movement of iron ore for
export vig Paradeep port, construction
of a new Broad Gauge line from
Cuttack to Paradeep has been taken
up.

(d) The survey was sanctioned in
1963 and completed in 1965.

(e) About Rs. 12 lakhs.

PriorITY TO COMMODITIES FOR WAGON
ALLOTMENT

5904. SHRI VIRENDRAKUMAR
SHAH: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether it is a fact that while
commodities like cigarettes, tobacco,
coffee and betelnuts are given class ‘C’
priority for wagon allotment, steel fur-
niture needed for home, hospital and
offices is given ‘E’ class priority;

(b) whether Government are aware
that steel furniture are more important
than cigarettes; and

(c) if the reply to parts (a) and (b)
above be in the tive, the ste
proposed to be taken to rectify
anomaly?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) Yes.
However, sponsored movements of
steel furniture on account of Central
and State Governments and Public
Undertaking can - also take place in
item ‘C’ priority. )

(b) and (c). The aim of the Prefer-
ential Traffic Schedule is tl:l.rce-fold.
namely, to effect movement of various
kinds of traffic, such as, foodgrains,
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fertilisers, salt etc., and finished pro-
ducts and raw materials for basic in-

dustries, such as cement, iron
and steel etc, according to their
urgency and importance, to pro-

vide for movement of all other
commodities in varying quantities in
item ‘E’ priority subject to quotas
fixed and to ensure that all types of
traffic have their share in the available
transport capacity to meet the needs
of the overall economy of the coun-
try in a more satisfactory manner.

IRON AND STEEL PRODUCTION

5905. SHRI VIRENDRAKUMAR
SHAH: Will the Minister of STEEL,
MINES AND METALS be pleased
to state:

(a) whether targets for the iron and
steel industry have been fixed for the
Fourth Five Year Plan;

(b) if so, the additional production
capacity as envisaged to be created in
the public and the private sectors;

(c) the break-up of the envisaged
iron and steel production in the public -
and the private sectors during the Plan
period;

(d) the outlays for the steel pro-
gramme for the Fourth Five Year
Plan and resources available and the
estimated requirements for the same;
and

(e) the export targets proposed to
be fixed under the Plan for the indus-
try?

MINES AND METALS (SHRI RAM
SEWAK): (a) No, Sir.

(b) to (c). Do not arise.

oY Fewa wsafaw 3T wrsafae
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PUNCTUALITY OF 342 Dn. TRAIN

5907. SHRI ABDUL GHANJ
DAR: Will the Minister of RAIL-
WAYS bec pleased to state:

(a) the percentage of punctuality of
342 Dn. train during May, June and
July, 1968 separately and the reasons
for its late running; and

(b) the details of the steps taken to
maintain the punctuality of this train?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a)
132, in May, 10% in June and
132 in July, 1968.

Late running of 342 Dn. Passenger
is caused by a variety of fuctors which
include displaced crossings with other
trains running late e.g., 37 Up Punjab
6—5LSD/68
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Mail, 341 Up Passenger, 1 JNK Pas-
senger, 1 FB Passenger etc. This train
also gives precedence to 38 Dn.
Punjab Mail near Bhatinda. Late run-
ning of these other trains has been cau-
sed largely on account of failures of
control and tele-communication caused
by thefts of copper wire, etc. Difficulties
encountered on ths saturated Rohtak-
Shakurbasti single line section also
contribute to the unpunctual runnmg
of this train.

(b) This service is already designat-
ed as a suburban service on the RoH-
tak-Delhi section and given preference
in the matter of crossings and preced-
ences. Every feasible effort is made to
ensure the punctual running of 342
Dn. Passenger and all avoidable de-
tentions are taken up for corrective
and punitive action in erder to improve
its running.

PunctuaLiTy oF 1 DKR aNp 2 DKR
(NORTHERN RAILWAY)

5908. SHRI ABDUL GHANI
DAR: Will the Minister of RAIL-
WAYS be pleased to state:

(a) the percentage of punctuality of
1 DKR at New Delhi and 2 DKR at
Rohtak during this year;

(b) the details of the steps taken to
avoid the late running of th:s Tocal
train;

(c) the action taken against the per-
sons responsible for Starting this train
late from terminus point Rohtak and
Safdarjang New Delhi respectively:
and

(d) if no action has been taken, the
reasons therefor?

THE MINISTER OF RAILWAYS
(SHRI C: M. POONACHA): (a) The
percentage punctuality of 1 DKR at
New Delhi and 2 DKR at Rohtak
during January, 68 to July, 68 was
46,5 and 37 respectively.

(b) 10 (d). Late running of these
trains was due to frequent control fai-
lures caused by thefts of copper wire,
teething difficulties felt in connection
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with the installation of power signall-
ing in Delh: area and also because of
difficult movement over the congest-
ed Rohtak-Shakurbasti single line sec-
tion. Every feasible effort is being
made to ensure the punctual running
of these trains and all avoidable de-
tentions are taken up for corrective
and punitive action.

1 DKR passenger ex. Rohtak is wor-
ked by the incoming engine of 2 DKR
passenger. At present, since there is no
suitable engine turn-table at Rohtak,
this incoming engine has to be sent
from Rohtak to Jind for turning and
brought back to Rohtak. An analysis
has indicated that the existing margin
available between the arrival of 2
DKR and the departure of 1 DKR is
often insufficient for this purpose, es-
pecially when detentions to the engine
take place on the busy Jind-Rohtak
section. In order to reduce the incid-
ence of late starts to 1 DKR Passenger
ex. Rohtak, works are in hand for the
provision of an engine turn-table of
requisite capacity for turning the en-
gine at Rohtak itself.

In order to reduce the incidence of
late starts to 2 DKR ex. Delhi Safdar-
jang, the existing margin of 30 mi-
nutes from the arrival of 1 DND Pas-
senger at Safdarjang the rake and en-
gine of which are utilised to work
2 DKR is being increased to 50
minutes,

As a result of these steps, it is ex-
pected that the performance of both
the trains will improve.

TRAIN FROM DELHI TO ROHTAK

5909. SHRI ABDUL GHANI
DAR: Will the Minister of RAIL-
WAYS be pleased to refer to the re-
ply given to Unstarred Question No.
9825 on the 7th May, 1968 regarding
introduction of a train from Delhi to
Rohtak between 11.10 a.m. and 4.40
p.m. and state:

(a) the progress made in the mat-
ter; and

(b) the time expected to be taken
to introduce a day-time train on this
chord? :

AUGUST 27, 1968
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THE MINISTER OF RAILWAYS
(SHR1 C. M. POONACHA): (a) and
(b): The question of introduction of
a mid-day train between Delhi and
Rohtak has been re-examined but not
found operationaily feasible at pre-
sent due to movement difficulties on
the Rohtak-Shakurbasti single line
section and over the Delhi/New
Delhi/Sadar Cabin triangle.

Quota 0F Raw Fims T10 Fim
PRODUCERS

5910. SHRI KASHI NATH PAN-
DEY: Will the Minister of COM-
MERCE be pleased to state:

(a) the quota of Raw Films allot-
ted 10 (1) Shri Mohan Sehgal, (2) Shri
P. S. Veerapa, (3) Shri N. N. Sippy
(4) Shri Mohan Kumar (5) Rajshri
Picture (P) Ltd., (6) Mahmood Pro-
duction (7) Shri V. Shanta Ram (8)
Subodh  Mukerjee Productions (9)
Shri Joy Mukerjee (10) Shri H.S. Ra-
wal, during the last three years;

(b) whether any complaints have
been received against these Film Pro-
ducers that they have misused the raw .
films quota allotted to them during the
said period; and

(c) if so, the action taken by Gov-
ernment against them?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI MOHD. SHAFI QURESHI):
(a) to (c). The information is be-
ing collected and will be laid on the
Table of the House in due course.

TRADE DELEGATION TO IRELAND

5911. SHRI RAMACHANDRA
VEERAPPA: Will the Minister of
COMMERCE be pleased to state:

(a) whether it is a fact that a High
Level Trade delegation is likely to
visit Ireland; and

(b) if so, when a programme for its
departure is likely to be finalised?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHR1 MOHD. SHAFI QURESHI):
(a) No. Sir.

(b) Does not arise.
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RAILWAY QUARTERS FOR WOMEN AND
SCHEDULED CASTES AND SCHEDULED
TriBES EMPLOYEES

5913. SHRI SIDDAYYA: Will the
Minister of RAILWAYS be pleased to
state: .

{a) whether it is a fact that since
1958 there were orders to the effect
that special consideration should be
shown in the allotment of Railway
quarters to women and Scheduled
Castes and Scheduled Tribes emplo-
yees;

(b) if so, whether those orders have
been withdrawn; and

(c) if so. the reasons therefor?

THE MINISTER OF RAILWAYS
(SHRI1 C. M. POONACHA): (a) Yes.

{b) Yes.

(c) The orders were not found prac-
ticable and could not be implemented
without making discrimination against
the rest of the staff.

FirsT CrLASS COACHES ATTACHED TO
Train Nos. 1067 aND 1068

5914. SHRI SIDDAYYA: Wil
the Minister of RAILWAYS be
pleased to state: _

(a) the age of the first class coaches
which are attached to trains Nos. 1067
and 1068 berween Mysore and Banga-
lore on the Southern Railway:

(b) whether it is a fact that con-
demned and overage first class coaches
are attached to these trains and the
journey over the small distance is un-
comfortable; and

(c) if so, what steps are being taken
to improve the situation?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a)
There are 10 1st Class coaches for
these trains and their age particulars
are as follows :

Under 10 years old — 3 coaches
Between 31 to 40 years
old - - TR
48 years old 1 coach
58 years old _— | B
10
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(b) Condemned coaches are not
used. Overaged coaches are attached
to these trains as on several other
trains also. But these coaches are
maintained to the required standard.
(c) In view of (b) above, the ques-
tion does not arise.

IMPROVEMENT OF STATIONS AT MYSORE,

NANJANGUD AND CHAMARAINAGAR STA-
TIONS

5915. SHRI SIDDAYYA: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether any schemes have been
taken up to improve the railway sta-
tions at Mysore, Nanjangud and Cha-
marajnagar; and

(b) if so, the details thereof?
THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) No.
(b) Does not arise.
T AET I TR WA a0 *
T AT NG W T

5916. 8t ®o fwo wuwv: v
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MANUFACTURE OF MOTOR CYCLES,

SOOOTERS AND TYRES

5920. SHRI B. K. DASCHOW-
DHURY: Will the Minister of IN-
DUSTRIAL DEVELOPMENT AND
COMPANY AFFAIRS be pleased to
state:

(a) the names and addresses of the
Companies which are manufacturing
motor cycles and scooters;

(b) the total number of Motor Cy-
cles and scooters being manufactured
by them and their break-up, company-
wise; and

(c) the names of the companies
which are manufactuting scooter and
motor cycle tyres?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) and (b). The names
and addresses of the companies manu-
facturing scooters and motor-cycles in
the large scale sector and the number
of such vehicles produced by them
during 1966, 1967 and up to July,
1968 are as indicated below:—

Production in Nos.

r —

Name & address of  Model of the 1966 1967 1968
the Company vehicle (Jan-July)
1 2 3 4 5

1. M/s. Automobile produ:ts Lambretta 8,632 13,270 9,609
of India Ltd. Bhandup, scooter
Bombay-T8.

2. M/s. Bajaj Auto Ltd. Vespa 10,389 15,982 11,177
Chinchwad, Poona-19. scooter
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! 2 3 4 5
3. Mys. Eafield India Ltd. Fantabulus 1.950 1,044 289
Royal Enfield Bulding, scooter
Tiruvottiyur, Madras-19. Motor Cycles 6,359 6,405 5,808
(Sherpa/Enficld)
4. M/s. Ideal Jawa (India) Pvt. Motor cycles 9,397 8,735 5,293
Ltd. Industrial Estate, (Jawa
Mysore-2.
5. M/s, Escorts Ltd., Motor cycles 9,283 8,108 5,284
18/4, Mathura Road, (Rajdoot)
Faridabad (Haryana).

(c) The names of the companies manufacturing scooter and Motor cycle tyres
are given below:

A. Scooter Tyre Manufacturers B, Motor cycle tyre Manufacturers
‘1. Mjs. Dunlop India Ltd., Calcutta. 1. Mjs. Dunlop India Ltd, Calcutta,
2. Mis. Firestone Tyre and Rubber 2. Mjs. Firestone Tyre and Rubber
Co. of India Pvt. Ltd., Bombay. Co. of India Pvt. Ltd., Bombay.
3. Mjs. Ceat Tyres of India Ltd.. 3. M/s. Madras Rubber Factory
Bombay. Ltd., Madras,
4. M/s. Madras Rubber Factory 4, M/s. Inchek Tyres Ltd,
Ltd,, Madras. Calcutta,

5 M/s. Inchek Tyres Lid.,
Calcutta.

Loss OF RAlLWAY PROPERTY fagvil & wren wafeat w1 faacw

5921. SHRI ABDUL GHANI .
DAR: Wil| the Minister of RAIL- 5922 :'.,," w "“"“;?_'
WAYS be pleased to state the value TTHTRATY s
of Railway property lost by theft, sa- 7 Tnforeq naT g q@rE & Fq
botage, accidents and due to mis- 4 5
management or use of inferior mate-
rial during the last four years? (%) = oz o9 § & freeadf

THE MINISTER OF RAILWAYS W1 ¥, falivean s 2wl & wreda

(RSHlRI C. M. POONAdCHA]: Loss to EEIRE] =NT iG] CFG Ffliiiiil?l 3

ailway property during the years

1963-64 to 1966-67 was as follows: — (@) 7 = W W= ¢ 5w
sofadl 1 faoor dwwra afa-

(i) Theft Rs. 1,29,07,014/- T ¥ f g @
(ii; Sabotage Rs. 24,17,009/- « gﬁm “m W 3 g -
(i) Accidents Rs. 3,29,54,304, -

(7) ¥ wIHTT @ WRY A AT
(iv) Due to mis-manage- gral § 77 % geraar o3 faere #%
ment or use of 2
inferior material. Rs. 1,000/~ wRT



1947

afeg sama & gusEr (s
TR W e (§) oY, g
(@) gufr wwfeat &1 fa@ewr

feTpTar wiwwvil & amaw ¥ fen

@ & awife faEt ®wifam geeEm

F1 w7 F fa¥r wwfas qww €
() S, =ft T80

W AEAT, BT & A &
fareg frmaa

5923. &l WX AW dwEv o wT
A A o @ # FOoFG F

(%) 7 az #= & & 19 @i,
1968 #1 TF WrUHA T UF T
FE ®I A AL ATA F HoEAET
WEH( qHATT, FET F FHANE 7
qgd @™ § WX S qur S
FITC #Y qIC W W 0 T

(1) &= W a9 q@ W SEiA
UF FE F1 AT AT A1

(7) 71 9= aF @ T A
7 oF R T W wEr ATao@r
W I A ¥ g A S
# faeg Far far ar;

(w) afz &, @ @ w9 &
freg o gro w1 FEETE
T 2; ®wx

(5) wfeer ¥ oHft s=emd 7 W@
a fad ;s & 0 R 7

Wk oAt (St Ao Ho TATWY):
(%) oF T@m & R

(=) & (7). g=m Hmdr @r &
2 o aW-9Ew 9T @ & St

farwm

19—-7-68 *1 &1 F " feaar
RO FTREM W OF we g faed
I FETA ¥ FgEw faee Ero,
St T AR IR i ==,

Written Answers BHADRA 5, 1890 (SAKA)

Written Answers 1948
ot T w7 ooF gAY W AR
fir 774 %7 @AY #®T AW
T | FRET A FH FIA ATA
faerett faor & o =+t fm 9w
F1 faoelt &ifrae & fae ok ==
Famar f& 0 G, wEmw faee
WG T o7 TwEiE aw w1 9 g
ot fo, mafg 20-7-68 #1, wEAF
faoelt w7 N1 mEEs fasEn

T QT AWT W WA FA F fEC
aifge e & owfit @ oAmE #
qw A T wmT g R
g ¥ wr q Ag e g

OFFICERS, CLASS III anND CrLass IV
EMPLOYEES IN RaiLways

5924, SHRI KARTIK ORAON:
Will the Minister of RAILWAYS be
pleased to state:

(a) the total number of officers in
the various scales and the number of
tribals among them on the Railways;
and

(b) the total number of Class I
and Class 1V employees in the various
scales and the number of tribals
among them?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) and
(b). The information is being collect-
ed and will be placed on the table of
the Sabha.

UTILISATION OF MANAGING AGENCY
PERSONNEL

5925. SHRI S. K. TAPURIAH:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether the Federation of In-
dian Chambers of Commerce and In-
dustry recently organised a two day
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conference in New Delhi, to study the
repercussions of the abolition of the
Managing Agency System, wherein
they demanded that the services of the
existing managing agency personnel
should be fully utilised till the expect-
ed emergence of professionalised ma-
nagement;

(b) if so, Government's reaction to
this demand;

(¢) whether any demand has also
been made about the remuneration to
‘be paid to the managerial personnel:
and

(d) if so, what was the precise de-
mand and Government’s reaction
thereto? :

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) to (d). The Federation
of Indian Chambers of Commerce and
Industry organised an All India Con-
ference of Company Secretaries and
Executives on the 20th and 2Ist ot
July, 1968. Government have not so
far received a copy of the proceedings
of the Conference and are therefore
not aware whether the Conference has
passed any resolution or made any de-
mand of the nature mentioned in (a)
and (c) of the question. However, in
the welcome address by Shri G. M.
Modi, President of the Federation, he
made the remark that: “Ii will be
wrong to abolish the agency
system”. He also pleaded for letting
the companies free to fix managerial
remunerations. In the context of-the
decisions already taken, Government
will examine the recommendations of
the Conference when received.

OFFICERS IN PUBLIC UNDERTAKINGS

5926. SHRI BHOGENDRA JHA:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) the total number of class 1 and
class I officers from Bihar in the
Heavy Engineering Corporation, Ran-
chi and other industries of the Union
Government and what is their propor-
tion to the total number of such offi-
cers; and

AUGUST 27, 1968
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(b) the proportion of such officers
belonging to the States in which pub-
lic sector undertakings are situated to
the total number of such officers em-
ployed in those undertakings?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) and (b). The informa-
tion is being collected and will be laid
on the Table of the House.

CHARGEMEN AND FOREMEN ON RAIL-
WAYS

5927. SHRI GADILINGANA
GOWD:
SHRI RAM
VIDYARTHI:

Will the Minister of RAILWAYS
be pleased to refer to the reply given
to Unstarred Question No. 1772 on
the 24th November, 1967 regarding
the wage structure of Chargemen and
Foreman versus those working in the
Government Undertakings and state:

(a) whether the information has
since been collecied;

(b) if so, the details thereof; and

(¢) if not, the reasons for the de-
lay?

THE MINISTER OF RAILWAYS
{SHRI C. M. POONACHA): (a) Yes.

(b) Though the, designations “Fore-
men” and “Chargemen” are commonly
used both on the Railways as well as
in the other Government Undertakings,
the nature of duties, responsibilities
and workload attached to the posts
so designated in the other Govt. un-
dertakings are different as they are en-
gaged in different manufacturing pro-
cesses of varying magnitudes. The pat-
tern of organisation js also different.
In some cases the scales of pay of
Foremen and Chargemen on the Rail-
ways are lower than those of similar
staff in the other Govt. Undertakings,
in others they are similar, and in yet
others they are higher. Moreover, the
scales of pay of Foremen and Charge-
men on the Railways are based on
the recommendations made by the Se-
cond Pay Commission for Central
Government employees. They are ac-
cordingly commensurate with their

SWARUP
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duties and responsibilities. Any com-
parison between Railway Workshops
and other Govt. Undertakings is not
apt, as the duties responsibilities, qua-
lifications, method of recruitment, ave-
nue of promotion, type of work, work-
shop facilities, etc., are not always si-
milar.

(c) Does not arise.

SOoYABEAN OIL STOCK WITH STATE
TRADING CORPORATION

5928, SHRI1 J. MOHAMED IMAM :
Will the Minister of COMMERCE
be pleased to state:

(a) whether it is a fact that the State
Trading Corporation has been holding
huge stocks of soyabean oil to the
extent of 60,000 tonnes imported from
the US.A. under the P.L.-480 pro-
gramme;

(b) whether it is a fact that much
of this oil is unsold and unfit for edi-
ble purposes; and

(c) if so, the amount of loss incur-
red on this account?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI MOHD. SHAFI QURESHI):
(a) The STC had a stock of 30,603
tonnes of Soyabean Oil on the 20th
August, 1968. A consignment of
27,188 tonnes is expected to be re-
ceived in a few days.

(b) and (c). No, Sir. Since April
1968, 37,661 tonnes of oil has been
sold, of which 14,581 tonnes has been
despatched and the rest is in the pro-
cess of being despatched, The oil is
fit for edible purposes. There has been
no loss in the import or sale of Soya-
bean oil.

forar g woaA § sgfaa wfa
aq1 srgfua snfaw wfedt & ward
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CoNVERSION OF LOANS TO PRIVATE
CoMPANIES INTO EQUITY SHARES

5930. DR. RANEN SEN: Will the
Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AF-
FAIRS be pleased to state:

(a) whether Government have any
proposal to introduce legislation to
enab'e the conversion of loans exten-
ded by the financial institutions to
private companies, into equity shares
in the event of default by such com-
panies; and

(b) if so; when the legislation is ex-
pected to be introduced?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) and (b). The matter is
under examination.

ExporT OF H.M.T. PrODUCTS

5931, SHRI SHIVA CHANDRA
JHA: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS be pleased to
state:

(a) whether it is a fact that the pro-
ducts of the Hindustan Machine Tools
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Ltd., are being exported to the United
States and other West European coun-
tries;

(b) if so, the total quantity export-
ed during the last five years and the
foreign exchange earned therefrom,
country-wise: and

(c) the total exports of the products
of the Hindustan Machine Tools Ltd.,
if any, to other foreign countries dur-
ing the last five years and the foreign
exchange earned therefrom during that
period. country-wise?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F.A.
AHMED): (a) Yes, Sir.

(b) and (c). A statement is laid on
the Table of the House. [Placed in Li-
brary. See No. LT-1917/68.]

TRADE RELATIONS WITH MANGOLIA

5932. SHRI SHIVA CHANDRA
JHA: Will the Minister of COM-
MERCE be pleased to state:

(a) whether it is a fact that India
has trade relations with Mangolia;

(b) if so, the items of exports and
imports with that country at present
and the annual amount of foreign ex-
change earned therefrom; and

(c) if the reply to part (a) be in the
negative the reasons therefor?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI MOHD. SHAFI QURESHI):
(a) Yes, Sir.

(b) As the Trade Apgreement with
Mangolia was concluded only on 13th
February, 1968, no trade tramsactions
in appreciable quantities leading to
foreign exchange earning appear to
have taken place as yet. The Directo-
rate General of Commercial Intelli-
gence and Statistics published statistics
for 1967-68 indicate that total imports
from and exports to Mangolia was of
the order of Rs. 120 and Rs. 657 res-
pectively.

(c) Does not arise.
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IssUE oF LICENCES FOR NEW
INDUSTRIES

5933. SHRI SHIVA CHANDRA
JHA: Will the Minister of INDUS.
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS be pleased to
state:

(a) how many new licences have
been issued since January, 1968 for
starting new industries and to whom;

(b) whether any complaints were re-
ceived against any Company which
got the licence or licences before Jan-
uary, 1968;

(c) whether these complaints have
seen settled; and

(d) if not, the reasons why new li-
cences were issued to such companies
whose past was not free from com-
plaints?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) During the period Jan-
uary to June, 1968, 18 licences have
been issued under the Industries (De-
velopment and Regulation) Act, 1951,
for the establishment of new indus-
trial undertakings.

Particulars of licences issued from
time to time are published in the fol-
lowing periodicals: —

(i) The “Weekly Bulletin of Indus-
trial Licences, Import Licences and
Export Licences”;

(ii) The “Indiamn
and

(iii) The “Journal of Industry and
Trade”,

Copies ot these publications are
supplied to the Parliament Library and
are also available for sale to public.

(b) to (d). The information is being
collected and will be laid on the Table
of the House.

Trade Journal”,

Top PuBLISHING HOUSES IN INDIA

5934. SHRI SHIVA CHANDRA
JHA: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND
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COMPANY AFFAIRS be pleased to
-state :

(a) whether it is a fact that the
Tatas have spread themselves in the
book publishing enterprise;

(b) if so, in which publishing houses;
and

(c) which are the ten top publishing
houses in the country and what is
their total paid-up capital in those
companies separately?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F.A.
AHMED): (a) to (c). Information
sought for in respect of publishing
houses registered under the Compa-
nies Act, 1956, is being collected and
it will be laid on the Table of the
House.
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1965-66 2359 0.22 6842 1.70
1966-67 8149 0.71 4384 1.36
1967-68 4675 0.53 10077 3.89
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BARREL MANUFACTURING UNITS

5936. SHRI SITARAM KESRI:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to refer to the
reply given to Unstarred Question No.
462 on the 23rd July, 1968
state:

(a) whether the increased demand
of barrels has been successfully met
by undertaking assessments in 1964 as
contemplated by Government; and

(b) whether information asked for
in parts (b) and (c) of Starred Ques-
tion No. 1698 dated the 7th May,
1968 has since been collected and, if
s0, the main features thereof?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) As explained in reply
to Lok Sabha Starred Question No.
1698 on the 7th May, 1968, the assess-
ments were undertaken with a view to
meeting the increased requirements of
barrels. The extent of satisfaction of
the demand would no doubt depend
upon the availability of raw material
from time to time.
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(b) Full details are not readily avail-
able and they are being still collected.

ALLOCATION OF RAW MATERIAL TO
BARREL AND DRUM INDUSTRY

5937. SHRI SITARAM KESRI:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to refer to the
reply given to Starred Question No.
190 on the 30th July, 1968 and state:

(a) whether Government are allo-
cating raw material to any industry as
per licensed capacity;

(b) if so, the reason why raw mate-
rial to Barrel and for Drum industry
is not being allocated on the basis of
licensed capacity; and

(c) whether the original barrel fa-
bricators could meet the requirements
of consumers to any extent subject to
the availability of raw materials and
whether it was appropriate to under-
take assessments to achieve needed
suppiy of 4700 tonnes per month
which could have been easily met by
the original fabricators?

v

THE MINISTER OF - INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) and (b). The licensed
capacity 1s generally the basis to be
taken into account at the time of allo-
cation of raw material. However, in
respect of steel processing industries,
allocation of steel was being made on
the basis of assessed capacities (steel
consuming capacities), even before the
coming into force of the Industries
(D&R) Act, 1951. The same proce-
dure has been continued in respect of
these industries after the said Act,
came into force. The drum and barrel
industry is also one such steel process-
ing industry.

(c) The position has already been
exp.ained. in replies to Lok Sabha
Starred Question No. 1698 on 7-5-68.

ALLOCATION OF STEEL SHEETS TO
BARREL FABRICATORS

5938. SHRI SITARAM KESRI:
Will the Minister of INDUSTRIAL
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DEVELOPMENT AND COMPANY
AFFAIRS be pleased to refer to the
reply given to Unstarred Question No.
461 on the 23rd July, 1968 and state:

(a) the date when the Joint Plant
Committee was advised to adjust the
quantity of steel sheets received short
by various fabricators in 1966-67 pro
rala to their assessed capacity;

(b) the reasons for deviating from
the usual practice of allocating raw
material 1o fabricators pro rafa to
their capacities and allocating it in
proportion to orders then with them;

(c) whether the particulars of pend-
ing orders furnished by the fabricators
were verified before the steel sheets
were allotted to them on the basis of
orders;

(d) whether such deviation in mak-
ing allocations was a right course
adopted by Government; and

(e) the reasons for undertaking as-
sessments of capacities resulting in
hardships to the original fabricators
who started receiving lesser raw mate-
rials than what they were receiving
before when Government were aware
that needed supply rate of 4700 tonnes
per month could never be achieved?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) to (d). The circums-
tances in which a different practice
was adopted during 1966-67 for the
purpose of allocation have already
been explained in reply to Lok Sabha
Unstarred Question No. 461 on the
23rd July, 1968. The Joint Plant Com-
mittee were advised suitably by the
Dte. General of Technical Develop-
ment in their letters dated 21/23-11-
1967 and 11-1-1968 regarding short
allocations to made up. Information
in respect of part (c) is being collect-
ed and will be laid on the Table of
the House in due course.

(e) Reference is invited to replies to
Lok Sabha Starred Question No. 1698
on the 7th May, 1968.
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InpustriaL Licesce’ 10 [.O.C. FOR
MANUFACTURING BARRELS AND DRUMS

5939. SHRI SITARAM KESRI:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY'
AFFAIRS be pleased to refer to the
reply given to Unstarred Question No.
1639 on the 30th July, 1968 and state:

(a) whether a final decision has
since been taken on the application of
the Indian Oil Corporation; and

(b) if so, the details thereof?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F.A.
AHMED): (a) No, Sir.

(b) Does not arise.

FOREIGN EXCHANGE FOR IMPORT OF
Liquor

5940. SHRI SRADHAKAR SUPA-
KUR: Wiil the Minister of COM-
MERCE be pleased to state:

(a) the total amount of foreign ex-
change allotted in 1967-68 for import
of liquor from abroad; and

(b) the
ported?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI MOHD. SHAFI QURESHI):
(a) Licences worth Rs. 23.46 lakhs
were issued for import of liquor etc.,
during the year 1967-68.

“(b) The total value of liquor im-
ported during the year 1967-68,
amounted to Rs. 36.92 lakhs which
cover import made for defence re-
quirements and un-authorized imports
not included in the licences.

total value of liquor im-

COMMITTEE FOR BOKARO STEEL
PLANT

5941. SHRI ANBUCHEZHIAN:
SHRI R. K. SINHA:

SHRI CHENGALRAYA
NAIDU:
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SHRI1 MANIBHAI  I.
PATEL

SHRI N. R. LASKAR:

Will the Minister of STEEL, MINES
AND METALS be pleased to state:

(a) whether it is a fact that a Com-
mittee consisting of high officials has
been appointed to expedite the execu-
tion of the Bokaro Steel Plant and to
devise ways of economising the cons-
truction works;

_(b) if so, the names and designa-
tions of the members of the Committee

(c) the main task of the Committee;
and

(d) when the Committee is expect-
ed to submit its report?

THE DEPUTY MINISTER IN
THE MINISTRY OF STEEL,
MINES AND METALS (SHRI RAM
SEWAK): (a) and (b). The Govern-
ment of India have constituted a Com-
mittee consisting of the following per-
sons to examine various aspects of
the scope for economy in the construc-
tion of the Bokaro Steel Plant:

(1) Shri §. S. Jagota, Adviser (Pro-
duction), Ministry of Finance, Bu-
reau of Public Eanterprises.

(2) Shri K. B. Rao, Adviser (Indus-
try & Mineral), Planning Commission.

_(3) Shri M. B. Silgardo, Chief En-
gineer, Central Engineering and De-
;gn Bureau, Hindustan Steel Limit-

(4) A representative of Messrs.
M. N. Dastur & Co.

(5) Shri J. C. Luther, Director, De-
partment of Iron & Steel, Ministry of
Steel, Mines & Metals—Convenor.

(c) and (d): The terms of reference
of the Committee are:

(i) to examine the requirements of
land for the plant and ancillary
facilities on the basis of an ul-
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timate capacity of 5—6 million
ingot tonnes of the steel plant,

(ii) to study the phased require-
ments of personnel of various
categories and their training
programmes and to suggest
modifications or improvements;

(iii) to explore the possibility of
economy in the construction of
housing and other amenities,

. specifically by construction of
multi-storeyed buildings and in
other ways;

(iv) to explore the possibilities of
economies in other related
fields.

The Commitice is expected to sub-

mit its report to Government by the
end of October, 1968.

DerosiTs OF IRON IN HARYANA

5942. SHRI ANBUCHEZHIAN:

SHRI CHENGALARYA
NAIDU:

SHRI N. R. LASKAR :
SHRI S. R. DAMANI:
SHRI RANJIT SINGH:
SHRI S. S. KOTHARI:

Will the Minister of STEEL, MI-
NES AND METALS be pleased to
state :

(a) whether it is a fact that rich
deposits of iron have been found in
the Tosham area in Haryana;

(b) if so, the details thereof;

(c) whether it is also a fact that
preliminary investigations have reveal-
ed that iron-content of the ore is more
than 50 per cent; and

(d) whether in Mahendergarh also
rich deposits of iron ore have been
found?

- THE DEPUTY MINISTER IN
THE MINISTRY OF STEEL, MINES
AND METALS (SHRI RAM SE-
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WAK): (a) Sma!l occurrences of iron
ore has been reported only from To-
sham area, Hissar district of. Haryana.

(b) and (c). The width of the iron
ore band varies from 0.08 metres to
0.50 metres and has got a strike length
of 50 metres. The approximate re-
serves are reported to ge of the order
of 2.500 wonnes. The iron percentage
in the samples analysed so far varies
from 39.2 to 58.8 per cent.

(d) The iron ore reserves in the
Dhanota-Dhancholi and Chappra-
Antri-Beharipur areas are reported to
be of the order of about 2—4 million
tonnes to a depth of 50 metres. The
iron content is about 60 per cent.

DEMAND FOR NoON-FERROUS METALS

5943. SHRI SRADHAKAR SUPA-
KAR: Will the Minister of STEEL.
MINES AND METALS be pleased
to state:

(a) whether any assessment of the
total market demand for non-ferrous
metals in the country has been made
recently; and

(b) if so, the total supply of non-
ferrous metals and the percentage of
shortage therefor?

THE DEPUTY MINISTER IN
THE MINISTRY OF STEEL, MINES
AND METALS (SHRI RAM SE-
WAK): (a) and (b). Yes, Sir. The
demand for non-ferrous metals in the
country is being assessed by the Plan-
ning Group on Non-Ferrous Metals
set up in connection with the formu-
lation of developmental plans for the
Fourth Plan commencing from April
1969. The estimated demand for and
indigenous supply of non-ferrous me-
tals for 1969-70 and 1973-74, in respect
of metals for which the assessment is
being made, is indicated below. The
fipures are tentative and will be fina-
lised after further consideration in the
Planning Commission. It may be stat-
ed that indigenous supplies will be
augmented by imports subject to the
availability of foreign exchange: —
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Estimated demand for and indigenous supply of Non-Ferrous Metals—in tonnes

1969—70 1973—74
Metal Indigenous produc- Indigenous produc-
Demand tion (including Demand tion (including
- scarp availability) scarp availability)
Aluminium *184,000 137,000 315,000 359,000
Copper 84,900 19,200 124,300 50,300
Zinc 96,800 38,000 141,700 106,000
Lead 66,600 16,700 97,400 50,400

(*includes provision for exports also)

PropucTtion oF CEMENT

5944, SHRI SRADHAKAR SUPA-
KAR: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS be pleased to
state:

(a) the total increase in the produc-
tion capacity of cement after its de-
control; and

(b) whether the target of produc-
tion for the Third Five Year Plan has
been reached?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) 2.59 million tonnes.

(b) No, Sir.
INDIA'S TRADE WITH CEYLON

5945. SHRI SRADHAKAR SUPA-
KAR: Will the Minister of COM-
MERCE be pleased to state:

(a) whether there is any increase in
the earnings from our trade with
Ceylon in the recent years: and

(b) the steps taken by Government
for increasing the volume of trade with
Ceylon?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI MOHD. SHAFI QURESHI):
(a) No. Sir.

(b) Apart from concluding a Trade
Agreement with Ceylon, Government
of India extended a line of credit of
Rs. 20 million to the Government of
Ceylon in February, 1966 for import
of consumer goods and another credit
of Rs. 50 million in August, 1967, for
import of machinery, machine tools
etc., from India. It has also been
decided to set up a Joint Committee
on Economic Cooperation charged
with the task of formulating and pur-
suing continuously measures for closer
cooperation between the two countries
in economic and commercial fields. An
exhibition of Indian export products
is being held shortly in Colombo to
enable the importers in Ceylon to see
for themselves the wide range of goods
being produced by the Indian indus-
tries. Tender notices and export oppor-
tunities to Ceylon are being given
wide publicity in India so that our
manufacturers/exporters could quote
for supplies required by that country.

DisTrIBUTION OF IMPORTED COTTON

5947. SHRI J. M. BISWAS: Will
the Minister of COMMERCE be
pleased to state:

(a) whether the Indian Cotton Mills
Federation has submitted a scheme for
the distribution of foreign cotton
among the mills:

tb) if so, the main features of the
scheme; and
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(c) whether Government have ap-
proved the scheme?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI MOHD. SHAFI QURESHI):
(a) Yes, Sir.

(b) The main features of the scheme
are:—

(i) Mills will be eligible to receive
allocations of foreign cotton
(global and PL-480) on the
basis of their spindles working
during any of the years 1965,
1966 and 1967;

(ii) Giving choice to the mills to
indicate their requirements of
global cotton from any of the
sources of supply:

(iii) Mills exercising option to import
foreign cotton will execute in
favour of ICMF guarantees for
importing cotton as may be
allocated to them which would
be forefeited in the event of
defauli;

(iv) Allotments made will be for
bona fide consumption. How-
ever, imported PL-480 cotton
will be allowed for sale, loan or
transfer.

(¢) The scheme is receiving the at-
tention of the Government.

ExPORT OF MANGOES

5948. SHRI J. M. BISWAS: Will
the Minister of COMMERCE be
pleased to state:

(a) whether Government have ex-
plored the possibility of increasing
export of mangoes to foreign count-
Ties;

(b) if so, the steps being taken in
this direction: and
(c) the quantity and the value of

mangoes cxported during the last
year?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI MOHD. SHAFI QURESHI):
(a) Yes, Sir.

(b) The following steps have been
taken to increase the export of man-
goes:
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(i) A Mango Delegation was sent
to some of the European count-
ries in 1966 to explore the mar-
keting possibilities of Indian
mangoes in those countries.

(ii) AIR INDIA are giving some
special freight concession for
export of mangoes to foreign
countries.
Some small consignments of
mangoes were sent by sea by
the S.T.C. during 1967 in order
to investigate the feasibility of
exporting mangoes on a com-
mercial scale to European
countries.

They had also sent sample parcels
of mangoes to our Commercial Repre-
sentatives in European countries for
distribution to selected departmental
stores and hotels for gauging the de-
mand.

(iii)

In order to give wide publicity to
our mangoes, two brochures were also
prepared by them and distributed to
departmental stores and consumers in
European countries.

(iv) Central Food Technical Re-
search Institute, Mysore, pro-
vides technical assistance for
developing the techniques of ex-
port of mangoes.

(c) 1075 tonnes of mangoes of the
value of Rs. 18.19 lakhs were exported
during the last year (1967-68).
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COMMITTEE OF SMALL-SCALE RUBBER
CULTIVATORS
5952. SHRI P. P. ESTHOSE:
SHRI K. M. ABRAHAM:
SHRI E. K. NAYANAR:
SHRI VISWANATHA
MENON:
Will the Minister of COMMEBCE
be pleased to refer to the reply given
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to Unstarred Question No. 312 on the
23rd July, 1968 and state:

(a) whether the Committee appoin-
ted to go into the problems of the
small scale rubber cultivators has sub-
mitted its report;

(b) if so, the details of the report;
and

(c) the decision taken thereon?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI MOHD. SHAFI QURESHI):
(a) Yes, Sir.

(b) In their report, the Committee,
which was required to go into the
economics of small holdings of rubber
of and below 4 hectares, have com-
mented at length on the present state
of such holdings and made recom-
mendations to improve their economic
condition. Their main observations and
recommendations relate to replanting
of low yielding areas with high yield-
ing planting materials, extension of
assistance intended for the benefit of
small holders to the small holdings
licensed by the Government of Kerala,
encouraging enlargement of small un-
economic units, expansion of nurseries
to meet increasing demands for high
yielding planting materials in the fu-
ture, organising regional tappers train-
ing schools, popularising smaller and
cheaper smoke houses among indivi-
dual small holders, organising co-ope-
rative processing centres in areas where
there is a concentration of rubber
holdings, increasing the quantum of
replanting subsidy to small growers,
encouragement to rubber marketing
societies by increased financial assist-
ance and better marketing facilities,
etc.

(c) The Committee’s recommenda-
tions are being examined.
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ADOPTION OF MODERNISED TECHNI-
QUES FOR RAILWAY ADVERTISEMENTS

5954. SHRI PREM CHAND VER-
MA: Will the Minister of RAIL-
WAYS be pleased to state whether the
Railways have adopted any modernis-
ed techniques for Railway advertise-
ments and, if so, the details of such
techniques and the result of their
adoption?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): Presu-
mably, the member refers to the diffe-
rent media of mass communication
which the Railways could take advan-
tage of. The Railways are making use
of all media of mass communication
like the press, radio, cinema slides,
films, exhibitions and publications like

posters, stickers, folders, brochures
and pamphlets.
The publicity thro the various

media is intended to bring about grea-
ter awareness among the people of
the services rendered by the railways
in the life of the nation. It is, however,
difficult to assess the results.

APPROVED ADVERTISING AGENCIES OF
INDIAN RAILWAYS

5955. SHRI PREM CHAND VER-
MA: Will the Minister for RAIL-
WAYS be pleased to state:

(a) the names of advertising agen-
cies on the amed list of each Rail-
way, both ian and with foreign
collaboration, together with their pro-
prietorship etc.;
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(b) when was the list of approved
advertising agencies drawn last, what
was the criteria for approving them
and what were the specific require-
ments for approval; .

(c) how much agency commission
was paid to each agency (by each Rail-
way separately) during the- last five
years, year-wise; and

_ (d) the interval after which this list
is revised and when its revision is due
next?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) Ser-
vices of the advertising agencies may
be commissioned on the Railways for
twWO purposes:

(i) for securing revenues by way of
commercial advertisements for
Railway media like station pre-
mises, publications etc.; and

for preparing art work for
advertisements, publications, ex-
hibitions, etc. as well as for
handling disElay advertisement
campaigns wherever this is con-
sidered advantageous.

(ii)

For purposes of commercial advertis-
ing through railway media, all adver-
tising agencies which are members of
the ‘Advertising Agencies Association
of India" and those accredited to the
Indian and Eastern Newspapers So-
ciety are automatically recognised by
the Zonal Railways. There is no sepa-
rate list of approved advertising
agencies kept by the Railways. -

No approval or recognition is ac-
corded to any advertising agency
which may be utilised by the Zonal
Railways for the purposes of getting
art work prepared.

In line with Government policy in
this regard services of advertising
agencies which have an element of
foreign collaboration are not utilised
by the Railways for such work;

(b) Does not arise.

(c) Information is being collected
and will be placed on the table of the
Sabha as soon as possible.

{d) Does not arise.
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_STAFF IN COMMERCE MINISTRY

5956. SHRT PREM CHAND VER-
MA: Will the Minister of COM-
MERCE be pleased to state:

(a) whether any survey of the staff
employed in his Ministry was made
during the year 1967-68;

(b) if so, the number of surplus
hands found in each class and the
policy proposed to be adopted in res-
pect of them;

(c) the number of additional hands
employed by his Ministry during the
period from the Ist April to 30th
June, 1968 (class-wise) and the num-
ber of new posts of Gazetted Officers
created during this period; and

(d) the details of surplus staff work-
ing with Ministers, Ministers of State,
Deputy Ministers etc. for which proper
=sanction has not been obtained?

THE. MINISTER OF COM-
MERCE (SHRI DINESH SINGH):
(a) Survey of some Directorates and
Sections of the Ministry of Commerce
was conducted towards the close of
1967-68. However, findin of the
survey were received in the current
financial year.

(b) The net effect of implementa-
tion of the recommendations of the
survey as on date is that 5 Class ITI
officials are surplus. In accordance
with the current instructions, such
staff is required to be placed at the
disposal of the Surplus Cell of the
Ministry of Home Affairs for re-
deployment.

(c) During the period 1-4-68 to
30-6-68, the following additional hands
were employed: —

Class No. of officers
I 4
I 6
mn 3
Total 13

During the same period, 7 Gazetted
posts were created.

(d) Nil,
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CORRUPTION, BRIBERY AND THEFT
CasSeS IN RAILWAY MINISTRY

5957. SHRI PREM CHAND VER-
MA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) the number of cases discovered
during the period from Ist April to
20th June, 1968 involving corruption,
bribery, theft and ©other criminal offen-
ces in his Ministry;

(b) the number of officials (class-
wise) and non-officials involved, sepa-
rately;

(c) in how many cases prosecution
was launched and how many cases
were referred to C.B.L;

(d) how many cases were caught in
1967-68, how many of the cases re-
sulted in conviction and against how
many departmental action was
taken, giving details; and

{e) what concrete steps have been
taken to prevent such cases?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) to
(¢). Information is being collected and
will be laid on the Table of .the
House.
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STANDARDISATION OF ALLOYS AND SPE-
ciAL STEEL PropuceDp IN INDIA

5959. SHRI GADILINGANA
GOWD:

SHRI N. SHIVAPPA:
SHRI K. M. KOUSHIK :

Will the Minister of STEEL, MINES
AND METALS be pleased to state:

(a) whether it is a fact that alloys
and special steel produced in the coun-
try are not according to the standards
and this has made the products un-
i)ogular and less competitive in the

ian markets;

(b) whether the products are facing
similar handicaps in foreign markets

(c) the total production of these pro-
ducts in India and how much of it is
being consumed in India and how
much of it is exported:

(d) the total imports of these pro-
ducts every year; and
" (e) whether steps have been taken
to standardise. these products to in-
crease their competitiveness.

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES
AND METALS (SHRI RAM SE-
WAK): (a) No, Sir. It is not a fact
that all the alloys and special steels
produced in the country are of sub-
standard quality. Generally, the qua-
lity of the products of alloy steels
plants is quite satisfactory, but the
products of some others may not be
of the same standard. The question of
materials becoming unpopular and less
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competitive due to substandard quality
does not, therefore, arise.

(b) Does not arise, as no exporis of
these categories of steel have been
made to foreign countries.

(c) Information is not readily ava:l-
able.

(d) The total imports of tool, alloy
and special steel during the last three
years have been as under:

Year Quantity Value
M(T (Rs. in thousand)
1965—66 129,459 204,931
1966—67 85,552 235,0547 Post
Devalu-
196768 81,704 271,353 ) ation.

(e) The Indian Standards Institute
has standardised most of the alloy and
special steels and has issued a number
of pamphlets. Indian manufacturers
have been advised to manufacture such
steel according to ISI specifications.

ExPORTS TO LATIN AMERICA

5960. SHRI GADILINGANA
GOWD: Will the Minister of COM-
MERCE be pleased to state:

(a) whether it is a fact that our ex-
ports to Latin America had fallen
down considerably during the year
1967-68 and, if so, the value thereof;
and

(b) the reasons for this decline and
the measures being taken to improve
the position?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI MOHD. SHAFI QURESHI):
(a) Yes, Sir. Our exports declined from
Rs. 9.94 crores in 1966-67 to Rs. 5.44
crores during 1967-68.

(b) Jute goods form the bulk of our
exports to these countries. Jute indus-
try has in the last few years developed
greatly in Brazil and Peru. Under the
LAFTA (Latin American Free Trade
Association) Treaty, their jute goods
enter the other Latin American coun-
tries free of import duties and this has
affected our exports adversely. Gov-
ernment are taking all necessary mea-
sures to diversify our exports to Latin
America. Trade Agreements have re-

.
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cently been concluded with Argentina
and Brazil. India has participated in
the Pacific International Trade Fair
at Lime (Peru). A representative of
the ST.C. has been sent to Uruguay
to discuss supply of railway equip-
ment. Visits of other Indian Tr:ﬁ
Export Promotion Delegations to La-
tin American countries are being
planned.

SuprLy OF CoaL WAGONS IN DELHI

5961. SHRI GADILINGANA
GOWD: Will the Minister of STEEL,
MINES AND METALS be pleased to
state:

(a) whether it is a fact that the retail
businessmen in Delhi were not sup-
plied coal wagons in June, 1968 by
the wholesale dealers;

(b) whether it is also a fact that
when the prices in summer season are
low, proper supplies of coal wagons
arc withheld by the big dealers result-
ing in acute shortage;

(c) whether it is also a fact that the
big businessmen keep their wagons
unloaded at the New Delhi Railway
Station Yard at Ajmere Gate for seve-
ral days;

(d) whether there is a large scale
black-marketing in the sense that the
coal wagons are not supplied to the
actual clients but to offiers in the mar-
ket and they realise higher prices;

(e) whether any drastic action has
been taken by cancelling the licences
of such traders; and

(f) if not, the remedial measures
adopted in order to ensure pro
coal supply to the citizens of Delhi?

THE DEPUTY MINISTER IN
THE MINISTRY OF STEEL, MINES
AND METALS (SHRI RAM SE-
WAK): (a) and (b). No, Sir. The
shortage was due to supply of less
wagons by Railways for coal in June,
1968 on account of diversion of a
large number of wagons for the move-
ment of foodgrains.

(c) No, Sir.

(d) to (f). Though the control on
distribution and prices of coal and
coke has been lifted, the importers in
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Delhi are required to deliver coal/
coke only either to licensed retailers
or actual consumers like industries,
hotels etc. to ensure that by and large
the prices of coal/coke remain within
reasonable bounds.

With a view to maintaining regular
and adequate supplies of coal, Delhi
Administration have retained the licen-
sing of dealers and the system of plan-
ning procurement by allocating wa-
gons to suitable importers. The quota
of wagons allocated to the importers
is reduced if they fail to procure even
509, of their quota and the wagons
thus released are allotted to other im-
porters or fresh entrants in the trade.
At present, supplies of coal/coke to
Delhi are adequate to meet the local
demands.

ProMOTION OF CLERKS IN THE CHIER
COMMERCIAL SUPERINTENDENT'S OFFICB
E. RaiLway, CALCUTTA

SHRI NAMBIAR :

SHRI C. K. CHAKRA.-
PANI:

SHRI MOHAMMAD
ISMAIL:

5962.

SHRI GANESH GHOSH:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether it is a fact that a large
number of Clerks of the Chief Com-
mercial Superintendent’s Office, Claims
Branch, Eastern Railway, Calcutta
working in the lowest grade for the
last 15 years have not been promoted
to higher grades:

(b) if so, the total number of such
clerks;

(c) whether Government have re-
ceived any representation from the
clerical staff;

(d) if so, the main points of their
representation; and

(e) the action taken thereon?

THE MINISTER OF RAIL-

WAYS (SHRI C. M. POONACHA):
(a) Yes.

(b) 93.
_(c) to (e). In this connection, atten-
tion is invited to the _a§surance
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fulfilled in the Lok Sabha in respect
of Unstarred Question No. 4577 dated
22-12-67 asked by Sarvshri Bhagaban
Das, Nambiar, K. M. Abraham and
K. Ramani.

ACCUMULATION OF OVER-CHARGE
SHEETS IN FOREIGN TRAFFIC ACCOUNTS
OFFICE, WESTERN RarLway, DELHI

5963. SHRI NAMBIAR : Will the
Minister of RAILWAYS be pleased
to refer to the reply given to Un-
starred Question No. 7265 on the 26th
July, 1967 and state:

(a) whether it is a fact that more
than one thousand over-charge sheets
have again been accumulated in the
Foreign Traffic Accounts Office, Wes-
tern Railway, Delhi due to shortage
of staff;

(b) whether it is a fact that there is
a shortage of staff as per duty lists in
the office; and

(c) the steps taken by Government
against the injustice to the staff of the
Foreign Traffic Accounts Office, Wes-
tern Railway, Delhi?

THE MINISTER OF RAIL-
WAYS (SHRI C. M. POONACHA):
(a) The flow of receipts, disposals
and outstandings of over-charge sheets
are not uniform. The number out-
standing in the third week of August
was 640 mainly on account of very
1]1;2;5; receipts from May, 1968 to July,

(b) No.
(c) Does not arise.

SURPLUS STAFF IN FOREIGN TRAFFIC
Accounts OFFICE, WESTERN RAaIL-
WAY, DELHI

5964. SHRI NAMBIAR : Will the
Minister of RAILWAYS be pleased
refer to the reply given to Unstarred
Question No. 8173 on the 23rd April.
1968 and state:

(a) the number of staff declared
surplus in each Branch separately in
the Foreign Traffic Accounts e,
Western Railway, Delhi; and

(b) if the staff is not sitting idle
without any work, how it has been
declared surplus?

BHADRA 5, 1890 (SAKA) Written Answers
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THE MINISTER OF RAILWAYS

(SHRI C. M. POONACHA): (a)
Goods Branch 34
Coaching Branch 8

(b) The stafi have become surplus
on account of simplification and me-
chanisation of Traffic Accounts pro-
cedure. However, pending their ab-
sorption against alternative posts, they
are being utilised for other work.

Loss T0 DURGAPUR STEEL PLANT

5965. SHRI ONKAR LAL

BERWA :
SHRI K. M. KOUSHIK :
SHRI D. N. PATODIA:

Will the Minister of STEEL, MINES
AND METALS be pleased to state:

(a) whether it is a fact that the esti-
mated loss that the Durgapur Steel
Plant is likely to suffer during 1968-69
would be nearly double the loss that
was suffered by the Plant during 1967-
68;

(b) if so, the causes therefor; and

(c) the total amount of steel pro-
ducts which remain unsold with the
Plant?

THE DEPUTY MINISTER IN
THE MINISTRY OF STEEL,
MINES AND METALS (SHRI RAM
SEWAK): (a) and (b). It is not possi-
ble to indicate the losses for 1968-69
at this stape. It would depend on the
production programme, marketing and
other factors.

(c) The stock of saleable steel with
the Durgapur Steel Plant as on
1-7-1968 was about 57,000 tonnes.
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SELECTION OF CONSOLE OPERATORS IN
MACHINE SECTIONS OF NORTHERN
RaiLwaY HEADQUARTERS

5968. SHRI SATYA NARAIN
SINGH: Will the Minister of RAIL-
WAYS be pleased to refer to the reply
given to Unstarred Question No. 9909
on the 7th May, 1968 and state:

(a) whether it is a fact that the
person employed as comsole operator
was nominated without any selection
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and the selection of the said post was
held only after the question was raised
m the Lok Sabha;

(b) if so, the reasons thereof:

(c) the reasons for deviation from
the prescribed minimum qualifica-
tions;

(d) whether some more qualified
staff available in the office represented
for considering their applications for
the eligibility for selection; and

(e) if so, the action taken by Gov-
ernment on the representations of the
staff?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) to
(c). When the posts of Console Ope-
rators were onginally sanctioned for
the Northern Railway in February,
1967, no minimum educational quali-
fications were prescribed for filling
them. but it was laid down that the
staff should possess Unit Record Ma-
chine background and take the stan-
dard aptitude test for computer work
of the suppliers of the equipment. QOut
of 12 senior persons with the Unit
Record Machine background, only 2
came up to the standard by the apti-
tude test. One of them later signified
that he did not wish to be considered
for the post and pending a final selec-
tion the other was posted as Console
Operator as a temporary arrangement
when the computer was commissioned
in May. 1967. In August, 1967, general
orders were issued laying down the
qualifications for the posts of Console
Operators and it was also specifically
laid down in those orders that “staff
already selected on the basis indicated
earlier should not however be disturb-
ed”. The employee who was posted
as Console Operator in May, 1967
after passing aptitude test was granted
similar relaxation.

Before the Question No, 9909 was
was replied to in the Lok Sabha on
7-5-1968, steps had already been taken
to process a selection on the basis of
the orders issued by the Railway
Board in August. 1967, and eligible
stafl were sent up for the aptitude test
on 27-2-1968. All the eligible staff who
had applied were considered for selec-
tion,
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TrADE WITH SouTH KOREA

5970. SHRI R. K. SINHA:
SHRI K. P. SINGH DEO:

Will the Minister of COMMERCE
be pleased to state:

(a) whether talks were recently held
with a Delegation of the Republic of
Korea (South Korea) for the expan-
sion of trade between the two coun-
tries;

(b) if so, the details thereof; and

(c) the total quantum of trade India
is currently having with South Korca
and North Korea, separately?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI MOHD. SHAFI QURESHI):
(a) and (b). Yes, Sir. An Official Trade
Delegation from the Republic of Korea
held talks with an Indian Trade Dele-
gation from the 6th to the 8th August
1968, on matters relating to expansion
of trade and economic co-operation
between the two countries. Copies of
the Agreed Minutes of Discussions
held between the two Delegations as
also copies of the Joint Press Release
issued after the trade talks, have been
placed in the Parliamentary Library.
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(c) Our exports to and imports from
the Republic of Korea during 1967-68
were of the order of Rs. 133.49 lakhs
and Rs. 40.51 lakhs, respectively. Dur-
ing the same period, our exports to
and imports from North Korea were
Nil.

INDO-CZECHOSLOVAKIA AGREEMENT
FOR SUPPLY OF MACHINERY FOR
ANDHRA PLANT

SHRI CHENGALRAYA
NAIDU:

SHRI N. R. LASKAR:
SHRI ANBUCHEZHIAN:

Will the Minister of INDUSTRIAL
OEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether it is a fact that an agree-
ment between India and Czechoslo-
vakia has been signed for the supply
of machinery for the Andhra Plant;

(b) if so, the main features thereof;

(c) the amount of assistance pro-
vided by the Government of Czecho-
slovakia under the agreement; and

(d) the items that will be manufac-
tured by the Bharat Heavy Plate and
Vessels Ltd.?

THE MINISTER OF INDUST-
RIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) Yes, Sir.

(b) The Skodaexport, Foreign Trade
Corporation, Czechoslovakia, with
whom the company have executed the
agreement, will supply machinery,
equipment and instruments inclusive
of standard accessories, anchoring ma-
terial and spare parts and special ac-
cessories accompanying documentation
for the production purposes of the
plant. They will also provide technical
co-operation at the erection of the
machinery and equipment which shall
be delivered by them.

(c) The total purchase price FOB
European port of the machinery,
equipment and instruments, including
standard accessories, anchoring mate-
rial and spare parts and special acces-
sories to be delivered by M/s. SKO-
DAEXPORT under the Agreement

5971.
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amounts to Rs, 2,02,27,994 which will
be met out of the credit granted by
the Government of Czechoslovakia So-
cialist Republic to the Government of
India under the “Economic Agreement
1959" and

(d) The company will manufacture
equipment required by fertilizer, petro-
chemical and other chemical industries
like -columns of various types,
vessels, heat-exchangers and Dished
ends etc.

AGREEMENT POR Power SuprLY TO
ALUMINIUM PrLant, KORBA

5972. SHRI BHARAT SINGH
CHAUHAN: Will the Minister of
STEEL, MINES AND METALS be
pleased to state:

(a) whether the Bharat Aluminium
Company has entered into any firm
agreement with the Madhya Pradesh
Electricity Board in respect of the
power supply to its proposed Alumi-
nium Plant at Korba: and

(b} if not, the reasons therefor and
when they propose to do it?

THE DEPUTY MINISTER IN
THE MINISTRY OF STEEL,
MINES AND METALS (SHRI
RAM SEWAK): (a) and (b). Nego-
tiations between the Bharat Alumi-
nium Company I.td.. New Delhi. and
the Madhya Pradesh State authorities
in connection with finalisation of an
agreement for supply of electric power
for the Korba (Madhya Pradesh) Alu-
minium Project have reached an ad-
vanced stage and the agreement is
likely to be concluded shortly.

Coal. SUPPLY FOR SATPURA THERMAL
" POWER STATION

5973. SHRI BHARAT SINGH
CHAUHAN: Will the Minister of
STEEL, MINES AND METALS be
pleased to state whether the National
Coal Development Corporation would
be completing the arrangements for
additional raising of coal from the
Patharkheda Coalfields in time so as
to meet the full requirement of the
Satpura Thermal Power Station of the
Madhya Pradesh Electricity Board?
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THE DEPUTY MINISTER IN
THE MINISTRY OF STEEL,
MINES AND METALS (SHRI
RAM SEWAK): The National Coal
Development Corporation have made
necessary arrangements to meet the
phased requirements of the Satpura
Thermal Power Station from the Pa-
tharkheda Colliery and on present in-
dications, no difficulty is envisaged.
Action is also being taken for driving
of a new pair of inclines at the colliery
for supplying likely future increase in
requirements of coal of the Satpura
Thermal Power Station of the Madhya
Pradesh Electricity Board.

Crisis IN SMaLL ScaLE Nrmric Acip
INDUSTRY

5974. SHRI SAMAR GUHA: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AF-
FAIRS be pleased to state:

(a2) whether it is a fact that small
scale nitric acid industry is facing a
serious crisis as a result of four-fold
increase in the price of sodium nitrate;

(b) whether 60 per cent rise in
import duty for sodium nitrate this
year has caused this crisis;

(¢) whether such an abnormal rise
in the price of sodium nitrate, which
is the main chemical used for the fm-
duction of nitric acid, is likely to lead
to closurc of many small scale acid
industries in the country; and

(d) il so, what steps Government
have taken or propose to take to hel
the small manufacturers of nitric acid?

‘THE - MINISTER OF
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) and (b). There has been
an increase in the price of Sodium
Nitrate due to the imposition of Cus-
toms Duty on the Chemical which is
now imported for Industrial use and
which was earlier imported free of
duty as a fertilizer. Representations
have been received from Small Scale
Units about the non-availability and
high price of Sodium Nitrate.

(c) and (d). To help the Small Scale
Units, the State Trading Corporation
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has already arranged for the import
of 1800 tons of Sodium Nitrate.
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Will the Minister of RAILWAYS be
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nstarred Question No. 1658 on the
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oF wet wot fgem qoft w1 arfew (2) the comparative figures of the

Taf #T wwdr | total number of Railway employees,
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the total acreage of railway land, the
total number of the arrival and depar-
ture of trains, hospital and other medi-
cal facilities, facilities for directly
catching trains for various directions
at Samastipur and Muzaffarpur sta-
tions ;

(b) what are the other factors which
are taken into account for deciding
about the location of the Divisional
Headquarters of Railway; and

(c) the decision taken by Govern-
ment 10 locate the office of the Divi-
sional Superintendent at either of the
above two places and the reasons
therefor ?

THE MINISTER OF RAILWAYS
(SHRI C. M, POONACHA) : (a) A
statement is laid on the Table of the
House. [Placed in Library. See No.
LT—1918/68.]

(b) Considerations of operational
and administrative efficiency primarily
govern the selection of the divisional
headquarters.

(c) A Notification on the divisiona-
lisation of the North Eastern Rail-
way issued on 13-6-68 has subse-
quently been cancelled by another
Notification dated 4-7-1968. There-
after no final decision on the proposals
o divisionalise the North Eastern
Railway has yet been taken.

CLEARANCE OF FOODGRAINS BY RAIL-
waAYS FROM PuniaB, HARYANA AND
RAJASTHAN

5981. SHRI BRL] RAJ SINGH
(Kotah): Will the the Minister of
RAILWAYS be pleased to state the
total tonnage of foodgrains cleared by
Railways from Punjab, Haryana and
Rajasthan upto the end of June,
1968 ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) :
the period from April 10 June 1968,
15.89,279 tonnes of foodgrains were
cleared by rail from Punjab, Haryana
and Rajasthan States.

FOREIGN-OWNED TEA COMPANIES IN
INDIA

5982. SHRI B. K. DASCHOWD-
HURY : Will the Minister nf COM-
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MERCE be pleased to refer to the
reply given to Unstarred Question
No. 8329 on the 23rd April, 1968 and
slate :

~ (a) whether the information regard-
ing the amount of foreign exchange
allowed annually during the last five
years and the amount of profits remit-
ted abroad annually during that
period by the Foreign-owned Tea
Companies in India has since been
collected ;

(b) if' so, the details thereof; and
(c) if not, the reasons for the
delay ?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI MOHD. SHAFI QURESHI) :
(a) No, Sir.

(b) Does not arise.

(¢) The requisite information has
to be collected from different sources
and is expected to take some time.

ISSUE OF LICENSES

5983. SHRI B. K. DASCHOW-
DHURY : Will the Minister of
INDUSTRIAL DEVELOPMENT
AND COMPANY AFFAIRS be
pleased to refer to the reply given to
Unstarred Question No. 9134 on the
30th April, 1968 and state :

(a) whether information regarding
the issue of licences to the various
firms has since been collected ;

(b) if so, the details thereof; and

(c) if not. the reasons for the delay?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT  AND
COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) 1o (c). As the data
required is to be collected from a
large number of sources it has not
yel been possible 10 obtain complete
information.

IssUE OF LICENCES TO MAFATLAL
Group OF INDUSTRIES

5984. SHRI B. K. DASCHOW-
DHURY : Will the Minister of
INDUSTRIAL DEVELOPMENT

AND COMPANY AFFAIRS be
pleased to refer to the reply given to
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Unstarred Question No. 9135 on the
30th April. 1968 and state :

(a) whether the information regard-
ing the issue of licences to Mafatlal
Group of Industries has since been
collected ;

(b) if so, the details thereof: and

(c) if not, the reasons for the
delay ?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND

COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) to (c). As the infor-
mation has to be collected from a
large number of sources, it has not
yet been possible to obtain complete
information.

FOREIGN AND INDIAN-OWNED TEA
CoMPANIES

5985. SHRI B. K. DASCHOW-
DHURY : Will the Minister of
COMMERCE be pleased to refer to
the reply given to Unstarred Ques-
tion No. 8179 on the 23rd April, 1968
and state:

(a) whether the information regard-
ing the foreign and Indian-owned tea
companies with their capital invest-
ments has since been collected:

(b if so. the details thereof; and

() if not, the reasons for the delay?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI MOHD. SHAFI QURESHD :

(a) No, Sir.

(b) Does not arise.

(¢) The required information has to
be collected from different sources.
This is expected to take some more
time.

Rate or INpDUSTRIAL GROWTH

5986. SHRI S. K. TAPURIAH:
Will the Minister of TNDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether a tentative decision has
been taken by Government on the
rate of industrial growth to be achie-
ved in the Fourth Five Year Plan :

(b) if so. what 15 the tentative rate
decided upon;
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(c) what will be the estimated out-
lay in the Public and Private sectors
for achieving such rate of industrial
growth; and

(d) what is the likely rate of indus-
trial growth to be achieved during
the current financial year?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A,
AHMED): (a) and (b). During the
meeting of the National Develop-
ment Council held in May 1968 it
was generally felt that a rate of growth
of 8 to 10 per cent should be aimed at
in working out the details of the
Fourth Five Year Plan.

(c) The targets for the Plan along
with outlay both in the public and
private sectors required for fulfilling
these targets will be decided when the
Plan is finalised.

(d) It may be possible to achieve
growth of 5 to 6 per cent during the
current financial year.

INCREASE IN ROYALTY ON MINERALS

5987. SHRI S. K. TAPURIAH :
Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether Government have lately
decided to increase the royalty rates
on major minerals except coal and
iron ore ;

(b) if so, the extent of increase in
each case; and

(c) how far this will increase the
cost of production of each of the ores
and how it is likely to affect the
exports of the different minerals ?

THE DEPUTY MINISTER IN
THE MINISTRY OF STEEL,
MINES AND METALS (SHRI RAM
SEWAK): (a) and (b), The requisite
information was laid on the Table of
the House on 23-7-1968 in reply to
Unstarred Question No. 410 by Shri
Hardayal Deveun.

(¢c) There has been practically no
increase in the royalty rates in respect
of important export-oriented minerals
like iron ore. manganese ore. mica,
coal, diamond and precious and semi-
precious stones which constituted 95%
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of the export value of minerals during
1967. In respect of the

minerals, it is not possible to assess
the effect of the increase in royalty
rates on the cost of production and
export of the minerals as the rates
have been increased recently.

ADVANCE INCREMENTS TO SPORTS-
MEN OF INDIAN RAILWAYS ;

5989. SHRI  MANIBHAI  J.
PATEL : Will the Minister of RATL-
WAYS be pleased to state:

(a) whether it is a fact that his
Ministry have issued orders to grant
advance increments to such sports-
men of the Indian Railways who repre-
sented the Railways and secured
positions in the National Champion-
ship ;

(b) if so, whether it is a fact that
some of the Northern Railway sports-
men who secured first positions in the
recent National Championship have
not been granted increments. whereas
those employees representing other
than Northern Railway and who
secured 2nd and 3rd position have been
granted increments; and

(c) if so. the names of such em-
ployees who have been thus ignored
and the reason therefor ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) Yes.

(b) and (c). Keeping in view the
overall performance of the sportsmen
concerned, his contribution in win-
ning the Championships and the fact
that they had already received con-
crete recognition earlier, it was deci-
ded not to grant advance increments.
As these cases are dealt with by
various Railway Administrations on
the merits of each case, it is not
possible 10 state whether such an
anomaly has arisen.

ACCOMMODATION TO RAILWAY
MINISTERIAL STAFF

5990. SHRI MANIBHAI .
PATEL : Will the Minister of RAIL-
WAYS be pleased to state:

* (a) the number of Railwa

terial staff working in the orthcrn
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Railway Headquarters, Divisional
and extra Divisional Offices stationed
at Delhi and New Delhi who have
been provided with Railway accom-
modation ;

(b) the number of such members of
the staff, mentioned in para (a) above,
who have not been provided with any
accommodation ;

(c) whether there is a proposal
under consideration for treating the
staffi of this category along with the
Central Government employees for
the purpose of allotment of accom-
modation ; and

(d) if not, the steps being taken by
the Railway administration to pro-
vide accommodation to these em-
ployees ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a)
1,148.

(b) 4,253.

(c) No.

(d) It is proposed to construct more
quarters for staff on a programmed
basis within the funds available for
the purpose.

DiversioN oF Goobs TRAFFIC TO
ROAD TRANSPORT

5991. DR. RANEN SEN: Will
the Minister of RAILWAYS be
pleased to state :

(a) whether the Railways have
suffered a loss of revenue due to the
diversion of goods traffic to road
transport in the recent years;

(b) if so, the extent of loss suffered
last year:

(c) the likely loss in the
year ; and

(d) the steps taken to prevent this
loss ?

current

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a)
During recent years, the railways
have lost some traffic to road trans-
port and this necessarily means loss
of some potential revenue to the
Railways.
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(b} and (c). Apart from the steady
development of road transport, the
volume of traffic offering is subject to
numerous and diverse factors, among
them, the level of production and
marketable surpluses and the general
health of the economy. It is extre-
mely difficult to segregate the effect
of road competition on railway traffic
and earnings. While there are indi-
cations of such competition having
affected the revenues of the Railways,
it is not possible to form with any
degree of precision. an estimate of
the loss of earnings due to that.

(d) The Railways continuously
strive to improve the quality of ser-
vice. Some aspects that receive cons-
tant attention are timely supply of
wagons and reduction in transit time.
Super-Express  Goods services have
been introduced between important
pairs of points, like New Delhi and
Carnac Bridge. New Delhi and
Madras, New Delhi and Howrah,
Wadi Bunder and Madras, Wadi
Bunder and Shalimar, so that the
goods reach the destination within the
shortest possible time. On the Cen-
tral Railway, some extra fast goods
trains have been introduced; they
reach the destination in the same time
as fast passenger trains. Various
measures have been adopted to pre-
vent losses and damages during
transit. Tea Specials. being run from
Upper Assam to Calcutta, are escor-
ted by R.P.F. staff to ensure safety of
the goods in transit. Reduced sta-
tion to station rates are also quoted
wherever  commercially  justified.
Collection and delivery services are
organized to provide to the customer
integrated rail-cum-road transport. A
Mobile Booking service has been
introduced in Calcutta area; thereby
goods shed facilities have been wvir-
tually extended to the premises of
traders. A Garden Collection Ser-
vice has been introduced in certain
tea gardens m Assam. Container
services have been introduced bet-
ween Bombay-Ahmedabad, Bombay-
New Delhi. Gwalior-New Delhi and
New Delhi-Kanpur, to provide door
to door service and eliminate costly
packing and at the same time save
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damage and pilferage in transit. A
Marketing and Sales Organization has
been set up om each Railway, for
conducting market research and 5~
pecting and development of mﬂg:o

CONSULTANCY SERVICE IN COLLABO-
RATION WITH A CANADIAN FIRM

5992. DR. RANEN SEN:

SHRI CHENGALRAYA
NAIDU:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether a Canadian firm has
submitted a proposal to set up a
consultative service in India in colla-
boration with a Bombay firm ;

(b) if so, the main features of the
proposal and the terms offered by the
Canadian firm in this respect; and

(c) what decision has been taken
by Government thereon ?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) Yes, Sir.

(b) The main features of the pro-
posal are: (1) An Indian Company
will be set up to provide consultancy
engineering services in the fields of
hydro, thermal and nuclear power
engineering; and (2) The Canadian
firm will hold majority shares in the
equity capital of the proposed new
company.

(c) The proposal is under conside-
ration of the Government.

ELECTRIFICATION OF KANPUR-DELHI
SECTION
5993, SHRI YASHPAL SINGH :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is proposed to com-
plete the electrification of the Kan-
pur-Delhi section of Howrah-Delhi
line by the mext year; and

(by if so, the estimated cost
thereon ?
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THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) No
target date has been fixed for the
completion of the work of electrifi-
cation of Kanpur-Delhi section. How-
ever, Kanpur-Tundla section for
which the work is already in progress,
is expected to be energised sometime
in 1970-71. The electrification of the
section between Tundla-Delhi has not
been sanctioned.

(b) The cost of electrification of
Kanpur-Tundla section exclusive of
the cost of rolling stock is Rs. 15.1
crores.  The estimated cost of
electrification of the Tundla-Delhi
section has not yet been worked out.

TeLEPHONE FACILITIES AT MANNED
LEvVEL CROSSINGS

5994. SHRI YASHPAL SINGH :
Will the Minister of RAILWAYS be
pleased to state:

(a) the number of manned level-
crossing not provided with telephonic
facilities and the percentage thereof

1o the total manned level crossings.
and
(b) by what time these crossings

are likely to be provided with this
facility ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) The
number of manned level crossings not
‘provided with telephonic facilities is
11.685 and the percentage thereof to
the total manned level crossings is
81.1%

(b) Based on traffic and safety
considerations level crossings within
station limits and Municipal limits as
well as those between stations are
being provided with telephones. It is
not, at present, proposed to provide
this facility at all manned level cros-
sings.

IMPORT OF PLAYING CARDS FOR USE

iIN Mopern CLuBs

5995. SHRI BABURAO PATEL:
Will the Minister of COMMERCE be
pleased to state:

(a) whether it is a fact that during
the year 1966-67 1.79,32,000 packets
of playing cards were imported into
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the country for the use of our modern
Clubs ;

(b) whether the precious amount of
foreign exchange required for import-
ing this luxury item could mnot be
used for something essential and life-
saving ;

(c) the names and addresses of the
importers to whom licences were
given for its imports during the year
1966-67 : and

(d) the reasons why import licences
for foreign cards are at all issued.
when plenty of good quality playing
cards are produced in India ?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI MOHD. SHAFI QURESHI):
(a) No, Sir. Only 17.932 packets of
playing cards were imported during
1966-67.

(b) to (d). Import of playing cards
has been banned since January, 1957,
The nominal imports reported in the
Trade Accounts include confiscated
smuggled goods and imports made as
advertising matter supplied free of
charge, “upto Rs. 400 without an
import licence under O.G.L. IV.

B1LACKLISTING OF MESSRS BHARAT
BARRELS

5996. SHRI S. M. BANERIJEE :
Will the Minister of STEEL. MINES
AND METALS be pleased to refer
10 the reply given to Starred Ques-
tion No. 54 on 23rd July. 1968 regar-
ding blacklisting of M/s. Bharat
Barrels and state : '

(a) whether the standardised code
of blacklisting provides any clause 1o
continue a firm on the blacklist when
in respect of the same facts the firm
has been honourably acquitted by a
Court of Law ; and

(b) if not, the reason why the case
of M/s. Bharat Barrels is being
treated on a different footing and their
blacklisting is not withdrawn on the
ground that special leave application
of the State of Maharashtra is pending
before the Supreme Court?
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THE DEPUTY MINISTER IN
THE MINISTRY OF STEEL, MINES
AND METALS (SHRI RAM
SEWAK): (a) and (b). The Stan-
dardised Code does not provide for
automatic revocation of blacklisting
orders on acquittal by a Court of
Law. [Each such case has to be
considered and decided on merits.
M/s. Bharat Barrel and Drum Manu-
facturing Company (P) Ltd., have
already obtained an interim order
from the High Court of Punjab stay-
ing the operation of the blacklisting
orders against them. In compliance
with this Order, the blacklisting orders
have been kept in abeyance with
effect from 23-6-66. As the High Court
has still to pass a final judgement on
this case, and also considering the
fact that the State of Maharashtra has
filed an appeal in the Supreme Court
against the acquittal of the firm, the
blacklisting orders have not yet been
revoked in this case.

M/s. HIND GALVANIZING AND ENGI-
NBERING Co.

5997, SHR1 S. M. BANERJEE:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to refer to the
reply given to Unstarred Question
No. 372 on the 23rd July, 1968 and
state :

(a) whether mere representations of
M/s. Hind Galvanizing and Engineer-
ing Co. entitled them to get their fresh
capacity recognised by Government
even though the Industry was on the
banned list ;

(b) whether  Government could
recognise any other capacity in any
industry which is on 1he banned list;

(c) whether Government allowed to
manufacture oil barrels since 1962
condoning all their irregularities
which they committed till August,
1964 when their fresh capacity was
finally approved ; )

(d) whether Government would
verify from M/s. Aminchand Pyare-
lal and Ramkrishan Kulwantrai as to
whether free sale steel sheets were
purchased by M/s. Hind Galvanizing
and Engineering Co. from them: and
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, (e) the preiod during which quota
meant for small drums was utilised
for maunfacturing oil barrels by M/s.
Hind Galvanizing ?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) to (c). The circums-
tances in which the capacity of M/s.
Hind Galvanizing and Engineering
Co. (P) Ltd., for the manufacture of
oil barrels was recognized have al-
ready been explained in reply to Lok
Sabha Starred Question No. 250 on
the 24th November, 1967.

(d) It is not proposed to make any
verification.

(e) Due to shortage of 24 to 26
gauge steel sheets during October,
1963—March, 1964 period, a special
quota of 10,000 tonnes of 16 to 20
vauge sleel sheets was made available
for distribution to the small drum
manufacturers who could utilise the
same.  Along with the other manu-
facturers M/s. Hind Galvanizing was
allocated 1,600 tonnes of 16 to 20
gauge steel sheets for this purpose.
Since the special quota of thicker
gauge sheets could be utilised only
by a few firms, it was decided to make
adjustments for this special allocation
against future entitlements of the
allottees. Accordingly quotas of all
units including M/s. Hind Galvani-
zing had been adjusted according w0
their entitlement for the period 1966-
67.

It has been also ascertained that the

m had received from 1962 to

ugust. 1964, a total quantity of
509.642 tonnes of steel from other
sources as against their reported con-
sumption  of 672.300 tonnes during
the same period, which meant that
they had utilised the balance quantity
of steel out of DGTD’s allocation for
drums and containers Industry.

M/s. Coorer ALLEN Co.. KANPUR

5998. SHRI S. M. BANERJEE :
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether the Defence Ministry
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has ﬁmily decided to take over M/s.
Cooper Allen Company, Kanpur ;

(b) if not, when a decision is likely
to be taken; and

(c) the reasons for delay ?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) 10 (¢). The proposal
for taking over the Cooper Allen and
North-West Tannery Units of the
British India Corporation is being
examined by the Ministry of Defence.
It is not posgible to indicate at this
su]:‘gc when a final decision would be
taken.

ALL INDIA RAILWAY GUARDS' COUNCIL

5999. SHRI S. M. BANERIJEE :
SHRI G. C. NAIK :
SHRI D. AMAT :

SHRI MAHENDRA
MAJHI:

SHRI P. L. BARUPAL :

Will the Minister of RAILWAYS
be pleased to state:

(a) whether the demands submitted
by the All-lndia Railway Guards’
Council have been finally considered
by Government ;

(b) if so, what demands have been
conceded ; and

(c) if none, the reason for this
abnormal delay ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) to
(c) Representations on behalf of thd
Guards on Indian Railways have been
received from different sources rela-
ting to revision of their pay Scales,
revision of Rates of Running Allo-
wance, treating a part of running
allowance as pay for the purpose of
reckoning the Dearness Allowance,
providing better avenues of promo-
tion etc.

In regard to the review of running
allowance. a committee was set up by
the Government to review the Rules
and Rates of Running Allowance of
all ~categaries of running staff (inclu-
ding Guards) and the Committee's
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report which has recently been sub-
mitted is under examination. Some
other matters are still under consi-
deration.

Coke PRrODUCTION BY DURGAPUR
Probpucts LTD., WEST BENGAL

6000. SHRI JYOTIRMOY BASU:
Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) the total value of coke pro-
duced by the Durgapur Coke Oven
plant under the management of Dur-
gapur Products Ltd, West Bengal
from 1960-61 to 1967-68, year-wise ;

(b) the total value of unsold stock
of cokes produced by the Durgapur
Coke Oven plant from 1960-61 to
1967-68 year-wise; and

{c) the profit or loss in rupees in-
curred during the same period, year-
wise?

THE DEPUTY MINISTER IN
THE MINISTRY OF STEEL,
MINES AND METALS (SHRI
RAM SEWAK): (a) to (c¢). The in-
formation is being collected and will
be laid on the Table of the House.

FOREIGN ADVISERS AND EXPERTS
ATTACHED TO VARIOUS MINISTRIES

6001. SHR1 JYOTIRMOY BASU:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state the
total number of (i) advisers, and (ii)
experts from each foreign country
attached to each Ministry of: the
Government of India year by year
from 1955 to 19677

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A.
AHMED) : The information is being
collected and will be laid on the
Table of the House in due course.

FORBIGN INVESTMENT IN INDUSTRIES
IN INDIA

6002. SHRI JYOTIRMOY BASU:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND  COM-
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PANY AFFAIRS be pleased o
state :

(a) the private forcign business
investment in India up-to-date, indus-
try-wise ;

(b) the share of private foreign
business investment in the total
investment of each industry in the
private corporate sector ; and

(c) the share of American, British
and West German private business
investment in the total private foreign
investment in each industry up-to-
date ?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) A statement giving
information in Annexure 1 is laid on
the Table of the House. [Placed in
Library, See No. LT-1919/68.]

(b) The information in this form
is not available.

{c) A Statement giving the infor-
mation in Annexure II is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT—1919/68.]
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(1) IEE (F) ® TWIT O
AT AR FEAT 3
EXPORTS OF GOODS MANUFACTURED

By NEw AND Heavy ENGINEERING
INDUSTRIES

6006. SHRI CHANDRA  SHE-
KHAR SINGH: Will the Minister of
COMMERCE be pleased to state:

(a) whether the goods manufac-
tured by the new and heavy engineer-
ing industries which have started
moving in the export market are pos-
ing serious problems of transporta-
tion, storage and shipping: and

(b) il so, the steps taken to solve
these problems ?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHR1 MOHD. SHAFI QURESHI) :
(a) There are certain problems of
transportation, storage and shipping
in regard to some of the products of
these industries.

(b) These problems which are of
individual character are sought to be
resolved ‘from time to time in consul-
tation with the concerned authorities.

EXPORT OF JUTE TO ARGENTINA

6007. SHRI CHANDRA SHE-
KHAR SINGH: Will the Minister
vf COMMERCE be pleased 1o state:

(a) whether 1t is a fact that India
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is gradually losing its jute markets to
Brazil in Argentina;

(b) if so, the reasons therefor ; and

(c) the steps, if any, Government
have taken to maintain our exports
0 Argentina ?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI MOHD. SHAF1 QURESHI):
(a) and (b). Preferential treatment
enjoyed by Brazillian goods in Argen-
tina has considerably affected our
jute exports to that country.

(¢) Government is looking into this
matter.

STANDARD DRUM AND BARREL
MraG. Co.

6008. SHRI GEORGE FERNAN-
DES : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS be pleased 10
refer to the reply given to Unstarred
Question No, 374 on the 23rd July,
1968 and state :

(a) the reasons for taking the new
machine namely semi-automatic body .
former and welder into consideration
while fixing the capacity of the Stan-
dard Drum and Barrel Mfg. Co. 10
14,538 tonnes, when it was not in
operation at the time of assessment
mn 1964 ;

(b) whether the lists of machinery
indicate that there is vast difference
both in the number and type of
machinery which they had in the
years 1957, 1961 and 1964; and

(c) if so, the reasons for stating
while replying to Unstarred Question
No. 5231 on the 26th March, 1968
that there was no difference in their
plant and machinery on the basis of
which their capacity was assessed at
6.100 tonnes in 1961 and 14,538
tonnes in 1964 ?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) The new machine

had been installed by the firm and

was on trial. Although at the time
of inspection the firm failed to show
the performance of the machine, its
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capacity as per the manufacturer's
literature was taken into consideration
and in this connection attention is
invited 10 reply to Lok Sabha Un-
starred Question No. 1271 on the
20th February, 1968.

(b) and (c). It is considered that
there is not much difference either in
number or in type of the machines
available with the firm in these years,
although in 1964 the firm had installed
an imported semi-automatic drum
welding and body forming machine.

M/s. STANDARD DRrRUM AND BARREL
Mrc. Co. anp M/s. HinD
GALVANIZING

6009. SHRI GEORGE FERNAN-
DES: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS be pleased to
refer to the reply given to Unstarred
Question No. 374 on the 23rd- July,
1968 and state:

(a) When assessment reports are not
secret documents, is it not desirable
for Government to lay on Table of
the House the assessment reports of
M/s. Standard Drum and Barrel Ma-
nufacturing Co., for the years 1961
and 1964 to ascertain the actual facts;

(b) the reasons for recognition of a
fresh capacity of M/s. Hind Galvaniz-
ing and allowance of unauthorised ex-
pansion to M/s. Standard Drums and
Barrel when it has been admitted that
increase in production of barrels was
not substantial due to shortage of 18
gauge steel sheets; and

(c) whether M/s. Standard Drum
and Barrel shifted their machinery
which they had in 1956-57 for manu-
facturing oil barrels from Sewri to
Trombay in 19597

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A,
AHMED): (a) As already explained.
the assessment reports from the tech-
nical officers were obtained only to
spable the Govt. 1o take a decision.
It is not. therefore. considered neces-
sary to place them on the Table of the
House.
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(b) The circumstances in which the
capacities of the two units in question
were organised have already been ex-
plained in reply to the Lok Sabha
Starred  Question No. 250 on the
24-11-1967.

{c) The information in this regard
which is being collected, also in pur-
suance of the Lok Sabha Unstarred
Question No. 1655 on the 30th July,
1968, will be laid on the Table of the
House.

M/s. HIND GALVANIZING & ENGINEER-
NG Co. Pvr. L1D.

010. SHRI GEORGE FERNAN-
DES: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS be pleased to
refer to the reply given to the Unstar-
red Question No. 373 on the 23rd
July, 1968 and state:

(a) whether Government will lay
on the Table a copy of the Registra-
tion Certificate of M/s. Hind Galva-
nizing & Engineering Co. Pvt. Ltd;

(b) whether M/s. Indian Galva-
nising Co., possessed machinery for
manufacturing bitumen drums also
and the same were sold to M/s.
Hind Galvanizing and Engineering
Co;

(c) whether bitumen drums could
be manufactured in 5/10 gallons
small drum manufacturing plant;

() if not. whether it indicates that
Government have again sanctioned a
fresh capacity to them for manufac-
turing bitumen drums; and

(e) how a capacity of 200 tonnes
for manufacturing bitumen drums
annually could be bifurcated from
5/10 gallon small drum plant?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) A copy of the Regis-
tration Certificate is laid on the Ta-
ble of the House. [Placed in Library
See No. LT-1920/68.]

(b) 1o fe). The complete plant sold
by M/s. Indian Galvanising Company
was capable of manufacturing all types
of light duty drums including 5/10
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gallon drums which are ‘made from
24/26 gauge steel sheets. Since bitu-
-men drums are manufactured from 24
gauge steel sheets, the firm could un-
dertake the manufacture of asphalt and
bitumen drums also. The proposal of
the firm that out of their capacity for
small drums, 200 tonnes may be ear-
marked for asphalt and bitumen drums
was therefore, agreed to.

M/s. Hinp GaLvamizing & Enol-

NEERING Co.

6011. SHRI GEORGE FERNAN-
DES: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS be pleased
to refer to the reply given to Unstar-
red Question No. 372 on the 23rd
July, 1968 and state:

(a) whether receipt of orders from
the Defence Department entitles a
firm to get their fresh capacity re-
cognised by Government even during
pendency of the industry on the
banned list;

(b) whether orders on M/s. Hind
Galvanizing and Engineering Co.,
were placed directly by the parties
referred to as Defence Department
parties or through the Defence De-
partment;

(c) if through the Defence Depart-
ment, whether the Defence Depart-
ment had approached the then Ii-
cenced barrel fabricators for the
supply of barrels to these parties;
and

(d) if so, whether these fabricators
had expressed any difficulty in their
requirement ?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) The circumstances in
which the capacity of M/s. Hind
Galvanising and Engineering Co.,
(P) Ltd.. was recognised for the ma-
nufacture of oil barrels have been
already explained in reply to Lok
Sabha Starred Question No. 250 on
the 24th November, 1967,

* (b) to (d). Information _is
available.

not
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M/s. STANDARD DRUM AND BARREL
ManuracTURING CoO.

6012. SHRI GEORGE FERNAN-
DES: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS be pleased to
refer to the reply given to Unstarred
Question No. 1655 on the 30th July,
1968 and state:

(a) whether Government would lay
on the Table of the House a copy of
the application dated 2l1st August,
1958 of M/s. Standard Drum and
Barrel Manufacturing Co., for effect-
ing substantial expansion as well as
for change of location from Sewri to
Trombay;

(b) the reasons for granting subs-

- tantial expansion to them when suffi-

cient capacity already existed in the

industry;

(c) whether the rest of the informa-
tion has since been collected; and

(d) if so, the details thereof?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A,
AHMED): (a) A copy of the applica-
tion without enclosures is laid on the
Table of the House. [Placed in Lib-
rary. See No., LT-1921/68.)

{b) The substantial expansion refer-
red to is in respect of manufacture of
a new item viz., Asphalt Drum for
which the firm had applied, in view of
their contract with M/s. Standard Va-
cuum Refinery Co., of India Ltd.,
Bombay for supply of drums to the
latter. The matter was considered in
all its aspects and as particularly the
production of asphalt would help in
cutting down imports, it was decided
to grant to the firm licence for manu-
facture of bitumen drums with & ca-
pacity of 3,000 Nos. per day.

(c) and (d). The information is mnot
yet ready and is expected to be laid
on the Table of the House soon.

WAKF PROPERTY IN DELHI

6013. SHRI BAL RAJ MADHOK :
Will the Minister of INDUSTRIAL
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DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) the estimated value of the Wakf

prciggrty in the Union Territory of
i

(b) the additions made to this pro-
perty during the last two years; and

(c) the total annual income from the
Wakf property in Delhi and what are
the main heads on which it is spent?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) The estimated value of
the Wakf property so far included in
the lists of wakfs published under Sec-
tion 5(2) of the Wakf Act. 1954 in the
Union Territory of Delhi is about Rs.
5,45,13.000. More than two thirds of
this valuation relates to mosques, dar-
gahs, etc.

(b) Nil, Sir.

(c) The total annual - income from
the Wakfs in Delhi is Rs. 11,15,000'
(approx). The income is required to
be spent on the purposes for which the
wakfs have been created. Out of the
said amount a sum of Rs. 3,00,000
per annum js received by the Wakf
Board which is spent mainly on the
following heads:—

1. Maintenance of mosques
graveyards.

2. Maintenance and aids to the Re-
ligious/ Academic /Medical Institutes.
3. Maintenance of Orphanages.

4. Aids and stipends to widows and
handicaps.

5. Scholarships to poor students.

6. Expenses on funeral of unclaim-
ed Muslim dead bodies.

7. Any other purpose specially men-
tioned in the Wakf-Deed.

and

Revision oF Pay ScALE oF ENGINE
DRIVERS

6014. SHRI NITIRAJ SINGH
CHAUDHARY : Will the Minister of
RAILWAYS be pleased to state the
reasons why the pay scales of Engine
Drivers have not been revised as that
of Station Masters and Assistant Sta-
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tion Masters specially when the En-
gine Drivers' basic pay was more than
that of Station Masters before the Pay
Commission’s recommendations?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): The
scales of pay of Station  Masters and
Assistant Station Masters were revised
due to increase in their respoansibili-
ties consequent upon the increase
in the tempo of traffic on railways. No
such revision was considered necessary
in the case of Engine Drivers,

Duty HOURS OF DRIVERS AND
GuARDS OF GooDs TRAINS

6015. SHRI NITIRAJ SINGH
CHAUDHARY : Will the Minister of
RAILWAYS be pleased to state:

{a) whether the time spent by Dri-
vers and Guards of Goods trains in
loco sheds and yards before starting
of Goods trains and time spent, after
arrival at destinations, in handing over
charge of train’s engine is not counted
in duty hours; and

(b) if so, the reasons therefor?

THE MINISTER OF RAILWAYS
(SHRI C.M. POONACHA): (a) No,
the period spent from the time Guards
and Drivers ‘sign on’ is counted as
duty.

(b) Does not arise.

SEASONAL TRANSFERS OF SUBORDI-
NATES ON THE RAILWAYS

6016. SHRI NITIRA) SINGH’
CHAUDHARY : Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Railway Board has
issued a circular ordering that there
should be no seasonal transfers of sub-
ordinates;

(b) whether the Railway Board has
also ordered that the seniority of
Checking Staff shall be on the Divi-
sionel basis; and

(c) the reasons why the checking
staff is being transferred from mid-
rainy season?

THE MINISTER OF RAILWAYS
(SHR1 C. M. POONACHA): (a) No.
There are, however, orders about pe-
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riodical transfers in respect of certain
categories of staff who come into con-
tact with the public. These orders have
been kept in abeyance for some time.
There is no ban on individual trans-
fers being ordered in the interest of
the administration.

(b) No. But each Zonal Railway has
its own procedure about seniority lists
being maintained on Divisional or
all-Railway basis.

{(c) This part of the question is not
clear. There are no instructions that
transfers should not be ordered in the
rainy seasom.

ENQU!RTES oN COMPLAINTS RECEIVED
BY RaiLwaY OFFICIALS

6017. SHRI NITIRAJ SINGH
CHAUDHARY : Will the Minister of
RAILWAYS be pleased to state:

(a) the reasons why the Railway
officials do not call or inform the com-
plainants while making enquiries on
complaints and the reasons why they
give the decisions favouring their sub-
ordinates and contractors; and

(b) whether the Indian Railways
would consider following the rules of
justice and call the complainants to
substantiate their charges at the time
of making enquiries on the basis of
their complaints?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) and
(b). Complainants are called to at-
tend enquiries in cases where their
presence 1s necessary to ascertain the
facts, In other cases where the facts
can be ascertained by reference to re-
cords etc. without requiring the com-
plainants to be present at the enquiry,
they are not called. Decisions on com-
plaints are arrived at on merits of each
case after collecting all the necessary
evidence and information. Cases of
favouring subordinates or contractors
in this matter are liable to be taken up
severely.

FOREIGN INVESTMENT BOARD
6018. SHRI P. C. ADICHAN:
SHRI CHANDRA SHE-
KHAR SINGH:

"Will the Minister of INDUSTRIAL
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DEVELOPMENT AND COMPANY
AFFAIRS be pleased to refer to the
reply given to Unstarred Question No.
326 on the 23rd July, 1968 and state:

(a) whether it is a fact that Govern-
ment propose to group industries into
two lists, namely, those in which no
foreign collaboration is to be allowed
and those in which foreign collabora-
tion will be permitted; and

(b) if so. the main features of the
Scheme?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) Yes, Sir.

(b) Government propose to group
industries into two lists, viz., those in
which no foreign collaboration is to be
allowed and those in which foreign
collaboration will be permitted.
These lists will be published and
reviewed from time to time, and at
least once a year. For the industries
in which foreign collaboration is to be
permitted, and where royalty rates are
proposed, standardised rates of royal-
ties will be indicated for the various
industries to facilitate quick disposal
of applications for foreign coliabora-
tion.

UpwarD REVISION OF IRON AND STEEL
PRICE

6019. SHRI HIMATSINGKA :

SHRI DHIRESHWAR KA-
LITA:

SHRI S. S. KOTHARI:

Will the Minister of STEEL,
MINES AND METALS be pleased
to state:

{a) whether there is any proposal
under consideration of Government to
increase the price of iron and steel;

(b) if so, the precise nature of the
proposal;

(c) the reasons for upward revision
of iron and steel price and whether it
is mainly prompted by the idea to eli-
minate losses in the Public Sector
Steel Plants; and

(d) whether the manufacturers of
engifeering goods have represented
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against the said move and, if so, what
are their basic contentions and Gov-
ernment’s reaction thereto?

THE DEPUTY MINISTER IN
THE MINISTRY OF STEEL MINES
AND METALS (SHRI RAM SE-
WAK): (a) to (d). The Joint Plant
Committee have recently announced
revised prices for various categories of
iron and steel with effect from July 31,
1968. These prices are higher than
those prevailing until then. There is
no other proposal at present under
consideration to increase the price of
various categories of iron and steel.

All the main producers, including
Hindustan Steel Limited has asked for
increase in the prices of various cate-
gories of iron and steel. Representa-
tions were also received from associa-
tions representing the manufacturers
of engineering goods that the prices of
various categories of iron and steel
should not be allowed to increase as
the engineering industry was already
hit by recession, idle capacity due to
lack of orders, labour troubles etc.
After taking all relevant factors into
account inc.uding the representations
from the manufacturers of engineering
goods, it was felt that keeping the
market conditions in view and the in-
crease in the cost of production owing
to increases in the prices of coal, the
rate of Railway Freight, of excise duty
of sales-tax, of wages and dearness al-
lowance, of royalty etc., there was a
case for some increase in the prices of
iron and steel

EXPORT OF CAR PARTS TO ITALY

6020. SHRI HIMATSINGKA : Will
the Minister of COMMERCE be plea-
sed to state:

(a) whether the Federation of the
Indian Chambers of Commerce and
Industry had recommended that Gov-
ernment should invite a delegation of
Italian importers to see for themselves
the progress that has been made in
the automobile industry in India with
a view to exploring the potential of
car parts exports-to that country; and

(b) if so, Government’s reaction
thereto?
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THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI MOHD. SHAFI QURESHI):
{a) A recommendation to this effect
has been made not by the Federation
of Indian Chambers of Commerce
and Industry but by an Indian Trade
Deiegation which visited Italy in Jan-
uary, 1968.

(b) The question has been taken up
with the Italian Government and
efforts are being made to persuade
them to sponsor a composite Italian
delegation including importers of au-
tomobile components and ancillaries
to visit India.

IMPACT OF DEVALUATION OF INDIAN
Ruree oN EXPORTS

6021. SHRI HIMATSINGKA :
Wil the Minister of COMMERCE be
pleased to state:

(a) the extent 10 which the deva-
luation of the rupee in 1966 has suc-
ceeded in boosting exports during the
years 1966-67 and 1967-68;

(b) the comparative export figures
for these two vears vis-a-vis those dur-
ing the preceding two pre-devaluation
years;

(c) the extent to which imports dur-
ing the years 1966-67 and 1967-68
have declined as compared to the pre-
ceding year;

(d) whether the said figures show a
total failure of devaluation of the ru-
pees

(e) if so, the main reasons therefor;
and

(f) the steps being taken to ensure
that the devaluation does bear the re-
sults aimed at during the next year?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI MOHD. SHAFI QURESHI):

fa) to (c). A comparative statement
showing exports and imports during
the ycars 1964-65 to 1967-68 is en-

closed.

(d) to (f). During 1966-67 viz., the
devaluation year, exports were adver-
sely affected by (1) unprecedented
drought conditions which reduced the
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quantum of agricuitural  products
available for export, (2) foreign ex-
change difficulties during 1965-66 re-
sulting in the slowing down of the in-
vestment programme of local indus-
tries, and (3) recession in Western
Europe. These factors, combined with
the unsettlerhent that came in the wake
of devaluation interfered with the full
realisation of the benefits of devalua-
tion, during 1966-67. It is possible that
our exports would have fallen still
further but for the inbuilt general in-
centive of 57.59% provided by de-
valuation to the export trade. The up-
trend in exports witnessed during
1967-68 is contiduing in the current
year. Exports during the first three
months, viz., April—June, 1968 at Rs.
308.08 crores show a rise of 14.49
when compared with exports during
the corresponding period of last year.
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of exports in the recent past, viz..
April—June, 1964 at Rs. 309 crores in
terms of the present rupee. Devalua-
tion and other favourable factors like
good agricultural crop and export
promotion measures (e.g., cash assis-
tance, import replenishment schemes,
credit facilities, tax concessions etc.)
are expected to lead to a consider-

ably higher level of exports during
the year 1968-69. .
India’s imports during the year

1967-68 at Rs. 1,974.28 crores show-
ed a fall of 59, as compared to im-
ports during 1966-67. Devaluation
provided a built-in  disincentive to
imports. During the three months of
the current financial year, viz., April—
June, 1968, India’s imports at Rs.
520.43 crores are lower by Rs. 6.30
crores when compared with the cor-

In fact, these compare favourably responding period of the previous
with the best corresponding period year.
STATEMENT

Comparative Statement showing exports and imports during the years '
1964-65 to 1967-68.

(Value in Rs. crores)

, Year Exports including re-exports Imports
1964-65 1,285.67 2,124.72
1965-66 1,268.88 2,218,43
1966-67 1,156.58 2,078,36
1967-68 1,198.67 1,974-28

Note: Figures upto 1965-66 have been arrived at by escalating pre-devalued rupees

by 57.5%.

COMMITTEE ON PRICE OF COAL

6022. SHRI HIMATSINGKA :
Will the Minister of STEEL, MINES
AND METALS be pleased to state:

(a) whether a committee, set up in
March this year to go into the ques-
tion of pricing of coal had entered a
deadlock;

(b) if so, the circumstances leading
to this deadlock;

(c) whether the talks haye since
been set going once again; and

(d) if so, when the report of the
Committee is expected?

THE DEPUTY MINISTER IN
THE MINISTRY OF  STEEL,
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MINES AND METALS (SHRI
RAM SEWAK): (a) to (d), The Com-
mittee was set up with a limited pur-
pose of looking into and recommend a
reasonable and fair price that should
be payable by the Railways and Steel
Plants having regard to all available
material on the subject. As a decision
had to be taken quickly Government
itself considered the matter further.
Ultimately agreements were reached
regarding price of coal supplied to the
Railways, Steel Plants, Washeries and
Cokeries.
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MANUFACTURE OF SCOOTERS

6024. SHRI RAGHUVIR SINGH
SHASTRI: Will the Minister of IN-
DUSTRIAL DEVELOPMENT AND
COMPANY AFFAIRS be pleased to
state: '

(a) whether Government have re-
ceived a p.oposal from the Rajasthan
Governmert this year for the setting
up of a factory which would manufac-
ture about 50,000 scooters each year
and the selling price of each such
scooter would be Rs. 2,000 each;

(b) if so, whether the above propo-
' sal has been approved; and

(c) if not, the reasons therefor?

THE .MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) No such proposal has
been received this year. However, an
application for the establishment of a
factory in Rajasthan for the manufac-
ture of scooters was received from the
Govt. of Rajasthan (State Enterprises
Deptt.), Jaipur on 30th August, 1965.
The scheme envisaged the manufac-
ture of 173 c.c. scooters to be designed
in collaboration with M/s. Lepage
Consuiting Engineers, Belgium with an
initial capacity of 2000 units in the
first year, going up to 60,000 units per
annum in the fifth year. The price of
the proposed vehicle was indicated as
Rs. 2260 in the first year coming
down to Rs. 1,710 in the 9th year.

(b) and (c). The scheme was con-
sidered alomg with other similar
schemes and was not considered suit-
able for licensing. It has accordingly
been rejected.
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ExpoRT OF STEEL PRODUCTS

6026. SHRI D. N. PATODIA:
Will the Minister of STEEL, MINES
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AND METALS be pleased to state:

(a) whether the Hindustan Steel
Limited has negotiated any agree-
ment with the Government of Iran
for the supply of steel products;

(b) whether it is a fact that the
prospects of export of steel products
during 1968-69 are bright; and

(c) if so, what are the chief fea-
tures of the agreement and the pros-
pects of export of steel products to
other countries during 1968-697

THE DEPUTY MINISTER IN
THE MINISTRY OF STEEL,
MINES AND METALS (SHRI RAM
SEWAK): (a) No agreement has been
negotiated with the Government of
Iran for supply of steel products. Ira-
nian State Railways have invited ten-
ders for steel products from time to
time to which Hindustan Steel, Ltd.,
have quoted. The material is supplied
against tenders awarded to Hindustan
Steel, Ltd.

(b) and (c). Yes, Sir. A target for
export of Iron and Steel by Hindustan
Steel, Ltd., has been fixed for a value-
of Rs. 37 crores during the year
1968-69. HSL have recently booked
firm orders for supply of the following
categories of iron and steel to the
countries shown against them:

Pig Iron —_
M.S. Billets _

Japan & South Korea.
Ceylon, Iran, fapan, South Korea, Taiwan and

Okinawa,

Rails —
Bars and Structurals —

Ghana, Malaysia, New Zealand, Turkey and Iran.
USSR and varions West Asian and South East Asian

countries

DeMAND OF COAL

6027. SHRI RAM SWARUP VID-
YARTHI: Will the Minister of
STEEL, MINES AND ‘METALS be
pleased to state:

(a) whether it is fact that the Na-
tional Coal Development Corporation
did not estimate the demand of coal
in the country which resulted 1n a
great loss to the industry;

(b) whether the Corporation now
proposes to estimate the demand of

co0al in order to avoid further loss to
the industry; and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN
THE MINISTRY OF STEEL,
MINES AND METALS (SHRI RAM
SEWAK): (a) to (c). The Corpora-
tion do not estimate the demand of
coal in the country as a whole, but
they do estimate periodically the de-
mand of coal produced in their own
collieries, which they would continue
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to do. They also make estimates of the
probable level of demand for their
coal for one ‘or two years ahead on
the basis of information regarding ex-
pected increase/decrease in demand by
their present and prospective custo-
mers

RAanLwAY LINE BETWEEN BAHRAICH
AND JARWAL ROAD STATIONS

6028. SHRI RAM SWARUP VID-
YARTHI: Will the Minister of
RAILWAYS be pleased to state:

(a) whether it is a fact that Govern-
ment conducted a survey for opening
a Railway line between Bahraich city
(U.P.) and Jarwal Road Stations on
the North Eastern Railway in order
to shorten the route substantially;

(b) if so, the details thereof;

(c) whether it is a fact that opening
of such a line would fetch road traffic
considerably and also minimise the
hardships being faced by the public
residing in this backward area adjoin-
ing Nepal; and

(d) if so. the action taken by Gov-
ernment in the matter?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) No.

(b) Does not arise.

(c) and (d). The Railways are not
aware of any hardship being faced by
the public in this area due to lack of
rail transport facilities.

ForGING OF RAlLwWAY RECEIPTS BY A
REwarl FIRM

6029. SHRI RAM SWARUP VID-
YARTHI: Will the Minister of
RAILWAYS be pleased to state:

(a) whether complaints have been

- received that Railway Receipts invol-

ving more than 2 crores of Rupees
have been forged by some firm of Re-
wari; and

(b) if so, the action
matter and. if no action has
taken, the reasons therefor?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) Yes,
Sir. In January, 1968, a complaint was

taken in the
been

Written Answers BHADRA 5,

1890 (SAKA) Written Answers 2028

received in the Vigilance Directorate
of the Railway Board regarding a
fraud allegedly committed by a firm
of metal merchants of Rewari by for-
ging a large number of Northiern Rail-
way Goods Receipts for drawing bank
advances to the tune of more than two
crores of rupees. A similar information
was received by the Vigilance Branch
of the Northern Railway.

(b) The Railways are not involved
in the case inasmuch as no goods were
booked nor any delivery claimed. The
allegation was that on the basis of the
forged Railway Receipts advances
were drawn from banks which were
later on repaid but the accused firm
was enabled to have at any time a
large sum of money at their disposal.
As the Railways were not involved,
the investigation of the case could not
be taken up by the Vigilance Organi-
sation of the Railway. The Central
Bureau of Investigation who were re-
quested to take up the investigation
also expressed their inability as the
matter was within the jurisdiction of
the authorities of the State Govt. and
not that of the C.B.I. The Northern
Railway authorities, therefore, have
addressed the Inspector General of
Police, Haryana, in the matter. The
Railway Board have also addressed

" the Chief Secretary to the Govt. of

Haryana in the matter.

VICTIMISATION OF NATIONALIST TRADE
UNION WORKERS

6030. SHRI RAM SWARUP VID-
YARTHI: Will the Minister of
RAILWAYS be pleased to state:

(a) whether it is a fact that certain
nationalist trade union workers have
been victimised on the Central Rail-
way taking advantage of the economy
drive sponsored by -Government;

(b) if so, the names of those wor-
kers;

(c) whether it is also a fact that
one post of Hospital Steward attach-
ed to the Byculla Hospital (Head-
quarters Hospital) has been surren-
dered and a prominent worker of the
Madhya Railway Karamchari Sangh
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has been transferred, whereas the post
of Steward at Bhusawal (a small hos-
pital) continues to operate; and

(d) if so, the reasons therefor and
remedical measures taken to remove
the irregularily?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) No.

(b) Does not arise.

(c) and (d). There were two posts of
Hospital Stewards on the Central
Railway—one at Byculla and the other
at Bhusawal. The temporary post at
Byculla was surrendered from 1-7-68.
Consequently the person who was offi-
ciating against the post at Byculla,
had to be transferred to Bhusawal re-
verting the incumbent of the post of
Steward at Bhusawal to his parent de-
partment,

CHIRAWA /DABLA-KHETRI RAIL LINK
6031. SHRI BENI SHANKER
SHARMA: Will the Minister of

RAILWAYS be pleased to refer to the
reply given to Unstarred Question No.
9911 on the 7th May, 1968 and state

(a) whether the revised traffic ap-
preciation report of the Chirawa/
Dabla-Khetri Rail lmk project, sub-
mitted by the Western Railway, has
been examined with a view to decide
on the construction of a railway line to
connect the Khetri Copper Project
with the main line at Dabla on the
Rewari-Reengus section; and

(b) if so, the decision taken in the
matter? :

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) and
(b). The examination of the revised
traffic appreciation repoit of the Chi-
rawa/Dabla-Khetri rail link project is
in progress and is expected to be com-
pleted quite soon.

INDO-CEYLON AGREEMENT ON TEA

6032. SHRI BENI SHANKER
SHARMA :

SHRI D. C. SHARMA:

Will the Minister of COMMERCE
be pleased to refer to the reply given

AUGUST 27, 1968
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to Unstarred Question No. 352 on, the:
23rd July, 1968 and state:

(a) whether any talks were also held
for renewing the Indo-Ceylon trade
agreement; and

(b) if so, the outcome thereof?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHR1 MOHD. SHAFI QURESHI):
(a) and (b). Indo-Ceylon Trade Ag-
reement, which was concluded in Oc-
tober 1961, is valid until it is modi-
fied or terminated by either country
by giving three months notice. The
visit of the Ceylonese Delegation in
May-June, 1968 was availed to review
the flow of trade between the two
countries and it was agreed that every
effort should be made to expand and
diversify the trade exchanges to the
mutual advantage. It was also decid-
ed to set up a Joint Committee on
Economic Co-operation charged with
the task of formulating and pursuing
continuously measures for closer co-
operation between the two countries in
the economic and commercial fields.

SEMINAR ON INTERNATIONAL COMMER-
CIAL ARBITRATION

. 6033, SHRI BENI SHANKER
SHARMA: Will the Minister of
COMMERCE be pleased to state: (a)
whether the Seminar on International
Commercial Arbitration held in Delhi
has recommended a mnetwork of na-
tional arbitration councils and regional
associations to be developed in all the
Industrialised countries and the estab-
lishment of a strong and efficient sys-
tem of arbitration as a prelude to the
same:

(b) whether the suggestion has been
considered; and

(c) if so, with what result?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI MOHD. SHAFI QURESHI):
(a) Yes, Sir. The Seminar has re-
commended the development of Com-
mercial Arbitration Centres and re-
gional associations in the countries of
the world.
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(b) and (c). We have already estab-
lished ‘The Indian Council of Arbitra-
tion’ in India. The recommendations
of the seminar are under examination.

ASSISTANCE TO TEXTILE INDUSTRY

6034. SHRI BENI SHANKER
SHARMA: Will the Minister of
COMMERCE be pleased td state:
(a) whether Government have decided
to give a grant of Rs. 5 crores to the
Indian Cotton Mills Federation to be
distributed as cash assistance to pro-
mote textile exports;

(b) if so, the nature of such help
given during the last year; and

(c) how far it is going to help in
promoting exports of cotton textiles?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI MOHD. SHAFI QURESHI):
(a) to (c). Government have decided to
make a grant to the Indian Cotton
Mills’ Federation at a flat rate of 5
per cent of the FOB value of the ex-
ports of cotton textiles effected during
1968-69. No financial assistance was
given to the Federation for this pur-
pose last year. With the assistance
given by Government to the Federation
from April 1968, exports of cotton
textiles, both mill-made and handloom
are expected to increase to Rs. 120
crores during 1968-69.
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SETTING UP OF TEXTILE MILLS IN
Burma BY S.T.C.

6040. SHRI D. C. SHARMA: Will
the Miaister of COMMERCE be
pleased to state:

(a) whether the State Trading Cor-
poration has offered to set up two
complete textile mills against a global
tender floated by the Government of
Burma;

(b) whether the same has since been
awarded to the State Trading Corpo-
ration; and

(c) if so, the terms and conditions
thereof?

THE DEPUTY MINISTER IN
‘"THE MINISTRY OF COMMERCE
(SHRI MOHD. SHAFI QURESHI):

(a) Yes, Sir.

Written Answers BHADRA 5 1890 (SAKA) Written Answers 2036

(b) The result is not yet known.
(c) Does not arise.

Loss To RAILWAY PROPERTY DURING
HoLi FesTivaL

6041. SHRI KARTIK ORAON:
Will the Minister of RAILWAYS be
pleased to state:

{a) whether it is a fact that a large
number of window panes of Railway
compartments on all the Railways
were damaged during the Holi festival
this year; and

(b) if so, the total loss sustained by
the Railways and the action taken to
prevent recurrence of such damage to
railway property?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) Yes
except on Southern, South Central,
South Eastern and Western Railways.

(b) Rs. 43,000 approximately.
Maintenance of law and order within
Railway premises and jn Railway
trains is the responsibility of State
Government and State Government
Railway Police and such incidents are
immediately reported to the Govern-
ment Railway Police for necessary ac-
tion.

Pwm;m's MADE TO ASSOCIATED
ELEcTRICAL INDUSTRIES LTD. (UK.)

6042. SHRI NARENDRA KU-
MAR SALVE: Will the Minister of
INDUSTRIAL DEVELOPMENT
AND COMPANY AFFAIRS be plea-
sed to state the amount paid to the
Associated Electrical Industries Limit-
ed of the United Kingdom under the
various clauses of agreement entered
into between the Government of India
and the Associated Electrical Indus-
tries besides whatsoever has been
paid in lump sum in the beginning?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A.
AHMED): A copy of the Agreement
was laid on the Table of the House
in reply to unstarred question No.
3004 answered on the 6th , August,
1968. The amounts }Imid to Messrs.
Associate Electrical It iustries Ltd.,
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under the various clauses of section

XVI of the Agreement are as
under :*—
S. No. Clause Na, Amount
(Rs. inl a‘lcs.)
1 XVl(a) 5333 upto 31367
2. X V()  37-48 upto 31-3-67
3 XVI () 24-44 upto 31-3-67
4, XVI(d) 264.07 upto 31-3-67
s, XVI(e) Nil
6. XVI(f) Wil
7. XVI (g) 11.64 upto 31-3-68

Hsavy ELEcTRICALS (I) LTD.

6043. SHRI NARENDRA KU-
MAR SALVE: Will the Minister of
INDUSTRIAL DEVELOPMENT
AND COMPANY AFFAIRS be plea-
sed to state:

(a) whether the Heavy Electricals
(I) Ltd., has entered into any pur-
chasing agency agreement with the As-
sociated Electrical Industries Ltd., for
plant and machinery;

(b) whether it is a fact that on ac-
count of this, the consultants them-
selves acted as agents and suppliers as
well; and

]
(c) if so, the reasons motivating
such agreement?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) Yes, Sir. A Purchas-
ing Agency Agreement was conclud-
ed on the 18th August, 1958 amongst
the President of India, Heavy Elec-
tricals (India) Ltd., and Associated
Electrical Industries Ltd., UK., for
purchase of certain items of machine
tools, plant and equipment required
for implementation of Phase I of the
Project.

(b) and (c). Under this agreement,
certain items of equipment were also
bought from the AEI or their subsi-
diaries. These items were of a pro-
prietary nature, specially designed to
suit the processes and tests evolved by
them and which processes had been
adopted by Heavy Electricals (India)

AUGUST 27, 1968
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Ltd., wherever the equipment was not
of proprietary nature, competitive
quotations were obtained from other
manufacturers also,

PayMeNT oF CONSULTANT FEE TO
AsSSOCIATED ELBCTRICALS INDUSTRIES
L.

6044, SHRI NARENDRA KU-
MAR SALVE: Will the Minister of
INDUSTRIAL DEVELOPMENT
AND COMPANY AFFAIRS be plea-
sed to state:

(a) the total amount paid or pay-
able as consultation fee to the Asso-
ciated Electrical Industries Ltd., in
respect of its agreement with the
Heavy Electricals (I) Ltd.;

(b) whether it is a fact that there is
a great divergence between Govern-
ment and the Heavy Electricals (I)
Ltd., about the total amount to be
paid to the consultants; and

{c) if so, the reasons for such dis-
crepancy involving crores of rupees?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) The total amount paid
to Messrs. Associated Electrical In-
dustries Ltd., under the Technical
Consultants Agreement, up to the 31st
March, 1967 is Rs. 3.88 crores. A
substantial further amount would be
required to be paid to the consultants
during the remaining period of the Ag-
reement up to November, 1970.

(b) and (c). This is apparently bas-
ed on the Twelfth Report of the Com-
mittee on Public ndertakings on
Heavy Electricals (India) Ltd., where-
in it has been stated that, during evi-
dence before the Committee in De-
cember, 1967, the Chairman of the
Company .said that the total payment
to the Consultants would amount to
about Rs. 6 crores whereas the Minis-
try’s representative stated that this
amount would be about Rs. 8.03
crores. The estimate mentioned by the
Chairman was exclusive of the in-
come tax liability of the company on
the salaries etc., payable to the spe-
cialists, which is estimated at Rs. 2



2039  Written Answers BHADRA 5, 1880 (SAKA) Writien Answers

crores approximately, The apparent
divergence between the two estimates
is thus due to this element of income
tax.

CONSULTANTS FOR HEAVY ELECTRICALS
@ L.

6045. SHRI NARENDRA KU-
MAR SALVE: Will the Minister of
INDUSTRIAL DEVELOPMENT
AND COMPANY AFFAIRS be plea-
sed to state:

(a) whether any  Departmental
Committee has been appointed with
legal and financial experts to go into
the implications of the various provi-
sions of the agreement and the pay-
ments which have been made to the
Associated Electrical Industries Ltd.;
the consultants for the Heavy Electri-
cals (1) Ltd.; and

(b) if so, what are the findings of
the Committee?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A
AHMED): (a) and (b). The appoint-
ment of such a Committee has been
recommended by the Committee on
Public Undertakings in its report on
Heavy Electricals (India) Ltd., presen-
ted to Parliament in April, 1968. This
is under consideration.

SURVEY OF ITEMS MANUFACTURED BY
AND NBEDS OF PuBLIC SECTOR UNDER-
TAKINGS

6046. SHRI NARENDRA KU-
MAR SALVE: Will the Minister of
INDUSTRIAL DEVELOPMENT
AND COMPANY AFFAIRS be plea-
sed to state:

(a) whether any  co-ordinating
agency exists at the Centre which
could at the time of coming up of new
projects, ensure that the items to be
manufactured by such new projects
would include also those specialised
items which might be needed by other
Public Sector undertakings and which
are importing those materials;"

(b) whether it js a fact that many
public sector undertakings had to im-
port raw materials for their plants al-
though there are Public Sector Under-

2040

takings manufacturing the same mate-
rial but not of the same specifications
asdnceded by the former undertakings;
an

(c) if so, whether Government pro-
pose to undertake a comprehensive
survey of the items being produced by
various Public Sector Undertakings
and the needs of all Public Sector
Undertakings which could be fulfilled
indigenously?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) and (c). While setting
up any new project, the production
capabilities envisaged are carefully
examined, taking into account the de-
mand for and supply of the products
in question in the country, including
that of the existing public enterprises,
likely the foreign exchange saving that
would accrue by the setting up of the
project, etc. The Bureau of Public En-
terprises in the Ministry of Finance
tenders advice on the project proposals
of the Central Government and sug-
gests, wherever necessary, the modi-
fications to be effected to such propo-
sals, keeping in view the above factors.
For this purpose, the Bureau keeps a
constant watch of the items being pro-
duced by the various Public Enter-
prises, their special requirements, etc.

(b) As a rule, no public undertak-
ing is allowed to import raw mate-
rials which are available in the coun-
try either from another Public Under-
taking or from any other indigenous
sources. It is only in cases where cri-
tical raw materials, just as machinery
or components, of the requisite or ac-
ceptable specifications are not indige-
nously available that Public Under-
takings are obliged to go in for import
of such critical material.

INDIAN BUREAU OF MINES

6047. SHRI LOBO PRABHU:
Will the Minister of STEEL, MINES
AND METALS be pleased to state::

(a) the reasons for the delay in the
fixation of seniority of the staff of the
Indian Bureau of Mines which was
amalgamated with the Geological Sur-
vey of India more than three years
ago; and
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(b) why the officers of the Bureau
were not consulted in the framing of
mineral exploration programmes?

THE DEPUTY MINISTER IN
THE MINISTRY OF STEEL,
MINES AND METALS (SHR1 RAM
SEWAK): (a) The Exploration Wing
of the Indian Bureau of Mines was
transferred from the Indian Bureau of
Mines to the Geological Survey of
India only with effect from 1-1-1966,
and not more than three years ago.

Fixation of seniority of staff is a
part of the process of integration of
the erstwhile staff of the Indian Bu-
reau of Mines with the staff of Geolo-
gical Survey of India, necessitating
amendment to the recruitment rules.
With regard to Class I and IT Drilling
Posts the rules have been amended.
Similar action is in hand about rest
of the staff.

(b) Mineral exploration program-
mes of the Geological Survey of India
are discussed and framed by the Cen-
tral Geological Programming Board.
The Bureau is represented in the
Board.

KHETRI COPPER PROJECT

6048. SHRI LOBO PRABHU:
Will the Minister of STEEL, MINES
AND METALS be pleased to state:

(a) the reasons for the delay in tak-
ing action on the report submitted in
1965 on the Khetri-Copper Project;

(b) the number of drill holes for
water put down since 1956 and how
many of them are in operation; and

(c) why copper deposits at Singh-
bhum are not exploited even with our
own equipment?

THE DEPUTY MINISTER IN
THE MINISTRY OF STEEL,
MINES AND METALS (SHRI RAM
SEWAK): (a) It is presumed that the
reference is to the report submitted by
the Exploration Wing of the Geologi-
cal Survey of India (formerly of the
Indian Bureau of Mines) on Madhan-
Kudhan and Kolihan investigations.
Thegse deposits are being developed by
the Hindustan Copper Ltd., for ex-
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poitation as a part of the Khetri Cop-
per Complex,

(b) It is presumed that the Hon'ble
Member wants information abbut
Tube Wells sunk in the Khetri Copper
Project. The Geological Survey of
India had put 28 pilot holes in con-
nection with the investigations for
supply of water for Khetri Copper
Project, 12 Nos. tube-wells have been
sunk since 1966 for the main Water
Supply Scheme in Chaonra-Jodhpura.
All are expected to be operated by
1970 when the main water suppy
scheme is scheduled to be completed
4 Nos. tube-wells have been sunk for
township water supply in Khetri-Sin-
ghana river basin. 2 of these wells are
in operation and the remaining two
wells sunk in 1968 are likely to be
commissioned shortly. In addition, 5
tube-wells at Chaonra-Jodhpura and
2 Nos. tube-wells at Khetri Copper
Project were sunk as test well by Geo-
logical Survey of India. Tube-wells at
Khetri-Singhana river basin are in ope-
ration while the five tube-wells at
Chaonra-Jodhpura area will be com-
missioned along with the twelve
others.

(c) The scheme for the exploitation
of the Rakha Copper Deposits in Sin-
ghbhum is under consideration of the
Government.

IMPORT AND EXPORT OF ALUMINIUM,
SPECIAL STEEL AND NoN-Ferrous
METALS
6049. SHRI S. R. DAMANI: Will
the Minister of COMMERCE be plea-

sed to state:

(a) the quantity and the value of
aluminium, Special steel and non-fer-
rous metals imported during the years
1966-67 and 1967-68 with sources of
supply; and

(b) the quantity and the value of
exports of any of the above items dur-
ing the same period and the names of
countries to which exported?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI MCHD, SHAFI QURESHI):
(a) and (b) Statements are laid on
the Table of the House. [Placed in
Library. See No. LT—1922/68.]
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INDIA’'S TRADE WITH EAsT EUROPEAN
COUNTRIES

6050. Shri S. R. DAMANI: Wil
the Minister of COMMERCE be plea-
sed to state:

(a) whether it is a fact that India’s
trade with the East European coun-
tries is on the decline since the last
three years;

(b) if so, the gap between our ex-
port plans to those countries and the
actual achievements; and

(c) whether India is continuing to
import such items from these countries
in which India is self-sufficient and, if
so, the details of such items?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI MOHD. SHAFI QURESHI):
(a) and (b). There has been some fall
in our trade with East European coun-
tries in the last three years. This fall
however has been more because of the
decrease in our imports wluch is main-
ly attributable to the increasing indus-
trial self-sufficiency achieved in the
country. Whereas imports from these
countries in 1967 were about 269
less than in 1965, exports were less
only by approximately 3%. Prospects
of exports have in fact been steadily
improving and there has been a steady
diversification of India’s exports to
these countries. Exports to these coun-
tries are thus developing according to
our plans within the frame-work of
bilateral trading arrangements.

{c) Only those commodities are im-
ported by India from these countries
on which clearance from indigenous
angle has been obtained from the con-
cerned department of the Government
of India.

STANDING COMMITTEE OF THE CENTRAL
Apvisory COUNCIL OF INDUSTRIES

6051. SHRI S. R. DAMANI: Will
the Minister of INDUSTRIAL DE-
VELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) the outcome of the meeting of
¢ Standing Committee of the Central

2044

Advisory Council of Industries held on
the 2nd July, 1968; and

(b) the suggestions, if any, made by
the Committee to help industries
which bave not recovered so far from
the recession?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (F. A. AH-
MED): (a) and (b). The Standing
Committee of the Central Advisory
Council of Industries at its last meet-
ing held on the 2nd July, 1968, re-
viewed the current industrial situation
in the country and also considered cer-
tain matters having a bearing on the
industrial licensing policy. The delibe-
rations of the meeting were more in
the nature of exchanging views with
the industry on these matters. The va-
rious suggestions/observations relat-
ing to supply of raw materials, import
substitution, export promotion, ex-
pansion of marketing facilities, and the
need for arousing cost consciousness
etc., made in the meeting are under
the consideration of Government.

EXPORT OF PEPPER
6052. SHRI RAMACHANDRA
ULAKA :

SHRI
MEENA :

Will the Minister of COMMERCE
be pleased to state:

(a) whether the export of pepper
has decreased considerably during the
last three months; and

(b) if so, the reasons therefor?
THE DEPUTY MINISTER IN

THE MINISTRY OF COMMERCE
(SHRI MOHD. SHAFI QURESHI):

(a) No, Sir.
(b) Does not arise.
WooLLEN Hosiery UniTs
6053. SHRI RAMACHANDRA
ULAKA:
SHRI
MEENA:

Will the Minister of COMMERCE
be pleased to state:

(a) the number of woollen hosiery

DHULESHWAR

DHULESHWAR
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production units in different parts of
the country at present; and
(b) their total annual production?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI MOHD. SHAFI QURESHI):
(a) 1,046.

(b) The total annual production of
woollen hosiery is estimated at 9.5
lakh kgs. in 1967.

ExporT OF COFFER

6054. SHRI RAMACHANDRA
ULAKA: Will the Minister of COM-
MERCE be pleased to state:

(a) whether the target fixed for the
export of coffee for the year 1967 was
attained; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN
THE MINISTRY OF COM-
MERCE (SHRI MOHD. SHAFI
QURESHI): (a) and (b). As against
the export target of 42,000 tonnes re-
commended by the Sub-Group on
Coffee of the Working Group on Plan-
tation crops for the year 1967/68, the
actual exports of coffec during that
year were 33,949 tonnes valued at Rs.
18.15 crores.

ExporT OF TILES

6055. SHRI = RAMACHANDRA
ULAKA : Will the Minister of COM-
MERCE be pleased to state:

(a) whether the export of tiles has
gone down; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI MOHD. SHAFI QURESHI):
(a) Yes, Sir.

(b) (i) Increase in indigenous pro-
duction of tiles in the main foreign
markets of Malaysia, Singapore and
Ceylon and use of cheaper substitutes
like cement Tiles,

*(ii) High Ocean freight.
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OVER/UNDER BRIDGES IN RAJASTHAN
AND ORISSA
6056. SHRI DHULESHWAR

MEENA : Will the Minister of RAIL-
WAYS be pleased to state:
(a) the number of over-bridges and

under bridges proposed to be taken up
by Government in Rajasthan and

Orissa States  separately  during
1968-69; and
(b) the details thereof and the

amount allotted for the purpose?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) (i)
There is no proposal for the construc-
tion of road over/under bridge in
Rajasthan during 1968-69,

(i) Two road overbridges are pro-
posed to be taken up in Orissa dur-
ing 1968-69. ’

(b) Two road overbridges in Orissa
State are as under:—

(i) Overbridge at Jajpur-Keonjhar
Road Railway Station at Km.
336/7 on Panikoili-Keonjhar
Road S. H. IT near the existing
level crossing. B

(i1) Overbridge near the existing
level crossing at M. 133/7 of
Raipor-Vizianagram line (Ke-
singa Station Yard—S.H. II).

Both the schemes are still in the pre-
liminary stage of finalisation. A provi-
sion of Rs. 3 lakhs has been made in
the 1968-69 budget towards Railway's
portion of the cost of the work of
road overbridge at Kesinga only.

CoTTAGE INDUSTRIES IN RAJIASTHAN
AND ORISSA
6057. SHRI DHULESHWAR
MEENA : Will the Minister of COM-
MERCE be pleased to state:

(a) whether any schemes have since
been formulated to encourage cottage
industries in the states of Rajasthan
::;g Orissa during the year 1968-69:

{b) if so, the details thereof?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI MOHD. SHAFI QURESHI):
(a) and (b). The information is being
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collected and will be laid on the Ta-
ble of the House.

SurrLy OF AMBAR CHARKHAS TO
RAJASTHAN AND ORISSA

6058. SHRI DHULESHWAR
MEENA: Will the Minister of COM-
MERCE be pleased to state:

(a) the exact number of Ambar
Charkhas supplied to Rajasthan and
Orissa separately during the year
1967-68;

(b) the number out of them in ope-
ration actually during that year; and

(c) the total quantity of yarn pro-
vided for this purpose during the same
period?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI MOHD. SHAFI QURESHI):
(a) to (c). 150 Ambar Charkhas have
been supplied to Orissa during 1967-
68. All these had been in operation
and produced 2,704 kilograms of yarn
during the same period.

(NOTE: Under part (c) of the
Question presumably the word “pro-
vided” should have been produced

because the charkha produces yarmn
and yarn is not provided for the char-
kha).

Similar information regarding Ra.
jasthan is being collected and will be
laid on the Table of the House in due
course.

TAT-HTHET ¥Eq AR

6059, st uwaw fag =g :
WA AR ag Ty A FW
a$
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: Total 32,50,000
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PURCHASE OF FERTILIZERS FOR
FoRrEIGN COUNTRIES

6065. SHRI BAL RAJ MA-
DHOK: Will the Minister of COM-
MERCE be pleased to state:

(a) whether it is a fact that India
has to pay higher price including
freight on the chemical fertilisers im-
ported from East European countries
than those imported from U.S.A. and
Canada;

(b) whether it is also a fact that che-
mical fertilisers at still cheaper rates
are available from Israel and Formosa;
and

(c) if so, why fertilisers are being
purchased at higher rates from East
European countries?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI MOHD. SHAFI QURESHI):
(a) and (b). No, Sir.

(c) Does not arise,

CONSTRUCTION OF BANSAPANI-JORURI
RaiLway LINE N ORISSA

6067. SHRI G. C. NAIK : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether Government have re-
ceived any memorandum from the
Mine Owners Association, Bansapani
(Keonjhar District in Orissa) regarding
their willingness to reimburse the cost
of construction of the Bansapani-Joruri
railway line;

(b) whether the line has already been
surv:ged and the construction cost esti-
mated,

(c) if so, its estimated cost and when
the work will be taken up; and

(d) if not, the reasons therefor?
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THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) to
(d). No specific memorandum has
been received by the Railway Board
from the Mine Owners Association,
Banspani, expressing their willingness
Lo bear the cost of the Banspani-Joruri
line.

There is no justification for the
construction of this line as a railway
branch line. A preliminary engineering
survey was, however, carried out in
1964-65 for this line as a part of the
Banspani-Nayagarh-Paradeep Survey.
Later, at the instance of the Mineral
& Metals Trading Corporation, an esti-
mate for Rs. 294 lakhs for the coms-
truction of this 6 mile long line as a
private siding was forwarded to them
for their further consideration. It is
up to the Mineral & Metals Trading
Corporation to ask for this siding after
entering into suitable agreements with
the Mine owners.

e & agim ¥ wienfaa gt
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SupPLY OF STRUCTURES AND Equip-
MENTS BY H.E.C., RANCHI TO BOKARO
STEEL PLANT

6069. SHRI KARTIK ORAON:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether it is a fact that it will
be too difficult for the Heavy Engi-
neering Corporation, Ranchi to honour
their commitments to supply structures
and equipments to the Bokaro Steel
Ltd., by 1971;

(b) if-s0, how the Bokaro Steel Ltd.,
will be able to honour their commit-

ments to Government and to the pub-
lic; and

.AUGUST 27, 1968
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(c) the total commitments made by
the HEE.C. to supply structures and
equipments to the Bokaro Steel Ltd.,
the yearly target planned and the ac-
tual targets achieved during 1966-67,
and 1967-68 and 1968-69 so far; and

(d) the actual saleable production
achieved during 1966-67, 1967-68 and
1968-69 so far?

THE MINISTER OF INDUST-
RIAL DEVELOPMENT AND COM-
PANY AFFAIRS (SHRI F. A. AH-
MED): (a) to (c). The Heavy Engi-
neering Corporation Ltd., Ranchi had
to supply 98,852 tonnes of mechanical
equipment, technological structures
and machine tools to Bokaro Steel
Plant. Equipment and structures are
to be supplied starting from the second
quarter of 1968. The supplies are to
be progressively completed by the third
quarter of 1971. Supplies of machine
tools will be made from September,
1968 and continue till September 1969.
The fulfilment of supplies on the basis
of the above schedule would depend
on various factors including availabi-
lity of steel and other materials and
the supply of completing equipment
etc. from the USSR in time, though
the delivery schedule is very tight,
every effort is being made to supply
such items according to requirements
of Bokaro Steel Plant. 876 tonnes of
mechanical equipment and 1739 ton-
nes of structures totalling 2615 tonnes
have been supplied to Bokaro till the
end of July, 1968.

(d) The actual saleable production in
the plants of Heavy Engineering Cor-
poration Ltd., is as follows: —

1966-67 1967-68 1968-69
(upto July)
Heavy Machine Building Plant 14307 tonnes 14656 tonnes 6991 tonnes
Foundry Forge Plant 5058 tonnes 9088 tonnes 3911 toones
Heavy Machine Tools Plant 7 Nos, 15 Nos. 2 Nos.

-
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PROMOTION OF ASSISTANT ENGINEERS
IN THE HEavy MACHINE BUILDING
PrLant oF H.E.C., RancH1

" 6070. SHRI KARTIK ORAON:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether it is a fact that in the
Heavy Machine Building Plant of the
Heavy Engmeenng Corporation Ltd.,
Ranchi, the criterion for promotion of
Assistant Engineers on the 17th De-
cember, 1965 was seniority for those
joining before June, 1962 as per the
date of their joining, whereas the cri-
terion for promotion of Assistant Engi-
neers on the 23rd March, 1967 was
not seniority as per the date of their
joining but having the basic pay of
Rs. 480 p.m.; and

(b) if so, how Government propose
to remove this disparity in the promo-
tion policy?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A.
AHMAD): (a) and (b). The informa-
tion is being collected and will be laid
on the Table of the House.

Heavy ENGINEERING CORPORATION
LT1D., RANCHI

6071. SHRI KARTIK ORAON:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether it is a fact that a person
has been posted at Delhi as an officer
on special duty on the pay roll of the
Heavy Enginecring Corporation Ltd.,
Ranchi;

(b) if so, what is his function and
why he is not put on the project and
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what improvement has been brought
about by bringing him in;

(c) whether it is also a fact that one
Chief Engineer (Project) has been ap-
pointed to the Heavy Machine Build-
ing Plant and has only a skeleton staff
when in fact there is another Chief
Engineer, Headquarters, while on the
other hand the post of Chief Engineer
(Technical) is lying vacant for a long
time; and

(d) if so, the reasons therefor?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) to (d). The information
is being collected and will be laid on
the Table of the House.

ExpPORT OF CHILLIES

6072. SHRI K. SURYANARA-
YAN: Will the Minister of COM-
MERCE be pleased to state:

(a) the quantity of chilles exported
to the various countries from the year
1966 to 30th June, 1968;

(b) the quanmy purchased by the
State Trading Corporation of India
and the Food Corporation of India
during the above period from the gro-
wers in the various States;

(c) the stocks held by Government
a:g the traders in the various States;
a

(d) the arrangements made so far
to clear the stocks from the godowns
and the traders?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI MOHD. SHAFI QURESHI):

(a) Exports of chillies to principal
destinations from the year 1966 to
31st July, 1968 (latest figures available)
have been as follows:—

Year

Qty. in M. Tonnes

Country 1966 1967 (Yanuary-May, 1968)
1 2 ]

Ceylon 5935 8619 3235

Nepal 174 206 43

Kuwait 25 a4 15
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1 2 3
UK. 2 57 120
USA — 120 65
Others 25 520 971
Total 6161 9566 4449
(b) 3078 Quintals of chillies were ¥) | TR
purchased by Food Corporation of In- (%) e W w
dia in Andhra Pradesh during the  SVTUW JWT AN FWA N 0F

period 24-2-68 to B-3-68. The quantity
purchased by State Trading Corpora-
tion during 1967-68 was ome metric
tonne.

(c) and (d). Govt. had no informa-
tion regarding stocks of chillies held
by traders/State Governments and
arrangements made to clear stocks.

MANUFACTURE OF LIQUOR

6073. SHRI K. SURYANARA-
YANA: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS be pleased to
state :

(a) the installed capacity in the
country for the manufacture of liquor
as on the 15th August, 1947 and the
present capacity thereof as on the 15th
August, 1967, and

(b) the number of new licences gran-
ted in the various States during the
Second and Third Five Year Plans
for the manufacture of Liquor and
the number of new licences proposed

to be granted therefor during the

Fourth Five Year Plan?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) and (b). The informa-
tion is being collected and will be laid
on the Table of the House.

TEq I 9T WA a7 ST S
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e Ay weEdw & 6076 SHRI GANESH GHOSH:
Will the Minister of COMMERCE
be pleased to state:

(a) whether it is a fact that the
Governments of South Korea, Kenya,
and Hungary have placed orders for
the supply of Railway Wagons valued
at about Rs. 11.87 crores:

(b) if so, the names of the industrial
firms in our country who have been
gv:n the responsibility to manufacture

ese wagons; and
(@) 707 WX # ward 3"; (©) the value of orders placed with
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et mfedi & faerr ¥ w99 each of these firms?
= srw § 1 @ i THE DEPUTY MINISTER IN
ffaat wat @ ofc sfsar, THE MINISTRY OF COMMERCE
AT W W E:;-lf;; _Ms?rHD' SHAFI QURESHI):
o L T T e 0 Do e

Name of the Firm No. of Wagons Vahie  Order placed by
M/s. Braithwaite & Co. (India) Ltd.,

Calcutta; and 1050 Rs. 7.67 South Korea

M/s. K.T. Steel Industries (P) Ltd., crores Hm::g
Ms. mumWCnmum 500 R-ﬂ%“z: Hungary

MJs. Jascp & Co., Ltd., Calcutta 247 Rs. 1.65 Kenya
CroTes
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TeLepHoNE  OperaTorRs IN - DS's.
OFFICE, NORTHERN RAILWAY

6080. SHRI YASHPAL SINGH:
Will the Minister of RAILWAYS be
pleased to state :

(a) whether some Telephone Ope-
rators are engaged against TLAs in
the D.S. Office. N. R. Exchange and
if so, what is* the strength and the
date of their posting ;

(b) whether it falls within the
power of the executive officer to
appoint the daily rated ministerial
staff :

(c) whether it is also a fact that
in spite of economy these appoint-
ments were not made with the appro-
val of the Audit and Account authori-
ties : and )

(d) whether such appointments in
excess of the sanctioned strength have
not adversely affected the economy ?

THE MINISTER OF RAILWAYS
(SHR1 C. M. POONACHA): (a) to
{d). The information is being collec-
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ted and will be laid on the Table of
the Sabha.

IN TELEPHONE EXCHANGE OF
D.S's OFFicE. NEw DELHI

6081. SHRI YASHPAL SINGH :
Will the Minister of RAILWAYS be
pleased to state:

(a) whether in his reply to Unstar-
red Question No. 9988 given on the
7th May, 1968 regarding the fire in
Telephone Exchange of the Divisipnal
Superintendent’s Office, New Delhi
he stated that the Railway -suffered
no loss because it was the concern of
the P & T Department ;

(b) whether in the reply to Un-
starred Question No. 841 given by the
Minister of Communications on the
25th July, 1968, he had held the
Railway Operator responsible for
the loss ;

(¢) if so, which Ministry has suffe-
red the loss ; and

(d) what action has been taken
against the Operator who caused the
breaking out of fire by placing an
electric heater on the PABX Board ?

THE MINISTER OF RAILWAYS
{(SHRI C. M. POONACHA): (a) Yes.

(b) No, the responsibility was not
fixed squarely.
{c) Ministry of Communications.

(d) According 1o the investigation
made by a Senior Scale Railway
Gfticer, it was found that the fire was
caused by the over-heating of the
Board due to short-circuiting of worn-
out wires as the Board was very old.
Accordingly, no action has been taken
against the operator.
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DaiLy WorRKING HOURS AT BANDA

roco SHED (C. RoY))

6084. SHRI SURAJ BHAN : Wil
the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that the
daily working hours of Banda Loco
Shed, Central Railway are 12 hours
without any break ;

(b) whether it is also a fact that the
daily working hours in all other sheds/ "
shops all over the country are 8
hours :

(c) if so. the reason for this discri-
mination against the staff of Banda
Loco Shed: and

(d) whether Government propose
to consider the desirability of paying
overtime allowance to the staff of
Banda for the extra hours of work
performed by them ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA):
{a) Under the Hours of Employment
Regulations the staff of the loco shed
at Banda on the Central Railway
have. on the basis of the workload
on them, been classified as ‘Essen-
tially Intermittent’ and they have been
rostered to perform duty for 12
hours a day which include certain
periods of inaction, as prescribed in
the Rules.
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(b) No.
(c) Does not arise.

(d) They are entitled to overtime
payment at 14 times the ordinary rate
of pay when they work beyond 75
hours a week, as “Essentially Inter-
mittent” staff.

ENGINEERING EXPORT PROMOTION
CounciL

6085. SHR1 G. S. REDDI: Will
the Minister of COMMERCE be
pleased to state:

(a) whether Government are aware
of the representation made by the
Chairman, Engineering Export Pro-
motion Council of Calcutta about the
lack of facilities for the increased
export of their heavy engineering
goods ;

(b) if so, the types of goods that
are exportable and the quantity
thereof ;

(c) the amount of foreign exchange
likely to be earned by their exports;

(d) whether Government propose
to provide the facilities as early as
possible ; and

(d) if not, the reasons therefor ?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHR1 MOHD. SHAFI QURESHI):
(a) Problems faced by the exporters
of engineering goods have been
brought to the notice’ of Government
by the Engineering Export Promotion
Council from time to time.

(b) and (c). Heavy engineering is
not a well defined classification. The
exportable items in this category may
include transmission line towers,
cranes & hoists, structural fabrication,
industrial plants &  machinery,
machine tools railway wagons &
coaches. etc. The expected export
earnings from these items during 1968-
69 are estimated at Rs. 13 crores.
Quantitywise forecast is not possible.

(d) and (e). The facilities reques-
ted for by the exporters from time to
time are constantly under review and
such assistance as is considered
reasonable and adequate is given.

2068
RaiLway DeveropMent IN NEF.A.

6086. SHRI ABDUL GHANI
DAR : Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether any detailed survey has
been undertaken in the NEFA area
for the purpose of Development of
railways in that area;

(b) if so, the details thereof ; and

(c) if no survey has been under-
taken, the reasons therefor and by
what time it would be done?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) No.

(b) Does not arise.

(c) Due to the present difficult
financial position no new line is likely
to be taken up for construction in
the NEFA area for development pur-
poses in the 4th Plan. Any survey
carried out now for a new line in this
area would become out of date if at
all its construction is to be considered
only at a distant future date. Hence
no survey is proposed fo be under-
taken at present.
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Usk oF DIESEL LocoMOTIVE FOR Hau-
LiNG BomBay-DELHI AIR CONDITIONED
EXPRESS

6091. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of
RAILWAYS be pleased to state:

(a) the date from which diesel loco-
motive will begin hauling the Bom-
bay Delhi Air-conditioned Express
ol the Western Railway; and

(b) the reasons for the delay?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) and
(b). Due to an overall shortage of die-
sel locomotives. which are urgently
required for movement of essential
goods traffic, there is no proposal to
place these trains under diesel traction
al present.

BRIDGES OVER RAILWAYS LINES Pass-
ING “THROUGH GUIARAT

6092. SHRI NARENDRA SINGH
MAHIDA: Will the Minister of
RAILWAYS be pleased to state :

(a) the total number of bridges
over the railway lines passing through
Gujarat ;

(b) the number of bridges which
were constructed during the last two
years ; and

BHADRA 5, 1890 (SAKA)
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(c) the number of bridges which
were more than 20 years old and the
steps taken to carry out the periodi-
cal repairs thereto ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a)
Seven thousand two hundred.

(b) Fifteen.

(c) Six thousand four hundred and
seventy four. Periodical repairs are
carried out every year according to
schedule.

FINANCIAL ASSISTANCE FOR CLOSED
TEXTILE MILLS SOUGHT FOR BY
GUIARAT GOVERNMENT

6093. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of
COMMERCE be pleased to state :

(a) whether it is a fact that the
Government of Gujarat have sought
financial assistance from Government
o take over the closed textile mills.

(b) if so, decision taken in the
matter ;

(c) the total amount of
assistance sanctioned ;

(d) if not, when a decision is likely
lo be taken?

financial

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI MOHD. SHAFI QURESHI):
(a) No, Sir. '

(b) to (d). Do not arise.

STEAM Loco SHED AT DONGAR-
GARH. S. E. RaiLway

6094. SHR1 INDRAJIT GUPTA :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether it has been decided to
abolish the steam loco shed at Don-
gargarh. South Eastern Railway ;

(b} if so. the reasons therefor :

{c) the number of loco shed staff
who would be declared surplus as a
result thereof and forced to accept
transfer involving great hardships ;
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(d) whether the Railwaymen have

represented that goods and coaching

trains between Bhilai and Nagpur be
comtinued on steam traction pending
electrification of the Nagpur Division
and

(e) if so,
thereto ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) No.

(b) and (c). Do not arise.
(d) No.
(e) Does not arise.
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(¢) Due to the present difficult ways
and means position no new line
in the Yeotmal district is _likely
to be taken up for conmstruction in
the 4th Plan. Any survey carried
out now will become out of date if
at all the construction of the new line
is to be considered at a distant future
date only. Hence it is not proposed

to undertake any survey for a new

line in this area, at present.

New Raiiway LINES IN MAHARASHTRA

6101. SHRI DEORAO PATIL :
Will the Minister of RATLWAYS be
pleased to state:

(a) the number and names of new
Railway lines which the Maharashjra
Government have proposed for inclu-
sion in the Fourth Five Year Plan :

(b) whether the  Maharashtra
Government propose to start the
narrow pauge railway line from

Darwha-Motibagh to Pusad which
was closed during the Second World
War :

(c) whether Government propose to
lay new railway lines in Yeotmal
District keeping in view the necessity
of developing cement and other indus-
ry ; and

(d) if so. the details thereof ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) The
following new lines /conversion
schemes, according to the order of
priority have been proposed by the
Maharashtra Government for inclu-
sion in the Railways Fourth Plan:

1. Conversion of Manmad—Auran-
gabad—Nanded section from Metre
Gauge to Broad Gauge.

2. Apte — Kharpada — Dasgaon
—Goa.

3. Sholapur — Osmanabad — Bhir
—-Paithan — Aurangabad — Chalis-
gaon and Dhulia to Nardhana.

4, Ballarshah — Ashti — Alla-
palli Gurpalli — Surajgarh Bham-

ragarh 10 join Gidam Jagadaipur B.G.
line.
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5. Kalamb—Khaparkheda
way Siding).

6. Kurla—Panvel Section of Kurla
Karjat.

7. Conversion of Miraj—Pandhar-

(Rail-

pur Kurduwadi—Barsi—Latur from
Narrow Gauge to Broad Gauge.

8. Latur—Purli  Vaijnath via
Mominabad.

‘9. Adilabad Chanda via Ghugus.
10. Kolhapur—Ratnagiri.
11. Karad—Chiplun.
12. Restoration of Darwha Pusad.
13. Badnera—Amravati—Narkhed.
14, Khamgaon—Jalna vig Chikhli,
15. Chimur—Umrer.

‘l6. Gangakhed 1o Bodhan
Nanded to Latur Railway line.

17. Manmad-Malegaon-Dhulia Nar-
dhana,

18. Kurduwadi—Karmala  Nagar,
Karamala---Aurangabad and Kurdu-
wadi—Shingnapur Railway line.

and

19. Ghugus to Sindola Railway
Line, and
20. Construction of  Kolhapur—

Nagpur Railway line.

(b) and (c). No.
(d) Does not arise.
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NEH DELHI-FARIDABAD  SUBURBAN

SECTION
6103. SHRI YASHPAL SINGH :
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the New Delhi-Farida-
bad line on the Northern Railway is
the most neglected suburban section;

(b) if so, the reasons therefor; and
(c) what action is contemplated to
improve it ?
THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (2) No.
(b) and (c). Do not arise.
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ExTENSION OF BROAD GAUGE LINE

FROM KALEA TO PARMANU AND EN-

LARGEMENT OF KANDRORI RLY. STa-
TION (N. RLY.)

6109. SHRI HEM RAJ: Will the

Minister of RAILWAYS be pleased
1o state :

fa) whether Government  have
received any representation from the

Himachal Pradesh Government to
extend the Broad Gauge line from
Kalka to Parmanu on the Kalka—
Simla Section ;

(b) whether Government have also
received any proposal from the Hima-
chal Pradesh vernment that the
Kandrori Railway Station on the
Jullundur—Pathankot  section be
enlarged for goods and passenger
traffic ; and

(c) if so, whether Government pro-
pose to survey them and, if so, when ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) and

(b). Yes.

{c) There is no justification at
present for the extension of Broad
Gauge line from Kalka to Parmanu
and hence no survey is proposed to
be undertaken. As regards the en-
largement of Kandrori Railway Sta-
tion, an assessment of the additional
facilities that may be needed, at this
station in the event of its full develop-
ment by Himachal Pradesh Govern-
ment has already been made.

DONATIONS TO POLITICAL PARTIES

6110. SHRI NITIRAJ  SINGH
CHAUDHURY : Will the Minister
of INDUSTRIAL DEVELOPMENT
AND COMPANY AFFAIRS be
pleased to state :

(a) the total amount donated by
the companies to political parties
during the last three years, party-wise
and year-wise ; and

(b) how much of the above was
donated by companies in which the
Life Insurance Corporation of India,
Industrial Finance Corporation of
India, Unit Trust and similar public
sector organisations have shares?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) The financial
of all companies do not cover the
same period. It is, therefore, not
possible to indicate the amount of
contributions made during any speci-
fied period. However, a statement
indicating contributions disclosed in
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the profit and loss accounts filed by
.companies with the Registrars of
Companies during the period from the
1st March, 1965 to the 29th Feb-
ruary, 1968 is laid on the Table of
the House. [Placed in Library. See
No. LT.—1925/68].

(b) Information is being collected
and it will be laid on the Table of
the House.

ISSUE OF INDUSTRIAL LICENCES

6111. SHRI JUGAL MONDAL :
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) how many industrial licences
have been issued during the last three
years to the following :

(1) Mafatla] Group of Industries ;
(2) Lal Bhai Sara Bhai Group ;
(3) Larsen and Toubro Group; and
(4) Tata Group of Industries;

(b) the value of those licences:

(c) the number of licences used and
those remaining unused out of the
aforesaid licences ;

(d) whether any complaints have
been received inst the said com-
mercial establishments during the last
three years; and

(e) if so, the mnature thereof and
whether any action has been taken
thereon?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F.A.
AHMED): (a) to (¢). The informa-
tion is being collected and will be
laid on the Table of the House.

PropUCTION OF LiGHT COMMERCIAL
VEHICLES

6112. SHRI JUGAL MONDAL :
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether some more firms are
being licensed for producing light
commercial vehicles of which there is
a great shortage in the country; and

(b) if so, the number thereof ?
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THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F.A.
AHMED): (a) No.

(b) Does not arise.
IssuE OF INDUSTRIAL LICENCES

6113. SHRI KASHI NATH
PANDEY : Will the Minister of
INDUSTRIAL DEVELOPMENT

AND COMPANY AFFAIRS be
pleased to state:

(@) how many industrial licences
have been issued to the following
commercial establishments during the
last four years;

(1) Birla Group of Industries ;

(2) Sabu Jain Group ;

(3) Simpson Group of Industries ;
msl) Walchand Group of Industries;

(5) Kamani’s Group of Industries ;

(b) the value of those licences:

~ (c) the number of licences used and
those remaining unused out of the
aforesaid licences ;

(d) whether any complaints have
been received against the said commer-
cial establishments during the last
four years ; and

(e) if so, the nature thereof and
whether any action has been taken
thereon ?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENTS AND
COMPANY AFFAIRS (SHRI F. A
AHMED): (a) to (¢). The informa-
tion is being collected and will be
laid on the Table of the House.

ForeIGN CONTROLLED
INDIA

6114. SHRI D. N. PATODIA :
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COM-
PANY AFFAIRS be pleased to
state :

(a) whether it is a fact that the
foreign controlled Companies in India
were not so adversely affected by the
recession than the Indian controlled
companies ; and

COMPANIES IN
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(b) whether it is also a fact that
earnings of the foreign controlled
firms, both before and after recession,
were more than the Indmn controlled
firms ?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) Recession has mainly
affected the engineering industrics
especially the heavy engineering indus-
tries producing items like machine
tools, structurals, steel castings, rail-
way wagons etc. Foreign contr
companies among these industries
constitute only a very small percen-
tage. Recession was mainly caused
by lack of orders, which should have
affected both foreign controlled and
Indian companies equally.

(b) The information that is being
collected from firms is not adequate
to permit of such a detailed compara-
tive study.

CONSULTATIVE GROUPS OF
INDUSTRIALISTS

6115. SHRI D. N. PATODIA:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether it is a fact that the
Deputy Chairman of the Planning
Commission is reported to have sug-
gested that small groups consisting of
industrialists be constituted for fre-
quent consultations in formulation of
the programmes for the development
of the industry ;

(b) whether such gronps have been
formed ; and

(c) the different industries that have
been represented in the group ?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT = AND
COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) Yes, Sir.

(b) Not yet.

(c) Does not arise.

FasT TRAIN FROM NEw DEeLHI TO
AMRITSAR

6116. SHRI SURAJ BHAN: Will
the Minister of RAILWAYS be
pleased to state:
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(a) whether there is any proposal
1o introduce a new fast train named
‘Golden Temple’ between New Delhi
and Amritsar ;

(b) whether there is also any pro-
posal to run the De-luxe train to and
from Amritsar on all week days ; and

(c) if so, whether the Railway
authorities propose to change the
route of the Flying Mail from the
present via Karnal to via Saharan-
pur?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) No.

(b) No.

(c) There is at present no proposal
to change the existing route of 27/28
Flying Mails.

IMPORTS FROM RUPEE-PAYMENT
CouNTRIES

6117, SHRI LOBO PRABHU:
Will the Minister of COMMERCE
be pleased to state :

_ (a) the break-up of the items of
imports from the -rupee payment
countries during the last year;

(b) the excess payment made last
year on account of their prices heing
above the world level ;

(c) the items in short supply in
India which were exported ; and

(d) how is the adverse balance of
trade going to be met by the Com-
munist countries ?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI MOHD. SHAFI QURESHD):
(a) A break up of major items of
imports from rupee payment coun-
tries during 1967-68 is given in the
statement laid on the Table of the
House. [Placed in Library. See No.
LT—1926/68.]

(b) Comparison of prices is only
possible when purchases are made
through a centralised agency as in
the case of Government departments.
As there is large number of private
import licences, the information asked
for is not available. It may, however,
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'be stated that so far as Government

T

»-purchases are concerned prices are

scrutinised by Price Negotiating

Committees.

(c) The quantum of exports of
various commodities is determined
taking into account, among other
things, domestic requirements and
supply position in the internal mar-
ket.

(d) Under bilateral trade arrange-
ments exports and imports have to
match each other over a period of
time. The actual figures of trade at
a given point of time may indicate
an adverse balance, but this is no
more than an apparent imbalance.
Credit repayments for the various pro-
jects and instalments for large quan-
tities of machinery supplied on defer-
red payment system by some of these
countries also earn substantial funds
for them and to that extent cover the
gap between imports and exports.

IDLE CAPACITIES IN THE PUBLIC AND
PRIVATE SECTORS

~ 6118. SHRI LOBO PRABHU:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) the current percentage of idle
capacities in the public and private
sectors respectively;

(b) the current percentage of surplus
labour in the public and private sec-
tors;

(c) whether Government have made
any examination of extending the
market by reducing prices through
exemption of taxes on production
above the average; and

(d) alternatively whether Govern-
ment are considering working off the
surplus labour by increasing the num-
ber of shifts ?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A,
AHMED): (a) It is not feasible to
give a percentage which would apply
uniformly for all units of the several
industries in the Public Sector or in
the private sector. Information re-
garding the installed capacity and
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production is being published regu-
larly in the “Monthly Statistics of the
Production of Selected Industries in
India”.

(b) No information is available on
this point.

(c) One of the principal objectives
of the tax policy is to encourage
industrial production and towards
that end Government has adopted
various measures. These include tax
credit certificates in the form of grant
of tax credits for increased production
in selected industries at a rate mnot
exceeding 25% of the Central Excise
duty on the excess production and tax
credit in relation to increase in tax
liability of companies calculated at
209, of the additional income tax
liability over that in the base year.

(d) no such proposal is under
Government's consideration.

RanLway BoarD

6119. SHRI LOBO PRABHU:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether he recently mooted a
proposal for interposing a Secretariat
between himself and the technical
heads in the Railway Board; and

(b) since other Ministries doing
technical and commercial work have
such Secretariats, what are the objec-
tions to such a Secretariat in the Rail-
way Ministry?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) No.

(b) The existing management-cum-
technical set-up of the Railway Board
is considered well suited to run a con-
cern like the Railways. However, a
Study Team appointed by the Admi-
nistrative Reforms Commission is cur-
rently examining the administrative
and financial arrangements for the
working of the Indian Railways.

ReMovAL OF CONTROL ON CLOTH

6120. SHRI MANIBHAI J.
PATEL: Will the Minister of COM-
MERCE be pleased to state:

(a) whether the Textile Reorganisa-
tion Commitiee has recommended the
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ecrappmg of the present partial con-

trol on the production and prices of
cloth; and

(b) if so, Government’s reaction
thereto?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI MOHD. SHAFI QURESHI):
(a) Yes, Sir.

(b) The Government have not yet
examined the recommendations of the
Textile Reorganisation Committee.

PusLIC SECTOR INDUSTRIES IN
MYSORE

6121. SHRI S. A, AGADI: Wwill
the Minister- of INDUSTRIAL DE-
VELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) the State-wise investment made
in the public sector industries in the
country till 1967-68;

(b) whether it is a fact that the
Government of Mysore are repeated-
ly approaching for the establishment
of public sector industries in the
State; and

(c) if so, what industries are being
started or proposed to be started in the
Mysore State and at what stage the
matters are pending?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A.
'AHMED): (a) statement showing
Statewise investment made on the
central industrial projects during the
period 1951-1968 is laid on the Table
of the House. [Placed in Library. See
No. LT-1927/68]

(b) Yes, Sir. The Government of
Mysore has been requesting the Gov-
ernment of India from time to time
to set up more central industrial pro-
jects in the State.

(c) A decision on the location of
new central industrial projects in the
Mysore State will be taken at the time
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of finalisation of the Fourth Five Year
Plan. .

VEGETARIAN REFRESHMENT ROOM AT
MIrAJ RAILWAY STATION

6122. SHRI 5. A. AGADI: Wil
the Minister of RAILWAYS be plea-
sed to state:

(a) whether it is a fact that the de-
partmentally-run Vegetarian Refresh-
ment Room at Miraj Railway station
on the South Central Railway is earn-
ing a profit;

(b) if so, the net profit earned dur-

ing the years 1966-67 and 1967-68;
and
(c) whether it is a fact that the

Railway Board has decided to close
down this departmentally-run Refresh-
ment Room and to hand over the
same to a private contractor without
calling for applications and/or ten-
ders from the public?

THE MINISTER OF RAILWAYS
{SHRI C. M. POONACHA): (a) Yes.

(b) The net profit earned in 1966-67
was Rs. 12,002. Audited accounts for
1967-68 are not yet available.

{c) A proposal to hand over the Ve-
getarian Refreshment Room to a con-
tractor has been considered but it has
been decided to maintain the status
quo.

ExporT OF JUTE GooDs TO CUBA

6123. SHRI K. M. KOUSHIK:
Will the Minister of COMMERCE be
pleased to state:

(a) whether it is a fact that there is
no export of Indian made jute and he-
sian’ bags to Cuba from our country;

(b) if so, since how many years; and

(c) whether India stopped exporting
these commodities to Cuba or that
country stopped importing from us?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI MOHD. SHAFI QURESHI):
(a) to (c) Cuba_ is not importing jute
goods | from India since 1966-67.
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EXPORT OF KYANITE

. 6124. SHRI INDER J. MALHO-
TRA: Will the Minister of COM-
MERCE be pleased to state:

- (a) the number of units engaged in
the processing of raw kyanite for ex-
port;,

(b) the amount of foreign exchange
earned from the export of processed
kyanite during the last three years;

(c) the amount of foreign exchange
earned by exporting raw kyanite dur-
ing this period with the quantity ex-
ported;

(d) whether it is a fact that several
processing units are not receiving sup-
plies of raw kyanite; and

(e) if so, the action taken by Gov-
érnment to ensure regular supplies of
raw material for better - export earn-
ings?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI MOHD. SHAFI QURESHI):
(a) There are no units in the organis-
ed sector for processing of raw kyanite

- for export. Information on the number
of small units is not available.

Some of the refractory manufac-
turers have installed calcining facili-
ties. Calcined Kyanite produced by
them is mostly used by them. Export
of processed Kyanite 1s negligible.

(b) and (c). Figures of exports of
kyanite for the last 3 years are given
below : —

Year antity Value lakhs (in Rs.)
{ tonnes)

1965 0-31 74-9

1966 0-36 110-9

1967 0-41 158

Export figures separately for raw
and processed kyanite are not indicat-
ed in the Export Trade Accounts.

(d) and (e). The refractory produ-
cers have represented that they are
experiencing difficulties in  obtaining
raw or calcined kyanite for utilising
their production capacity to the full
This representation is at present under
consideration of Government.
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IMPORT OF EQUIPMENT FOR CHEMICAL
FROCESS

6125. SHRI INDER J. MALHO-
TRA: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS be pleased to
state:

(a) the value of equipment import-
ed for chemical processes during the
last five years;

(b) the capacity installed in India
for manufacturing equipment for che-
mical processes and its utilisation;

(c) whether it is a fact that in the
face of idle capacity in India, equip-
ments have been allowed to be impor-
ted causing further imbalance; and

(d) if so, the steps being taken to
substitute imports by indigenous pro-
ducts?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT  AND
COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) As the equipment for
chemical processes is not separately
classified in the Indian Trade Classifi-
cation, import figures are not avail-
able. .

(b) At present 43 units are in pro-
duction having a total annual installed
mity of approximately Rs. 1,180

" (¢) Normally such of the items re-
quired for various types of chemical
plants and are manufactured in the
country are not cleared for import
from the indigenous angle. However,
their import is considered on merits
by the DGTD.or other Sponsoring Au-
thority. on account of any one of the
rollowing reasons:—

(i) The delivery penod is too pro-
tracted to suit the party’s re-
qlurcmcms
(ii)) The technical specifications
offered by the indigenous ma-
nufacturers do not suit the in-
dentor/user’s requirements.

(iii) The indigenous manufacturers
will be in a position to manu-
facture the items provided de-
signs and detailed shop draw-

‘'ings are provided by the inden-
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tor /user, but the latter is not in
a position to supply the neces-
sary designs and shop draw-
ings.

(iv) Where the equipment proposed
to be unporlad is patented or is
of a proprietary nature and the
foreign supplier is not prepared
to divulge the know-how/de-
signs and drawings.

(v) The foreign exchange required
for import of components need-
ed by the indigenous manufac-
turer to fabricate a particular
item is nearly the same as the
foreign exchange required for

the import of the complete
item.
(d) The possibility of substitution

of imports is kept under constant re-
view, and efforts are made to create
capacity cither in the public or private
sector to undertake mannfacture of
such of the items as are not being
manufactured in the country at pre-
sent.

Assam CoaL

6126. SHRI INDER J. MALHO-
TRA: Will the Minister of STEEL,
MINES AND METALS be pleased
to state:

(a) whether the Study Group on
Assam Coal has conducted its study
and submitted a Report:

(b) if so, the main recommendations
in regard to the suitability and use of
Assam Coal in steel, cement and su-
gar industries;

(c) the possibilities of extracting
sulphur from Assam Coal; and

(d) the possibilities of exporting
Assam Coal to Japan?

THE DEPUTY MINISTER IN
THE MINISTRY OF STEEL,
MINES AND METALS (SHRI RAM
SEWAK): (a) Yes, Sir. the Study
Group has submitted an Interim Re-
port.

(b) The Report indicates that hard
coke satisfying -the physical and che-
-mical characteristics of blast furnace
coke but with marginally higher sul-

AUGUST 27, 1968

Written Answers 2098

phur content, can be manufactured
with the use of 109,—15% Assam
coal in the blend. The findings are re-
quired to be confirmed by a full scale
blast furnace trial and it has been re-
commended that the trial should be
carried out in one of the blast furnaces
of the Durgapur Steel Plant. It has
been further recommended that the
Durgapur Steel Plant should use, at
the first instance, 5% Assam Coal in
blend and gradually raise the percen-
tage to optimum. Further, the Bokaro
Steel Plant should consider the use of
109,—159 Assam Coal in their cok-
ing blend,

The result of using Assam Coal in a
sugar factory and in the new shaft
kiln process for manufacturing cement
are to be studied.

(c) and (d). The possibilities have
to be further studied.

MINING AND ALLIED MACHINERY
CORPORATION

6127. SHRI INDER J. MALHO-
TRA: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND -
COMPANY AFFAIRS be pleased to
state:

(a) the installed capacity of the
Mining and Allied Machinery Corpo-
ration for the manufacture of mining
machinery;

(b) the capacity utilised;

(c) the extent of loss suffered by
the Corporation since it was set up;
and

(d) when the Corporation hopes to
break-even?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) The plant has been de-
signed to manufacture, when in full
producuon 45,000 tonnmes of various
items, of Coal Mining Machinery and
Allied products. This capacity will.
however be reached only over a pe-
riod of years. The capacity during
1968-69 is estimated at 10,000 tonnes.

(b) The total load of work in haand
is about 30,864 tonnes, which has tg
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be executed within 1970-71. The to-
tal production capacity for the next
three years is about 42,000 tonnes. This
leaves a spare available capacity of
about 11,136 tonnes, within the next
three years, whose approximate value
will be Rs. 6.0 crores.

(c) The total loss incurred uE)uti'o
31-3-1967 was Rs. 714.30 lakhs.

ing 1967-68 the loss has been
sionally estimated at Rs. 565

(d) On the ass hﬁnon that the full
capacity will be utilised, the plant is
likely to break-even by 1973-74.

ovi-

MoveMENT oF CoaL BY RAIL

6128. SHRI INDER J. MAL-
HOTRA : Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether it is a fact that the
producers and suppliers of coal are
dissatisfied with the working of the
procedure adopted for the movement
of coal after its decontrol ; and

(b) whether the Railways have
analysed their difficulties and grievan-
ces and tried to work out more satis-
factory programme for the movement
of coal in all directions ?

THE MINISTER OF RAIL-
WAYS (SHRI C. M. POONACHA) :
(a) No. The procedure was discussed
with the coal industry and trade
before introduction and is in essence
the same as existed prior to decon-
trol. Criticism is voiced and varying-
views are expressed in meetings from
time to time but this was so also even
in meetings prior to decontrol.

(b) Periodical meetings at various
levels are held by the Ministry of
Railways with the coal industry and
trade and State Governments and such
suggestions as are feasible and com-
monly acceptable adopted. No alter-
native concrete proposal or sugges-
tion has been made by any one in
replacement of the existing proce-
dure. Discussions in periodical meet-
ings at different levels help in settling
divergent views expressed and finding
solution to difficulties arising from
time to time.

2100

Kaixa Man

6129. SHRI S. S. KOTHARI : 'Will
the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that the
Kalka Mail going to Howrah is
brought to the platform at Delhi
Main Station about two hours prior
1o departure but the compartments
are not opened till half an hour prior
to such departure time thereby causing
harassment to passengers who have
to wait on the platform and particu-
larly to coolies who have to wait for
this length of time without being able
to take up any other job;

(b) it so, what steps Government
propose 1o take to rectify the situa-
tion ; and

(c) whether it is a fact that the
delay in opening of the compartments
i5 being deliberately done owing to
the coolies having to give
illegal gratification to the station staff
for opening the compartments early
and whether Government would take
necessary steps against the officials
responsible for this state of affairs?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a)
Delhi-Howrah coaches to be attached
to Kalka Mail going to Howrah are

brought to Platform at 6 AM.
whereas the departure time of the
train is 8 A.M. The coaches are kept

locked until these are attached to the
train at about 7 A.M. after its arrival
from Kalka. No harassment is
caused becausc passengers do not
normally come to the station more
than one hour before the departure
time of the train. Further, compart-
ments are not opened earlier so as
to obv:ate misuse particularly of
lavatories other than bona fide
passengers and also to avoid theft of
carriage fittings.

explained in (a)
to change the

(b) For reasons
above, it is not pro
existing arrangements.

(c) No. This is not correct.
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New RaiLway Lmnes oN SouTH-CEn-
TRAL RATLWAY

6130. SHRI V. NARASIMHA
RAO: Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether there is a proposal to
open three new Railway lines on the
South Central Railway ;

(b) the distance of the nmew Rail-
way lines and their importance if
they are opened ; and

(c) what are the major items of
transport from these new Railway
lines and the expected income per
year ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) No.

(b) and (¢c). Do not arise.
MANUFACTURE OF SCOOTERS

6131. SHRI V. NARASIMHA
RAO : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS be pleased to
state :

(a) whether it is a fact that the
Andhra Pradesh Industrial Develop-
ment Corporation submitted to the
Government of India an application
for the manufacture of scooters;

(b) if so, the main features thereof ;

(c) the action taken by Govemn-
‘ment therecon ; and

(d) whether it is a fact that Govern-
ment are again re-examining the
question of issue of industrial licences
for scooters?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) and (b). An applica-
tion for the manufacture of scooters
was received from the Andhra Pradesh
Industrial Development Corporation
in July, 1965. The scheme envisaged
the manufacture of 125 c.c. scooters
with a capacity of 60,000 Nos. per
annum in collaboration with a Bel-
gian firm. The requirements of capi-
tal goods were estimated at Rs. 175
lakh of which imported equipment
was valoed at Rs. 85 lakhs. The
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ex-factory selling price of the pro-
posed vehicle was indicated as Rs.
1700 to Rs. 1750.

(c) The scheme was considered
along with other similar schemes but
was not considered suitable and was
finally rejected in November, 1967.

(d) Government have decided to
license one additional scooter manu-
facturing unit of a suitable economic

capacity.
SALE OF FARE RAILWAY TICKETS AT
KANPUR STATION

6132, SHRI SURAJ BHAN: Will
the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that fake
railway tickets of the value of over
Rs. 2,000 were sold at Kanpur Cen-
tral Station during the months of
June and July, 1968; and !

(b) if so, what action has been
taken by Government to prevent such
frauds in future ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a)
A case of sale in July, 1968, of sus-
pected fake IIIrd Class Mail/Express
journey tickets ex. Kanpur Central

to Delhi is under investigation.

(b) Checks to prevent such mal-
practices have been intensified.

ExporT oF CLoTH TO UK.

6133. SHRI S. K. TAPURIAH :
Will the Minister of COMMERCE
be pleased to state:

(a) whether it is a fact that the
Textile Export Promotion Council
has recently recommended a scheme
for the export of cloth to UK. where-
under export houses would be given
quotas for the export of 75 per cent
based on the last two years’ perfor-
mance and the remaining 25 per cent
would be open for giving to the
highest price cloth seller-in UK.

(b) whether  Government  have
considered that the said scheme is
likely to benefit only the big export
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houses, while the textile mills would
continue to remain in bad condition ;

(c) if so, the decision taken on the
said recommendation; and

(d) the alternative scheme drawn
out for export of cloth to UK. with
a view to relieving the textile indus-
try of the glut they are facing and
minimising monopolisation by export
houses to the detriment of the small
textile mills ?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI MOHD. SHAFI QURESHI) :
(a) to (d). The Cotton Textiles
Export Promotion Council has for-
mulated a scheme for the allocation
of quota for export of cotton cloth
including made-ups to the UK.
during the year December 1, 1968 to
November 30, 1969. The scheme
inter alia envisages—

(i) reservation of 859% of the
quota for allocation to esta-
blished exporters on the basis
of their past performance ;

(ii) reservation of 10% of the
quota for allocation to new
textile mills and new exporters;
and

(iii) throwing open to all 5% of
the quota on the basis of highest
price realisation.

The CTE.P.C. reports that while
formulating the scheme it has kept
all relevant factors in view and it
expects that the scheme will satisfy
the various parties interested in export
of cotton textiles to the UK. Govern-
ment will take a final view of the
scheme shortly.

SHORTAGE OF Motor Tyres m Car-
CUTTA

6134. SHRI BENI SHANKER
SHARMA . Will the Minister of
INDUSTRiAL DEVELOPMENT
AND COMPANY AFFAIRS be
pleased to state:

(a) whether a large-scale black trade
is going on in motor tyres in Calcutta;

2104

(b) if so, the steps taken to check
the same; and

(c) the steps proposed to be taken
to see that motor tyres which are pro-
duced in Greater Calcutta are freely
available.

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) Representation have
recently been received about the non-
availability of car and truck tyres in
Calcutta at prices fixed by the Tyre
Companies.

(b) The Tyre Companies have been
advised to step up the production of
car and certain categories of truck
tyres which are in short supply. As
regards scooter, tractor and car tyres,
these have already been declared as
“essential commodity” under the
Essential Commodities Act.

(c) Government have no proposal
lo regulate the distribution of tyres
produced by individual wunits on
regional basis.

REMOVAL oOF TRUCK-ADDA FROM
GRAVEYARD NEAR MALKAGANJ, DELHI

6135. SHRI ARJUN SINGH
BHADORIA:

SHRI JUGAL MONDAL :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to refer to the
reply ‘given to Unstarred Question
No. 5478 on the 22nd December, -
1967 and state:

(a) whether the said Truck-adda
has been removed from the graveyard
near Malkaganj, Delhi; and

(b) if not, the reasons for the delay
when the House had been assured
three years back that the ‘Truck-
adda’ was being removed shortly ?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) No, Sir.

(b) Delhi Wagf Board has been
taking all measures under the Wagf
Act, 1954 to get this occupation vaca-
ted. The lease had been given to the
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Truck Union by the Secretary, Anju-
man-e-Raiyan, Delhi. On receipt of
information, the Delhi Wagqf

had served a notice on the Secretary
of the Anjuman. The Delhi Waqf
Board had also referred the matter
for enquiry by the Wagf Commis-
sioner under Section 4 of the Wagqf
Act, 1954, who declared the said
graveyard to be under the manage-
ment of Secretary, Anjuman-e-Raiyan,
Delhi. The term of lease agreement
executed between the Truck Union
and the Anjuman-e-Raiyan is to
expire by the end of this month. The
Secretary of the Anjuman-e-Raiyan
has been directed by the Delhi Waqf
Board not to renew the lease agree-
ment and to remove the possession of
the Truck Union from the graveyard.

M/s. HINDUSTAN SAFETY GLASS

Works LTD.. CALCUTTA

6136. SHRI R. BARUA: Will the
Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY
AFFAIRS be pleased to refer to the
reply given to Unstarred Question
No. 9995 on the 7th May, 1968 and
state:

(a) what action has been taken on
the representation made to his Minis-
try by M/s. Hindustan Safety Glass
Works Ltd,, Calcutta ; and

(b) whether the manufacture of
Safety Glass by this Company will be
with the collaboration of some foreign
firm ?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F.A.
AHMED) : (a) The manufacture of
safety glass does not attract the
visions of the Industries
ment & Regulation) Act, 1951, How-
ever, M/s. Hindustan Pilkington
Glass Works Ltd.,, Calcutta, have
been advised to ensure supply to the
other manufacturers of safety glass of
quality sheet glass at reasonable prices
and in adequate quantities.

(b) No such proposal has been
received by Covernment.
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Hmpustan PiLkmneton Co.

6137. SHRI KASHI NATH
PANDEY : Will the Minister of
INDUSTRIAL DEVELOPMENT

AND COMPANY AFFAIRS be
pleased to refer to the reply given to
Unstarred Question No. 10050 on the
7th May, 1968 and state :

(a) whether the Hindustan Pilking-
ton Company has started the manu-
facture ¢f safety glass;

(b) whether they have approached
Government for the import of machi-
nery ; and

(c) if, so,
thereto ?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) So far as Government
are aware, the firm has made neces-
sary arrangements for the manufac-
ture of safety glass, which is not an

Government’s reaction

industry  requiring an  industrial
licence.
(b) No, Sir.

(¢) Does not arise.

Exrort oF Corron Piece Goops

6138. SHRI K. P. SINGH DEO:
Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that India’s
exports of cotton-piece goods to
Indonesia and other countries have
considerably increased during the last
three years ;

_ (b) if so, the extent to which the
increase has been registered, pgiving
the names of the countries ; and

(c) the amount of foreign exchange
eamed therefrom 7

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI MOHD. SHAFI QURESHI):
(a) to (c). The names of the coun-
tries where there has been an increase
in the exports of cotton piecegoods,
along with the quantity and value of
the exports during the last three years,
are given in the following state-
ment :—
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1965 1966 1967

Qty. Lakh Lakh - Lakh Qty. Lakh Lakh Lakh Qty. Takh Lakh Lakh

?{Mm Rs. USS sq Mirs, Rs USS sq. Mtrs, Rs, USS§
Indonesia %7 46 12 07 08 01 11220 1546 20.4
Sudan 305-4 169-7 355 214-7 191-4 31-0  363-3 431-4 569
U. K, 1341-2 1252-7 261-8 1105-9 1207-8 196-5 1481.7 2090-3 275-9
U. 5. A 341-3 278-4 58-2 525.3 599-1 91-5 413.2  713-4 94-2
Thailand 0-4 08 0-1 0-4 -1 02 1-2 27 0-4
Saudi Arabia 80.7 481 10-1 51-1 35-1 6-1 77.7 82-:2 10-8

Dury LisT oF STAFF WORKING IN
ForeigN Trarric Accounts OFFICE,
WESTERN RarLway, DeLHI

6139. SHRI C. K. CHAKRAPANI:
Will the Minister of RAILWAYS be
pleased to lay on the table a copy of
the duty list of the staff working in
the Foreign Traffic Accounts Office,
Western Railway, Delhi, showing
against each name in details the
quantum of work and the man-days
required ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): The

.information asked for is very volu-
minous and is not readily available.
The labour involved in its compilation
will not be commensurate with the
results achieved.

Duties oF CLERKS GRADE I anp IT v
THE Ranway TRAFFIC ACCOUNTS
OFFICES

6140. SHRI K. ANIRUDHAN:
Will the Minister of RAILWAYS be
pleased to rtefer to the reply given to
Unstarred Question No. 8180 on the
23rd April, 1968 and state:

(a) whether the information regard-
ing the duties performed by Clerks
Grade I and Clerks Grade II, res-
pectively in the Traffic Accounts
Offices of the Indian Railways has
since been collected ;

(b) if not, the reasons for the
delay ; and

(c) when it is likely to be made
available 7

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a)
Yes. Clerks Grade I are entrusted
with more important work requiring

interpretation and application of rules
and regulations in dealing with cases,
maintenance of accounts registers,
auditing of bills, etc. Clerks Grade IT
are required to attend to duties of a
routine nature such as preparation of
vouchers and bills etc., routine corres-
pondence, receipt and despatch work,
ete.

(b) and (c). Do not arise.
BOKARO STEEL PLANT

6141. SHRI YOGENDRA
SHARMA : Will the Minister of
STEEL, MINES AND METALS be
pleased to state :

(a) whether the authorities of the
Bokaro Steel Plant have decided to
return the services of Shri A. J.
Bahadur, Senior ity Officer, to
the Government of Bihar:

(b) whether Shri L. K. Jha, Cons-
truction Engineer has been dismissed
fr:dm service in the aforesaid Plant,
a

(c) whether such action has been
taken because these officials pursued
a theft case in the Plant ?

THE DEPUTY MINISTER . IN
MINISTRY OF STEEL, MINES &
METALS (SHRI RAM SEWAK):
(a) and (b). Yes, Sir.

(¢) In case of Shri L. K. Jha,
action has been taken as per findings
of the Enquiry Committee constituted
to enquire into the allegations of
theft, and came to the conclusion,
that the allegation of theft was mala-
fide one. As for Shri Bahadur, there
were other considerations which
weighed with the Management of the
Bokaro Steel and the State Govern-
ment in posting him elsewhere.
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TYPEWRITER MANUFACTURING
COMPANIES

6142. SHRI YOGENDRA
SHARMA : Will the Minister of
INDUSTRIAL DEVELOPMENT
AND COMPANY AFFAIRS be
pleased to state:

(a) how many Indian Typewriters
manufacturing companies are func-
tioning in India and what are their
names, location and installed capa-
city ;

(b) whether these manufacturers
have complained that they are denied
encouragement and incentives in
developing this industry ; and

(c) whether Government are consi-
dering any proposal of a foreign com-
pany to manufacture portable type-
writers in India ?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI FA.
%MED): (a) A statement is atta-

(b) No specific complaint has been
received from the Typewriter manu-
facturers that they were denied en-
couragement and incentives in deve-
loping this industry.

(c) A proposal from M/s Reming-
ton Rand of India Limited for manu-
facture of portable typewriters in
collaboration with M/s Sperry Rand
Corporation, New York, is under
consideration.

STATEMENT

1."There are four typewriter manu-
facturers in the large scale sector and
their names, location and their Licensed
capacity are given below:—

(i) M/s. Remington Rand of India
Ltd., Location: Calcutta.
Annual licensed capacity:
(36,000 nos) (on double shift).

(ii) M,i’s Godrej & Boyce Mfg. Co.

Pvt Lid., Location: Bombay

Annual = licensed capacity:
24,000 nos. (on single shift).
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Ltd. Location:
Annual licensed capacity:
20,400 nos. (on single shift).

M/s. J. K. Business Machines
Ltd., Location:Calcutta.
Annual licensed capacity:
12,000 nos (on single shift).
TOTAL ANNUAL LICEN-
SED CAPACITY AS ABOVE:
92,400 nos.

2. Besides, there is one company in
the small scale sector (i.e.)

M/s. Quality Office Appliances (P)
Ltd., Location:  Bahadurgarh
(Haryana)

(iiij) M/s. Rayala Corporation Pvt.
Madras.

(iv)

Approved installed capacity—
2,000 nos.

ALLEN COMPANY OF
KANPUR

6143. SHRI P. RAMAMURTI :

SHRI MOHAMMAD
ISMAIL:

SHRI K. RAMANI :
SHRI E. K. NAYANAR :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to refer to the
reply given to Unstarred Question
No. 424 on the 23rd July, 1968 and
state

' (a) whether Government have
examined the Imspector’s Report
regarding certain serious allegations
against the management of M/s
Cooper Allen Co. of Kanpur;

(b) if so, the details of the Inspec-
tor’s ‘report and the action taken
thereon ; and

M/s. CooPER

(c) if not, when the examination is
likely to be completed and the reasons
for the delay?

- THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) to (c). Preliminary
examination of the  Inspector's
Report has been completed. Possible
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lines of action are under considera-
tion. Hence it will not be in the
public interest to disclose the details
of the Inspector’s Report at this stage.

NEwsPRINT Factory N KERALA

6144. SHRI P. GOPALAN:

SHRI C. K. CHAKRA-
PANI:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether there is amy proposal
to set up a newsprint factory in
Kerala;

(b) if so. the details thereof ; and

(c) the production capacity &nd
location of the proposed factory ?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT & COM-
PANY AFFAIRS (SHRI F. A.
AHMED): (a) to (c). Yes, Sir. A
feasibility report has been prepared
for a newsprint plant in Kerala, with
annual capacity of 75,000 tonues.
The report is under consideration of
Government. No decision about its
exact location or its implementation
has so far been taken.

CEMENT FACTORY IN ASsSAM

6145. SHRI BEDABRATA
BARUA : Will the Minister of
INDUSTRIAL DEVELOPMENT

AND COMPANY AFFAIRS bhe
pleased to state :

(a) whether Government  have
decided to locate a cement factory in
Assam in the Public Sector:

(b) whether the site for the factory
has been selected: and

(c) if so. when the construction is
expected to start and the time by
which it is likely to be completed ?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) Not yet, Sir.

(b) A proposal for a faclory at
Bokajan in Assam is still under con-
sideration.

(c) Does not arise.
17—51.SD{68
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NEWSPRINT FACTORY IN ASSAM

6146. SHRI BEDABRATA
BARUA : Will the Minister of
INDUSTRIAL DEVELOPMENT

AND COMPANY AFFAIRS be
pleased 1o state:

(a) whether it has been decided to
start a Newsprint Factory in the
public sector in Assam ;

(b) if not, whether a decision has
been taken to start a paper pulp fac-
tory in Assam ;

(c) if so, whether the project report
is ready ; and

(d) when the work is expected to be
started 7

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) No, Sir.

(b) to (d). Do not arise.

FREE Passes FOR CENTRAL GOVERN-
MENT EMPLOYEES

6147. SHRI M. L. SONDHI : Will
the Minister of RAILWAYS be
pleased to refer to the reply given to
Unstarred Question No. 1708 on the
30th July, 1968 regarding Free Passes
for Railway Employees and state the
reasons for not allowing this conces-
sion 1o all the Central Government
servants as stated in the aforesaid
reply, if no funds are necessary for
the issue of free passes for Railway
employees 7 .

THE MINISTER OF RAILWAYS

(SHR1 C. M. POONACHA):
The privilege of free passes has
been given to Railway employees

ever since the inception of the Rail-
ways in India. Similar concessions
are allowed to Railway employees in
other countries also.  Other trans-
port undertaking like Shipping Com-
panies, Air Lines etc. also give simi-
lar facility to their staff. What was
conveyed in the answer to part (c)
of Unstarred Question No. 1708.
referred to by the Hon’ble Member,
was that no funds were provided in
the Budget for the issue of passes to
Railway employees, which did not
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imply that such free passes could be
extended o other Central Govern-
ment servants without financial effect.

The: Second Pay Commission had
an occasion to review the question of
liberalising the existing leave travel
concessions to other Central Govern-
ment servants also and had recom-
mended that the basic structure of the
Scheme should remain unaltered. The
extension of this concession to
Government servants other than Rail-
way employees would involve finan-
cvial Lability to a considerable extent.

CoMprany Law BoarD

6148. SHR1I ARJUN
BHADORIA:

SHR1 JUGAL MONDAL :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

{a) the number of (i) Inspections,
(ii) Investigations and (iii) Prosecu-
tions ordered by the Company Law
Board during the year 1966, 1967 and
the first six months of 1968 ; and

(b) the names and addresses of the
companies in whose cases these were
ordered and the reasons therefor?

THE MINISTER OF - INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) and (b). A statement
is laid on the Table of the House.
[Placed in Library. See NO. LT-—
1928 /68.]

SINGH

REMUNERATION OF DIRECTORS

6149. SHR1 KASHI NATH
PANDEY :

SHRI R. BARUA :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) Whether any sanctions under
Section 309 of the Companies Act
have been given by the Company Law
Board during the last three years and

« the first six months of 1968 permitting
remuneration of Directors exceeding
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Rs. 5,000 per month and, if so, the
details thereof and the reasons for the
same |

(b) whether
Income Tax
therefor ; and

(¢) whether any complaints have
been received by the Board against
remunerations exceeding the optimum
of Rs. 5.000 per month and the names
of such companies ?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A,
AHMED) : (a) Yes Sir. A statement
is placed on the table of the House.
|Placed in Library. See No. LT—-
1929/68]. Such sanctions have been
given in accordance with the provi-
sions of Sec. 309(3) of the Companies
Act whereby a company can pay to
its managing director or wholetime
director a total remuneration upto
5v, of net profits and, if there be
more than one such directors, 10%
ol net profits to all of them together.
It is within these statutory limits that
the remuneration is normally sanc-
tioned to the working directors of
various companies even though in
some cases it might exceed Rs. 5,000
per month. In fixing the remunera-
tion the Company Law Board takes
into consideration various aspects
such as the size of the company, its
turnover, profit position, qualifications
and experience both technical and
administrative of the director con-
cerned as also the nature of the duties
which would devolve on him as a
managing or wholetime director.

(b) Under the provisions of Section
200 of the Companies Act, 1956, com-
panies are prohibited to pay to their
officers or employees (including direc-
tors) Temuneration free of any tax.
The question. therefore, of sanction-
ing Income Tax free remuneration
under the provisions of Companies
Act 1956 does not arise.  However,
under the provisions of Section 10(6)
(vii) of the Income Tax Act, 1961
the concerned administrative Minis-
tries are empowered to sanction re-
muneration free of Income Tax to
foreign technicians and in cases where

these are free of
and if so, the reasons
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such a technician is also the director
of a company, he will get such tax
trec remuneration, as the said pro-
visions of Income Tax Act, 1961
supersede the provisions of Section 200
of the Companies Act, 1956.

(c) There is nothing like an opti-
mum remuneration of Rs. 5,000 ‘per
month. Complaints, however, were
received in a few cases against sanc-
tioning high remuneration. The com-
panies concerned were M/s. Greaves
Cotton Ltd.. Bombay; M/s. Cromp-
ton Greaves Ltd., Bombay; M/s.
l.arsen & Toubro Ltd: M/s. Rallis
India Ltd., Bombay; M/s. Guest
Keen Williams Ltd., Calcutta ; M/s.
Hindustan Lever Ltd., Bombay and
M/s. Andhra Sugar Limited.

AvLi-INDiA  RamLway. COMMERCIAL

CLERKS' ASSOCIATION

6150. SHRI SHRI CHAND
GOYAL:

SHRI A. S. SAIGAL :

Will the Minister of RAILWAYS
be pleased to state :

(a) whether a deputation of the
All India Railway Commercial Clerks’
Association met him on the 8th May,
1667 at Ambala Cantt. and again at
Delhi on the 27th April, 1968 and
presented a charter of their demands ;

(b) whether he assured the deputa-
tionists that their demands would be
considered sympathetically before the
8th May, 1968.

(c) if so, the action taken so far on
the demands ; and

(d) whether it is also a fact that
the decategorised transportation staff
is being absorbed in the Commercial
Category affecting the seniority of the
latter ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) to
(c). Though no representations were
received on the dates mentioned,
representations on behalf of the Com-
mercial Clerks on the Indian Rail-
ways have been received from diffe-
rent sources on a number of occasions.
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They have been examined and action,
as is appropriate. has been, or is being,
taken.

(d) Since it is mandatory for the
Railways to provide alternative jobs
to the medically decategorised staff,
their absorption against posts in com-
mercial or any other Department, for
which they are found suitable, cannot
be avoided. The matter is, however,
being further looked into.

ABSORPTION OF  TRANSPORTATION
STAFF IN COMMERCIAL STAFF
CATEGORY

6151. SHRI SHRI CHAND
GOYAL : Will the Minister of RAIL-
WAYS be pleased to state :

(a) the number of decategorised
transportation staff which has been
absorbed in the Commercial Staff
Caéegory during the last two years:
an

(b) the other avenues open to the
decategorised transportation staff and
the number of decategorised staff
which has been absorbed in the other
categories.

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) and
(). The information is being collec-
ted and will be laid on the Table of
the Sabha.

ABSORPTION OF TRANSPORTATION
STAFF IN COMMERCIAL CATEGORY

6152. SHR1 SHRI CHAND
GOYAL : Will the Minister of
RAILWAYS be pleased to state
whether the absorption of the decate-
gorised transportation staff in the
Commercial Category has given rise
to a tendency in the Station Masters
and Assistant Station Masters to get
Medical Certificates of being unfit
specially of colour blindness in-order
to get jobs in the Commercial Cate-
gories ?

THE MINISTER OF RAILWAYS
(SHR1 C. M. POONACHA):
Though such a tendency specifically
on the part of Station Masters and
Assistant  Station Masters has not
come to notice so far, Goyernment
are aware of the fact that there have
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been a few cases of Railway Staff ‘& 27 gmrr wdt ox famr &)
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(%) afg a¥ wgardy s
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TANET F 9T H T X E
ExpORT OF WOOLLEN HoSIERY GoODS

6156. SHR1 BISHWANATH ROY:
Will the Minister of COMMERCE
be pleased to state whether there was
some improvement in the export of
the woollen hosiery goods during the
year 1967-68 as compared to that
exported in 1966-67 ?

THE DEPUTY MINISTER IN
MINISTRY OF COMMERCE
(SHRI MOHD. SHAFI QURESHI) :
Yes, Sir. The exports in 1967-68 were
of the order of Rs. 3.73 crores com-
pared to Rs. 2.63 crores in 1966-67.

HusL1

6157. SHRI MOHSIN : Will the
Minister of COMMERCE be pleased
to state:

(a) whether it is a fact that the
Mysore Government have recommen-
ded taking over of the K.C.T. Mills,
Hubli ;

(b) whether it is also a fact that it
is the only mill recommended for
being taken over by Government
from the Mysore State; and

(c) if so, Government's
thereto ?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE

reaction
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(SHRI MOHD. SHAFI QURESHI) :
(a) No, Sir.

(b) and (c). Do not arise.
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SuPPLY OF WAGONS FOR LIFTING
Cotk Goobs FROM KERALA

6161. SHRI VASUDEVAN NAIR:
Will the Minister of RAILWAYS be
pleased to state :

(a) whether Government’s atten-
tion has been drawn to the difficul-
ties experienced by the dealers in
Coir goods in getting wagons to lift
their goods from Kerala to places like
Madras. Bombay and Calcutta; and

(b) if so, the steps being taken to
remove this difficulty ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a)
and (b). Considering the fact that
coir traffic moves in the lowest priority
category along with other general
goods traffic, the clearance was up to
the demands placed on the Metre
Gauge and by and large satisfactory
on the Broad Gauge, except for a
shortfall in clearance in July 1968.
due to the firemen’s strike and the
first few days of August 1968, as a
result of the aftermath of the strike.
During the period from 1st February
to 20th August 1968, 1224 Broad
Gauge and 139 Metre Gauge wagons
were loaded with coir. In addition.
6200 quintals of coir were loaded as
“smalls”. Except for one representa-
tion received by the Southern Rail-
way. there were no complaints about
difficulties  experienced in the
clearance of this traffic.

ProbucTtioNn CENTRES IN KERALA

6162. SHRT VASUDEVAN NAIR:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether Government have taken
any final decision regarding the future
reorganisation and set up of the Cen-
tral Government Production Centre
in Kerala State;

(b) if so, the details thereof ;

(c) whether the demands raised by

the employees of the Production
Centres have been considered by
Government : and

(d) if so, the result thereof ?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND

2124

COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) and (b). The ques-
tion of transfer of these Centres to
the State Government of Kerala is

under the consideration of Govern-
ment.
(c) and (d). Demands relating to

framing of service rules for Mistries,
declaration of eligible Mistries as
permanent against permanent posts,
and contribution to welfare activities
of the employees have been accepted.
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VACANCIES IN THE INDIAN STAN-
DARDS INSTITUTION

6165. SHRI A. S. SAIGAL : Will
the  Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

_(a) the number of resultant vacan-
cies existing in the officer and staff
cadres in the Indian Standards Insti-
tution, New Delh1.

(b) whether it is a fact that whereas
the vacancies existing in the officer
cadres are promptly filled up, it is not
done so in the case of other staff;
and

(c) if so, the reasons therefor ?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) Number of existing
resultant vacancies caused with effect
from 1 April, 1967 are eight in the
Officer cadre and five in the Staff
cadre.

(b) No, Sir.
(c) Does not arise.

INDIAN STANDARDS INSTITUTION

6166. SHRI A. S. SAIGAL : Will
the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to refer to the
reply given to Short Notice Question
No. 11 on the 22nd March. 1968 and
state :

(a) whether any enquiry into the
slapping incident in the Indian stan-
dards Institution has been instituted ;
and

(b) if so. the
enquiry ?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) Yes, Sir.

(b) Report from the
Officer is awaited.

HousE RENT ALLOWANCE PAID BY

findings of the

Enqutry

6167. SHRI A. S. SAIGAL : Will
the  Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :
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(a) whether the Indian Standards
Institution has raised the house rent
allowance of its employees from 15
per cenl to 20 per cent:

(b) whether the enhanced house
rent allowance is admissible on fur-
nishing a rent receipt or declaration
to that effect;

(c) whether the employces getting
less than Rs. 500 are not exempted
from furnishing a rent receipt; and

(d) if so, the reasons therefor ?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A,
AHMED): (a) and (b). Yes, Sir.

(c) They are exempted.

(d) Does not arise.

Fme m o Coach oF DELHI-FARRUKH-
aBaD TRAIN IN AUGUST, 1968

6168. SHRI BEDABRATA BA-
RUA:

SHR1 SAMAR GUHA :
SHRI D. C. SHARMA -

Will the Minister of RAILWAYS
be pleased to state:

(a) whether it is a fact that about
15 persons died and many others
injured when a coach of the Delhi—
Farrukhabad train caught fire near
Dadri on the 7Tth August, 1968:;

(b) whether this has been due to
the negligence on the part of the
Railway Officials charged with check-
ing passengers ; and

(c) whether any persons has becn
arrested in this connection ?

THE MINISTER OF RAIL-
WAYS (SHRI C. M. POONACHA) :
(a) Yes,

(b) No.

(c) No information of any arrest

having been made in connection with
this accident has so far been received.

THirp Pay CoMMmission FOR RAIL-
WAYMEN

6169. SHR1 KANWAR LAL
GUPTA : Will the Minister of RAIL-
WAYS be pleased to state:

18—3 LSD/68
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(a) whether it is a fact that the
National Federation of Indian Rail-
waymen has demanded the appoint-
ment of a Third Pay Commission for
Railwaymen -for the revision of pay
scales and allowances ; and

(b) if so, Government’s
thereto ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes.

(b) The policy of the Government

has been not to set up a Pay Com-

mission for railway employees in

isolation.
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DonNATION BY CoMPANY TO POLITICAL
PARTIES

6170. C. SHRI R. K. SINHA:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether it is a fact that certain
companies having foreign collabora-
tion have also been giving donations
to political parties ; -

(b) if so. the names of the com-
panies that have donated funds to
political parties during 1967 ; and

(¢) the amount donated by them
during the above period ?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) to (c). Information is
being collected and it will be laid on
the Table of the House.
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ExporT OF FiLms

6170-D. SHRI JUGAL MON-
DAL : Will the Minister of COM-
MERCE be pleased to state:

(a) whether it is a fact that the
films like Mere Mehboob, Aarti,
Taqdeer, Arzoo, Jewel Thief, Ram
Aur Shyam, Phool Aur Pathar, Dosti,
Aaye Din Bahar Ke, Upkar, Gumrah,
Naya Daur, Sadhana, Ganga Jamuna,
and Barsat have been exported to
foreign countries during the years
from 1960 to 1967 ;

(b) if so, the names and addresses
of the Producers of the said films;
and

(c) the amount of foreign exchange
earned by these films during the
above period from abroad and the
names of such countries where these
have been exhibited ?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI MOHD. SHAFI QURESHI) :
(a) to (c). Information is being
collected which will be laid on the
Table of the House.

BariuM CHEMICALS LTD., ANDHRA
PRADESH

6170-C. SHRI R. K. SINHA:
SHRI K. RAMANI :
SHRI K. M. ABRA-
HAM :

SHRI P. RAMAMURTI:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COM-
PANY AFFAIRS be pleased to state:

(a) whether Chilean nitrate quota
is given to the Barium Chemicals
Ltd., Ramavaram, Khammam Dis-
trict, Andhra Pradesh ;

(b) whether the factory manage-
ment has carried on production with
the Chilien nitrate;

(c) if so, the products manufac-
tured so far and the quantity of pro-
duction ever since the said quota was
given to the factory;

(d) the amount of foreign exchange
so far allotted for this purpose;
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(¢) whether Government are aware
of the misuse of this Chilien nitrate
by the factory management; and

(f) if so, the measures taken 1o
prevent such misuse of Chilien
nitrate 7

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A,
AHMED): (a) to (f). Information
is being collected and will be laid on
the Table of the House.

PropucTiON CAPACITY OF BaARIUM
CHEMICALS LTD., ANDHRA PRADESH

6170-F. SHRI P. P. ESTHOSE:
SHRI K. ANIRUDHAN:

SHRI VISHWA-
NATHA MENON:

SHRI NAMBIAR:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased 1o state:

(a) the production capacity of the
nitric acid plant in the Barium
Chemicals Lid., Ramavaram, Kham-
mam District, Andhra Pradesh and
whether it is used to its full capacity
for producing nitric acid ;

(b) if not. the reasons for keeping
the plant idle ;

(c) whether it is a fact that the
factory management is purchasing
nitric acid from one Bombay Com-
pany ;

(d) if so, the reasons for this pur-
chase when the factory has a plant
to produce nitric acid ;

(e) whether it is also a fact that
sulphur plant in the same factory has
been kept idle for ome year; and

(f) if so, the reasons for stoppage
of production in the plant ?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) and (b). M/s. Barium
Chemicals Ltd., Ramavaram (A.P.) is
reported to have set up a 330 tonnes
per year Nitric Acid plant. The
actual production during 1967 has
been reported to be 69 tonnes.
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(c) Government have no informa-
tion in the matter.

(d) Does not arise.

(e) The firm has produced omly 35
tonnes of Sulphur as bye-product
during the year 1967.

(f) Does not arise.

ExHIBITION OF INDIAN FiLmMs 1N
U.S.S.R. aND AraB COUNTRIES

6170-G. SHRI KASHI NATH
PANDEY : Will the Minister of
COMMERCE be pleased to state:

(a) the number of films produced
in India which have been exhibited
in the US.S.R. and Arab countries
during the period from 1962 to 1967
and first six months of 1968 ;

(b) the names and addresses of the
producers which have sent the films
to the above countries during the
above period ; and

(c) the names of these films which
earned the highest foreign exchange
in the above countries during the
same period ?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHR1 MOHD. SHAFI QURESHI) :

(a) to (c). Information is being
collected and will be laid on the
Table of the House.
12.20 HRS.
RE. SITUATION IN CZECHO-
SLOVAKIA

MR. SPEAKER : Yesterday also

some friends raised it though, of

course, 1 did not accept it and today
also some friends want to raise the
question about Czechoslovakia. But
from the papers we see that the Secu-
rity Council also has Fostponcd its
sitting and immediately there is
nothing that we could possibly expect.
Therefore I am not allowing it.

SHRI P. K. DEO (Kalahandi):
Government should come with a state-
ment suo motu.

MR. SPEAKER : If there was any-
thing sensational or useful, 1 would
have requested them to do so; but
there is nothing. I do not want them to
oo on making a statement every day. If
there is something serious, I would
want them to make it. You may
consider it serious but I do not.

12.21 Hms.
PAPERS LAID ON THE TABLE

NOTIFICATION UNDER COMPANIES ACT
AND PAPERS UNDER COMPANIES ACT

THE DEPUTY MINISTER IN
THE MINISTRY OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI BHANU PRA-
KASH SINGH): Sir, on behalf of
Shri F. A. Ahmed, I beg to lay on the
Table- —

(1) A copy of the Companies (Fees
on Applications) Rules, 1968. pub-
lished in Notification No. G.S.R. 1485
in Gazette of India dated the 17th
August, 1968. under sub-section (3) of
section 642 of the Companies Act,
1956.

2 A copy each of the following
papers under sub-section (1) of sec-
tion 619A of the Companies Act,
1956 :—

(i) Review by the Government on
the working of the Mining and
Allied Machinery Corpora-
ration Limited, Durgapur
for the year 1966-67.

(i) Annual Report of the Mining
and Allied Machinery Cor-
poration Limited, Durgapur
for the year 1966-67 along
with the Audited Accounts
and the comments of the
Comptroller and  Auditor
General thereon.

(3) A copy of the Annual Report
of the National Preductivity Council,
New Delhi for the year 1966-67.

[Placed in Library. See No. LT—
1910/68.]
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TrrenNialL REVIEW OF THE ACTIVITIES
oF RESEARCH DESIGNS AND STAN-
DARDS ORGANISATION

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
{(SHRI PARIMAL GHOSH): Sir, on
behalf of Shri C. M. Poonacha,

I beg to lay on the Table a copy
of the Triennial Review of the acti-
vities of Research Designs and Stan-
dards Organisation in respect of im-
portant Railway problems connected
with the Track, Rolling Stock, Signal-
ling etc. from April, 1965 to March,
1968. [Placed in Library. See No. LT
—1911/68.]

NOTIFICATION UNDER CoTToN TEXTILE

COMPANIES (MANAGEMENT OF UNDER-

TAKINGS AND LIQUIDATION OR RECON-
STRUCTION), ACT, ETC.

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI MOHD. SHAFI QURESHI) :
Sir, on behalf of Shri Dinesh Singh,
I beg to lay on the Table :—

(1) A copy of the Cotton Textile
Companies (Management of Under-
takings and Liquidation or Recon-
struction) Rules, 1968, published in
Notification No. G.S.R. 619 in
Gazette of India dated the 30th
March, 1968, under sub-section (2) ot
section 10 of the Cotton Textile
Companies (Management of Under-
takings and Liquidation or Recons-
truction) Act, 1967 (Hindi and
English versions).

(2) A statement showing reasons
for delay in laying the above Noti-
fication.

[Placed in Library. See No. LT—
1912/68.]

SUPPLEMENTARY STATEMENT ON THE
FLoOD SITUATION IN THE COUNTRY

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL,
MINES AND METALS (SHRI P.C.
SETHI): Sir, on behalf of Dr. K. L.
Rao, 1 beg 10 lay on the Table a se-
cond Supplementary statement on the
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Flood Situation in the country. [Pluced
in Library. See No. LT-1913/68.]

AUDIT REPORT ON THE ACCOUNTS OF
THE CoAL BOARD FOR THE YEAR
1966-67

SHRI P. C. SETHI: Sir, I beg to
lay on the Table a copy of the Audit
Report on the accounts of the Coal
Board for the year 1966-67, under sub-
section (2) of section 12 of the Coal
Mines (Conservation and Safety) Act,
1952. [Placed in Library. See No. LT-
1914/68.)

REPORT OF THE STUDY TEAM ON TEX-

TILE COMMISSIONER'S ORGANISATION

—WooL, ART SILK. ORGANISATION

AND PERSONNEL AND NOTIFICATIONS

UNDER FORWARD CoNTRACTS (REGU-
LATION) ACT.

'SHR1 MOHD. SHAFI QURESHI :
Sir, I beg to iay on the Table: —

(1) A copy of the Report (Part II)
of the Study Team on the Textile
Commissioner’s Organisation—Wool,
Art Silk, Organisation and Personnel.

{.;!jaccr! in Library. See No. LT-1911/
68.

(2) A copy each of the following
Notifications issued under section 6 of
the Forward Contracts (Regulation)
Act, 1952: —

(i) 8.0. 2776 published .in Gazette
of India dated the 9th August,
1968.

(i) S.0. 2777 published in Gazette
of India dated the 9th August,
1968.
[Placed in Library.
1915/68.]

See No. LT-

MESSAGE FROM RAJYA SABHA

SECRETARY: Sir, I have to re-
port the following message received
from the Secretary of Rajya Sabha:—

‘I am directed to inform the Lok
Sabha that the Rajya Sabha, at its sit-
ting held on Monday, the 26th August
1968, adopted the following motion in
regard (o the presentation of the Re-
port of the Joint Committee of the



2137 Bills Intr duced

[Secretary|

Houses on the Motor

(Amendment) Bill, 1965:—
“That the tume appointed for the
presentation of the Report of the
Joint Committee of the Houses
on the Bill further to amend the
Motor Vehicles Act, 1939, be
extended up to the 30th Novem-
ber, 1968”.

COMMITTEE ON ABSENCE OF
MEMBERS FROM SITTINGS OF
THE HOUSE
SEVENTH REPORT

SHR1 THIRUMALA RAO (Ka-
kinada): Sir, I beg to present the
Seventh Report of the Committee on
Absence of Members from the Sittings
of the House.

Vehicles

12.23 HRs.
CRIMINAL AND ELECTION

LAWS AMENDMENT BILL*

THE MINISTER OF HOME AF-
FAIRS (SHRI1 Y. B. CHAVAN): Sir
1 beg 1o move for leave to introduce a
Bill further to amend the Indian Penal
Code, the Code of Criminal Procedure
1898 and the Representation of the
People Act, 1951 and to provide
against printing and publication of cer-
tain objectionable matters.

MR. SPEAKER: Motion moved:

“That leave be granted to introduce

a Bill further to amend the In-
dian Penal Code, the Code of Cri-
minal Procedure, 1898 and the
Representation of the People Act,
1951 and to provide against
printing and pubiication of certain
objectionable matters.”

Shri George Fernandes wants to op-
pose it. Normally at the introduction
stage it is not opposed.
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*Published in Gazeute of India Extraordinary, Part 11, Section 2, dated 27-8-68.
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6 F WY I AT X W g T 9| SfF ofeE W
¥ Hedr wgwET X gEE BN ¥ WX IEEr @a%

“The Central Government or a B ¥ AT wEC I A OIT Y
State Government or any authority Z@f¥u gEaTer ¥ T ¥ FrE WY

q

so authorised by the Central Gov- = T
ernment in this behalf, if satisfied & # m ¥ ] AT -
that such action is necessary for the F< &% & HIT 3@ FF FT THT

purpose of preventing or combating 3 & frzrmm T "Wy E...
any activity prejudicial to the main- ) -

tenance of communal harmony and weqw wgwm : Wiew § ome oA
affecting or likely to affect public amd

grdcr. may, by order in wl;-{ling ad- et

ressed to the printer, publisher or soiT - § mfed a9
editor. prohibit the printing or pub- ot amck &) <
lication of any document or any F8 FT TATH F@T § | FaT F&

class of documents of any matter re- Gqd F1 WAT AERET FA ¥
lating to a particular subject or class © !

of subjects for a specified period or ~ ATEAW ¥ | WEY E1 g
in a particular issue or issues of a2 g® wer fadlg Fwm W@y & AR
a newspaper or periodical; o Wy & fr oA wemw W
MR. SPEAKER: You need not go R ¥ me EHfear -
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into the merits now. You will have an-
other occasion to go into the merits of
the Bill.
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s & w=f @ wfgd &
ST ATEAT g fF s ag g i
Ha9T o1 gAE a1 @ 87

SHRI Y. B. CHAVAN: I am in
the hands of the House in this matter.
I am not taking any particular line.
But I thought that this Bill should be
moved because, when it was discussed
in the National Integration Council,
the intention was to expedite this pro-
cess. I did not want anyone to say that
the Government was tardy in this mat-
ter, I want to see that the Bill be-
comes Act as soon as possible. If the
House wants to take it to the Select
Commitiee, | do not want to come in
the way. I leave it to the judgement of
the House. I think, the powers are
urgently necessary.

SHRI RANGA (Srikakulam): T
only want (o ask him one question.
When he tries to give an answer to the
speech made by my hon. friend, Shri
Fernandes, I would like him to tell
us what he proposes to do in regard
to the Andhra Bill. I know that in the
other House he has admitted that, so
far as he could see, it had gone far
beyond the scope of the Resolution
or the objective that they have stated
in their Srinagar Conference. In view
of the fact that this Bill seeks to make
an all-India law giving permission or
option to the State Governments to
adopt it with or without modifications,
would the hon, Minister tell us whe-
ther he is already in contact with the
Andhra Government in order to see
that they do not proceed  with that
Bill until this Bill becomes an Act and
then they examine their Bill in the
light of whatever Act we would be
p{a?sing in this House.

st o7y @ (T) 0 wemw
TREE, AT qET uTE ATET ¥
fraw 65 ¥ Far wav ¥

“The period of notice of a mo-
tion for leave to introduce a Bill
« under this rule shall be one month
unless the Speaker allows the mo-
tion to bz made at shorter notice.”
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™WH A & Aw w69 W
70 %t Wt @ Hifww feir s
fodgs &t ot o FET SEm,
a9 W F Iw F F fAu oow
g F1 Aifew faar mm &, L.

MR. SPEAKER: You are talking

about Private Members. The Home
Minister is not a Private Member.

SHRI ATAL BIHARI VAJPA-
YEE: He is a Pub.ic Member.

st Wy femmd: Sfe e
ey # Fnfer sfaaams &1
Imtien a1 ot fa=t & fou g=0
g1 mfer Sfomewm &1 A9IGeEw
@ ™ faw & Ty faor mw &
MR. SPEAKER: A point was rais-

ed about referring it 1o the Select Com-

mittee. That was an important one.
We could understand that. ..

ot wy fomd : &fFT 9 @@ fa=
o A A wwar g, @ 99 & e
FAA H AT FT WA & B
 fag & @ig s fomime aA-

SHRI EBRAHIM SULAIMAN
SAIT (Kozhikode): 1 know, at this
stage, when the Bill is being introdu-
ced, as a convention.. .

MR. SPEAKER: Not only con-
vention; even if it is opposed, only
one member can oppose. Rules are
very strict and are very clear.

SHRI EBRAHIM SULAIMAN
SAIT: But, Sir from a different point
of view I want to say one thing. This
Bill -has been brought as a result of
the discussions at the National Inte-
gration Conference held in Srinagar.
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As you are probably aware, not even
a single leader of the minority com-
munity was present there. Moreover,
what will be done hereby the bill?
There will be a serious interference in
religious matters. It is said in Clause 2
sub-clause (2):

“Whoever commits an offence
specified in sub-section (1) in any
place of worship or in any assem-
bly engaged in the performance of
reiigious worship or religious ce-
remonies, shall be punished with
imprisonment which shall not be
less than two years but which
may extend to five years and shall
also be liable to fine.”

It is a very serious and dangerous pro-
vision which has to be considered se-
riously. Therefore, I support my hon.
friend, Mr. Fernandes that the Bill
should go to a Select Committee.

SHRI SRINIBAS MISRA (Cut-
tack): I would like to know whe-
ther this is a matter relating to List IT
or not, because it relates to law and
order. Therefore, 1 believe Article 249
of the Constitution is -at LI
would request the Hon. Minister to
examine whether it would attract Ar-
ticle 249 or not requiring resolution
by the Council of States enabling
Parliament to legislate regarding List
II matters. It is a serious matter
cause the very devil of communalism
is being sought to be attacked and put
an end to.

SHR1 Y. B. CHAVAN: As far as
the legal aspzcts are concerned, I have
also consulted the legal advisers, and
I am proceeding on the basis of the
advice that I have received and the
advice is that this Bill does not conflict
with that Article.

Shri George Fernandes has raised
the point whether though we are
introducing this Bill, here, we
have at the same time advised the
State Government to deal with the
same Act in some different ways. I
would like to make the facts and the
record clear in this matter.
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The first thing is that the Andhra
Bill, we are advised, is before the Se-
lect Committee there. I do not know
whether I could advise the Chief Mi-
nister or the Chief Minister can act on
it, because the Bill is in the hands of
the State Legislature, and the State
Legislature has its own powers, func-
tions and sovereignty. I do mot want
to interfere with that.

But, certainly, I have said one thing
in the other House that as far as the
content of the Bill is concermed, the
Bill goes beyond the recommendations
of the National Integration Council.
It is a fact, I do not think that even
the Chief Minister of Andhra Pradesh
would dispute this one particular fact.
‘This Bill and the Andhra Bill are
quii‘.‘c different Bills in their content as
suchn.

This Bill takes only clause 2 of the
Punjab Security Bill; it does not go
beyond that. The Andhra Bill goes
even beyond the Punjab Security Bill.
It is quite a comprehensive Bill,

Therefore, 1 had only said that I
would be willing to discuss this mat-
ter with the Chief Ministers. Beyond
that 1 cannot give any assurance to
this House.

As regards the point raised about
‘public order”, I would submit that it
is not likely to be used for any public
order purposes as such unconnected
with communal hatred etc. The word-
ing of the Bill is like that. I would
read out the same thing which he had
read earlier, and possibly my reading
itself will make the position very clear.
The wording is as follows:—

“The Central Government or a
State or any authority so authorised
by the Central Government in this
behalf, if satisfied that such action
is necessary for the purpose of pre-
venting or combating anmy activity
prejudicial to the maintenance of
communal harmony and affecting
or likely to affect public order....”

The wording is not ‘or’ but ‘and’. It is
‘and’, and that makes all the difference.

Anything that will lead to a public or-
der matter as such is not likely to be
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[Shri Y. B. Chavan]
covered by this; anything that is likely
to affect communal harmony which
will lead to a public order matter 1s
likely to be covered.

No further explanations are neces-
sary.
MR. SPEAKER: The question is:
“That leave be granted to intro-
duce a Bill further to amend the In-
- dian Penal Code, the Code of Cri-
minal Procedure, 1898 and the Re-
presentation of the People Act, 1951
and to provide against printing and
publication of certain objectionable
matters.”

The motion was adopted.

“SHRI Y. B. CHAVAN: I intro-
duce the Bill.

12.39 Hmrs.

DEMANDS FOR SUPPLEMEN-
TARY GRANTS (UTTAR PRA-
DESH) 1968-69—Conrd.

MR. SPEAKER: The House will
now take up further discussion and
voting on the Supplementary De-
mands for Grants in respect of the
Uttar Pradesh Budget for the year
1968-69 as also the cut motions moved
on the 26th August, 1968 in respect of
those Demands.

As regards the discussion on U.P.
Demands, I would like to say some-
thing. I know that a large number of
Members would like to participate.
But the time is very short. But imme-
diately after this, we are having an-
other discussion for about three hours
regarding the extension of President’s
rule in U.P. I hope that the parties
will see that those who have not parti-
cipated on the Demands may be en-
abled to participate on that.

There is also one other suggestion
namely that the Appropriation Bill
may be passed and 4 hours may be
taken in all on the resolution regard-
ing the Proclamation in relation to
U.P.,, so that everybody can speak in
general on the problems of U.P., law
and order efc., etc.

st wg fewa (<) : & wqalel W@

foomr 7 Wy sem seer faam
T

MR. SPEAKER: The Bill may be
passed, and I was suggesting that 4
hours may be taken on the resolution.
I thought that we could have one
more hour on the discussion relating
to U.P. Those who want to speak on
this may speak on this. But I would
appeal to those who have spoken al-
ready not to get up again.

SHRI RANGA (Srikakulam):
What about the time for our party?

MR. SPEAKER: He will get
twenty minutes, whether it be on this
or the other one.

But we must finish these Supple-
mentary Demands in one hour.
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MR. DEPUTY-SPEAKER: You
will get your time.

st ngow fog Wt 0 ¥ AT
e F A Foaw A o ?

MR. DEPUTY-SPEAKER: When
we started further discussion of the
Supplementary Demands it was an-
nounced that because immediately
after the continuation of the Procla-
mation was also coming up, either
they should be taken together or time
should be provided. We will finisht
this in one hour and again three hours
will be left,
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SHRI S. KANDAPPAN (Mettur):
Can we talk about the Budget there?
st wgrw fag wreat ¢ W H
qgq & dAT aifEgd 9t TEe &t
Y wEE #1 TEg g fae 3 .
T¥ | T AW gW F O fAAe ot
= !

MR. DEPUTY-SPEAKER: He
will get his time. I have not called
anyone from this side also.

st Al9g SR (FiwE) 0 gATd
e T WG FT T(EH AT & T
(=) '

ot wgrow fog Wit : 0 3@ @
¥ 1w AL AW | T W9 EW
# o faqe o & FW? oar &
a9 W A wE f1 ¥ oz W fF
ge gw & el & qwg €&

MR. DEPUTY-SPEAKER: You
were not here, perhaps; I do not know.

g fag Wt : § FA 7
TR UG qST W Og, W S
waT &1 T g feedr ot W
& qF WEl €1 TH &1 ¥ "awd
¢ fr v #1 zwew A fear a7

MR. DEPUTY-SPEAKER : Profes-
sor Ranga raised this issue.

MR. DEPUTY-SPEAKER:
will resume your seat.

You

stwleg | : W W owwg
& faeem a1 ag W A =i
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MR. DEPUTY-SPEAKER : I have
not called anyone from this side also.
Shri Bharati will get his time. I am
not curtailing the time. Shri Bharati’s
name is there.

SHRI RANDHIR SINGH:
Shri Maharaj Singh Bharati speak.

SHRI S. M, BANERIJEE (Kanpur):
You remember, Sir, the time for these
Supplementary Demands was only one
hour. In that case all parties will noi
get even 10 minutes or 5 minutes each.
The Speaker in his wisdom, therefore,
decided about 2 hours for this.....
(Interruption).

Let

'

MR. DEPUTY-SPEAKER: Mr.
Banerjee, you are making a mistake.
We have increased it to 2 hours and 2
hours are over now—ijust 10 minutes
remain. (Inferruptions).

SHRI S. KANDAPPAN : Sir, I was
here yesterday and I know what was
happening yesterday. Mr. Mahara)
Singh Bharati belongs to the S.S.P.
group and he is very keen to speak on
the Supplementary Demands of U.P.
He was waiting here till 7 O'Clock yes-
terday, till the House adjourned. To-
day, I find—I do not mean to casi
any reflection on anybody—from the
proceedings that two spokesmen from
the Jan Sangh Party have spoken
on the Supplementary Demands of
U.P. alone. Now, here is a group which
has got a stake in U.P. They are inte-
rested. in the mid-term U.P. elections.
My Party did not claim any time and
I do not want to speak at all. I do not
know anything about U.P. affairs. As
far as we are concerned, we do not
want to take any time and we do need
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it. But here is a group which is going &7 =H i a1 o

to face the elections in U.P. They have & ¢ fﬁT ? e
got a stake in the U.P. elections. They & 1o T@ ¥ §% a8
have to make some points. It is their &Fd W9 ITL T2
genuine demand. At least those groups  gfqyr ¥ soy oy

A At sgaTar
who have separate identities and who I
are interested in U.P. should be giver ~¥< T 2 F&W M & A
a little time. There is, for example, the  F@at wrem #1 9 F&F F£ -;fam
motion for the continuation of the 3 ofrer® weR woF ¥ =y

Proclamation in U.P. On that, he can-
not speak about the budget and he

AT
cannot demand a reply from the Fi- Ty Trae
nance Minister. It is only fair that you w . € w
extend the time a little for the SSP. A

& g
and other separate groups who are  z=T w& W WA & *TET ¥ fAU
interested in U.P. affairs. fr g ar ¥ el

MR. DEPUTY-SPEAKER: We fAI=ll a1 997 < 913 ¥gX & A&t
had increased the time to 2 hours for S :
Supplementary Demands and 2 hours it & > fem .m g) s
are almost over. We have 3 hours for 1 Afgamdl &1 M &TH  FAHI
the continuation of the U.P. Proclama-  serg fasmem omar 8 | g g1 9%

tion. What I would suggest is that if
some Members would like to partici- T # A A s g}
pate on the Supplcrlnenmry Demands f& w791 wadfa f&e ssw &
only just now, I will make an adjust- 2 5

ment of half an hour. This morning, ,“" Ej’ ™R I W W A
when the issue was raised by Prof. ¥ Wig Afa v LE I L

. Ranga, it was ruled that t‘l:e may FI J9T §Fd & | AL TEE T4 T
combine both the things and the reply . .
can come later on. But that was not :@; e A S §E o mem,
;'cc;pted by the House. I will callbth:ldr. wiug & fou & 7€ afw a9 F
aharaj Singh Bharati. If everybody ST
insists on speaking on the bnljldget. l:t fre % :
will not be possible. I am only mak- N
ing an adjustment and I will curtail faoelt & ®wrw W WY wfew
the time on the other thing. I wanted ey @t = v fer o1 &
anudsjei-lsl it with the concurrence of the arE AU @ w gt ¥ Farely
W fFm w1 fegem & fedT oot
R wgraw frg weht () e F faeelt o & amoht @

A # Afy foffa o0x @1 gm (OOl @ R AW SR SR
TRt #T e & W Sw AT A1 IEEr g9 W T ¥ AT I
A aEEfer €W A & g oW W A6 ¥ FEfwery fFwmosmwm
¢ ag srwfasr &1 gar g1 w3 AW @ Fo1-7-68 ¥ -
ST § if fraifa w0 & weAx of o w1 ¥ TA W3W H
AT TH 9T WA FTT &7 FT4 Ag¥ 6 A wm @?ogE *
FoT ¥ WY ¥ e AR ¥ w7 wfq g
FT BT a8 F19 H A9 T HIET FA T T 2

§ ag oo AT W 3 faw w afe faeet W owew ffew
H a3 9% WEAT & Ag B qAHAT T 2 ;
it o wet ¥ Afy fifa ==& w=w F fFm &1 = 3 o
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[t e fg Tt ]

@ @t A 'ww g dO7 e
# o qfewdt W g A o ®
wafaw faem ¥ #1 & @ W 313
fowma T@ ®T "3, Igt 1 fFaa
A 78 fema 7 < 3w 5 saft
wgn fao=t ag ¥ @F 0 IEE W
g =T & faw 620 zfe ¥ fag
96 T %9 ¥ A G’ WK A
qu & Zw 2 faeet & wl @

26-1—-68 &I AW N MT T WK
wegfa A TAE 6-4—-68 FI WA
sfa & 4 i g9 |/ a7

F zrgvrzer W wiw fwd
Lell T * g afew
™ gt A A Aifs ) A w7

9
=
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HIEY | "7 I FT TN a6 { |
IUT TR FT F@AWE A FC |

MR. DEPUTY SPEAKER: The
Hon. Minister.

SHRI SRINIBAS MISRA (Cut-
tack): What about our Party?

MR. DEPUTY SPEAKER: He
will get time on the next item of dis-
cussion.

SHRI SRINIBAS MISRA: Why
not now on the budget of UP.?

MR. DEPUTY SPEAKER: I have
adjusted it. Whatever he wants to say
can be said when the next item is be-
fore the House.

SHRI SRINIBAS MISRA: Why
not on the Budget when the scope of
the discussion is specific?

MR. DEPUTY SPEAKER: Then
on the next item, he will not get time.

SHRI SRINIBAS MISRA: May
not.

MR. DEPUTY SPEAKER: I can
give only 5 minutes now. I am not
calling any member from the Con-
gress Benches, so as to save time on
this.

SHRI SRINIBAS A MISRA: If we
shall not get time afterwards, then why
five minutes only now?

MR. DEPUTY SPEAKER: Now
you want to speak on the budget. Only
two hours were allotted. Actually you
get only 4 minutes, It was decided this
morning also.

Nt Wgm mew (feinie) ¢
I(TETT WEIGA, ¥ ¥ TH EA W
IR MW F faoedwr w1 foow fear
W@ R AT mAw oag g e
I WaW ¥ fedw &1 o qaw
2| IAET WT ¥ wgAT IO A
for fomr =it & gy ¥ e fiw awt &
wTET T, S9 R A el ¥ &
Ea A8 fadt fF ¥ gee mw
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EEP

TH F1 A "1 e e fifay
for Y #F F= T " F1 5w ffa
H a7 fear & o fomat a9 & 397
TN ¥ AT ' ¥EW R omm

for mfar & vs fowm 23
f& 7@ 1o A F o9 wEE A
TFET AFEE AWM AT E 1w
A F UH AIET AEAIE WIEN
FET A E WA AR 3 S ag
frFma g ag I faae s fn
IFT ;w1 # 7 wA frew FAmEi
& g 99 Fvwiag W gE WAl
AT ATIE T IH q9 AFAT AN
WAHT FAR] AATH FLA @ TG 4

g & AgT A F owfET A
R 7 I @ A e § 99
99 FA IQ FF oA T
¥ faare wfrgd gm=7 @ 9H W
o7 F Ay & fEew S

Some Hon. Members rose—

SHRI S. M. BANERIJEE: I want

to put only one question... (Interrup-
tions).

MR. CHAIRMAN: Order, order.
I don’t permit this sort of a thing. I
am trying to be helpful. If half a
dozen Members stand up like this,
what can I do.

st w A (dege)  # 7
fawrt &t 2x & faug ¥ Wt wEEmw
¥ e mr o9r W 3
CE - B B s B T
AmE AT Aaemr g e W &
¥ # A AEET T F )

MR. CHAIRMAN: Will the Mi-
nister clarify his point?

SHRI K. C. PANT: I can't say.

5t geW W weAW (IeA) ¢
qg W WW gHrd 9l &7 WK §
qeT AT YET § WifET WAT WEEg
9 ® OIE W AL A owifEw
TF F 99 w7 99T g ! faee
¥ I F AT H A g T AT
I F WA fFEErA § Jwehe
TERA AT FETH W &1

MR. CHAIRMAN : Please resume
your seat. The Minister 1s not 1n a po-
:ctiuon to give any reply. I cannot help

=t gFH W AW : §H WEET
F WA A T §3 EA AR
qIX W UM ¥ 20 9w oI
faaeft Y 2= & 1% § wary W A

T R @ At oow 3w F gE
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MR. CHAIRMAN: Mr. Kachwai,
1 call you to order. Please resume your
seat. 1 cannot force him.

o W A Wl WERT A
£

aE I oAEd 91 gw q% ST
MR. CHAIRMAN: Order, order.

Please resume your seat.

st ®o WYo &AWl : H WWATT HAT

# T Afgw AT S9 A § A
T o oar @ 27 K FAW o=
AT % AT F WAT WEIRd q AT
|TEET § 1

SHRI K. C. PANT: As far as the
meeting of the Uttar Pradesh Advisory
Council goes, I have no knowledge as
to what transpired at that meeting.
So, I am not really in a position to tell
him anything about that meeting. In
regard to D.A.—the matter comes up
everyday in the House—if the State
Government is in a position and has
resources to raise D.A., it is welcome
to do so. So far as the Central Govern-

AUGUST 27, 1968
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ment goes, its obligations and respon-
sibilities are well known. In the matter
of D.A., it is the State Government's
responsibility and obligation.

st forw Arom - fasreT qTeT 9T
w1 a1 waw fagr wmer =Ty | oE
PR & 39T 8 %o @ AT ¢ W
¥ oawm g7 W WIEl d W
g A @i oA 2

MR. CHAIRMAN: No, No. 1 shall
now put the Cut Motions to the vote

of the House. We are already much be-
hind the schedule.

st gwW a1 FYAW  GH WV TF
Tare qea afwd 1 = oA=wEl W
T WT ¥ s 7
MR. CHAIRMAN : Will you please
sit down? You canmot obstruct the

proceedings of the House. Please re-
sume your seat.

=t gOW 9 AW | TG T OF
TEMA & FAO7 AG AAT |
MR. CHAIRMAN: 1 shall now

put Cut Motions, 1 to 39, to the vote
of the House.

Cut Motions 119 to 142 were put
and negatived.

MR. CHAIRMAN: 1 shall now
put Cut Motions 42 to 108, to the
vote of the House.

Cut Motions No. 42 10 108 were
put and negatived.

MR. CHAIRMAN : I shall now put
Cut Motions, 119 to 142 to the vote
of the House.

Cut Motions 119 to 142 were put
and negatived.

MR. CHAIRMAN: I shall now
put Cut Motions, 144 to 156, to the
vote of the House.

Cut Motions Nos. 144 to 156 were
put and negatived.

_ MR. CHAIRMAN: The question
152

“That the respective Supplemen-
tary sums not exceeding the amounts
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shown in the third column of the
order paper be granted to the
President out of the Consolidated
Fund of the State of Uttar Pradesh
to defray the charges which will
come in course of payment during
the year ending the 3Ist day of
March, 1969, in respect of the fol-
lowing demands entered in the se-
cond column thereof—

Demands Nos. 9 to 11, 14, 15, 17 to
19, 21, 23 to 26, 28, 29, 31 to 33, 36,
44 to 50, and 53.”

The motion was adopted.

[The motions for Demands for
Grants relating to Uttar Pradesh which
were adopted by the Lok Sabha are
reproduced below—Ed.)

DeMAND No. 9, ELECTIONS

“That a Supplementary sum not ex-
ceeding Rs. 56,11,000 be granted to
the President out of the Consolidated
Fund of the State of Uttar Pradesh to
defray the charges which will come in
““course of payment during the year
ending the 31st day of March, 1969,
in respect of 'Elections’.”

DeEMaND No. 10, GENERAL ADMINIS-
TRATION

“That a Supplementary sum not
exceeding Rs. 9,900 be granted to the
President out of the Consolidated Fund
of the State of Uttar Pradesh to defray
the charges which will come in course
of payment during the year ending the
31st day of March, 1969, in respect of
‘General Administration’.”

DeEMAND NoO. 11, COMMISSIONERS AND
DISTRICT ADMINISTRATION

“That a Supplementary sum not
exceeding Rs. 22,87,400 be granted to
the President out of the Consolidated
Fund of the State of Uttar Pradesh to
defray the charges which will come in
course of payment during the year
ending the 31Ist day of March. 1969,
in respect of *Commissioners and Dis-
trict Administration™.”

BHADRA 5, 1890 (S4KA)
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DEMAND No. 14, JalLs

“That a Supplemeniary sum not ex-
ceeding Rs. 74,600 be granted to the
President out of the Consolidated
Fund of the State of Uttar Pradesh to
defray the charges which will come in
course of payment during the year
ending the 31st day of March, 1969, in
respect of ‘Jail'.,”

DEMaND No. 15, PoLICE

“That a Supplementary sum not ex-
ceeding Rs.  26,55900 be granted to
the President out of the Consolidated
Fund of the State of Uttar Pradesh to
defray the charges which will come in
course of payment during the year
ending the 31st day of March, 1969,

LR

in respect of ‘Police’.

DemanD No. 17, ScieNTiFIC RESEARCH
AND CULTURAL AFFAIRS

“That a Supplementary sum not ex-
ceeding Rs. 1,37,400 be granted to the
President out of the Consolidated
Fund of the State of Uttar Pradesh to
defray the charges which will come in
course of payment during the year end-
ing the 31st day of March, 1969,
respect of *Scientific Research and Cul-

ERT)

wral Affairs’.
Demanp No. 18, EbucaTioN

“That a Supplementary sum not ex-
ceeding Rs. 1,800 be granted to the
President out of the Consolidated
Fund of the State of Utiar Pradesh to
defray the charges which will come in
course of payment during the year
ending the 31st day of March, 1969,

LR

in respect of “Education’.
Demanp No. 19, MEDICAL

“That a Supplementary sum not ex-
ceeding Rs. 15.22,300 be granted to
the President out of the Consolidated
Fund of the State of Uttar Pradesh to
defray the charges which will come in
course of payment during the year
ending the 3lst day of March, 1969,
in respect of “Medical’.”

DemanD No. 21, AGRICULTURAL
DEVELOPMENT

“That a Supplementary sum not ex-
ceeding Rs, 500 be granted to the
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President out of the Consolidated
Fund of the State of Uttar Pradesh to
defray the charges which will come in
course of payment during the year
ending the 31st day of March, 1969, in
respect of ‘Agricultural Develop-
ment’.”

Demanp No. 23, Anmmar HussBanDRY
AND FISHERIES

“That a Supplementary sum not ex-
ceeding Rs. 400 be granted to the
President out of the Consolidated
Fund of the State of Uttar Pradesh to
defray the charges which will come in
course of payment during the year end-
ing the 31st day of March, 1969, in
respect of ‘Animal -Husbandry and
Fisheries".”

DEMAND No. 24, CO-OPERATION

“That a Supplementary sum not
exceeding Rs. 12,00,000 be granted to
the President out of the Consolidated
Fund of the State of Uttar Pradesh to
defray the charges which will come in
course of payment during the year
ending the 31st day of March, 1969, in

respect of ‘Co-operation’.
DEMAND NoO. 25, INDUSTRIES

“That a Supplementary sum not ex-
ceeding Rs. 8,90,000 be granted to the
President out of the Consolidated
Fund of the State of Uttar Pradesh to
defray the charges which will come in
course of payment during the year
ending the 31st day of March, 1969, in
respect of ‘Industries’.”

DEmAND No. 26, PLANNING AND
CO-ORDINATION

“That a Sdpplementary sum not
exceeding Rs. 100 be granted to the
President out of the Consolidated
Fund of the State of Uttar Pradesh to
defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1969,
in respect of ‘Planning and Co-ordi-
nation”.” )

DEMAND NoO. 28, INFORMATION
DIRECTORATE

“That a Supplementary sum not
exceeding Rs. 3,000 be granted to the

AUGUST 27, 1968

1968-69 2206

President out of the Consolidated
Fund of the State of Uttar Pradesh
to defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1969,
in respect of ‘Information Directo-
rate’.”

REmanD No. 29, SCHEDULED AND
BacKwARD CLASSES

“That a Supplementary sum mnot
exceeding Rs. 300 be granted to the
President out of the Consolidated
Fund of the State of Uttar Pradesh to
defray the charges which will come
in course of payment during the y:ar
ending the 31st day of March, 1969.
in respect of ‘Scheduled and .Back-
ward Classes”.”

Demanp No. 31, IrriGATION WORKS
MET FROM REVENUE

“That a Supplementary sum not
exceeding Rs. 6.02,300 be granted to
the President out of the Consolidated
Fund of the State of Uttar Pradesh to
defray the charges which will come
in course of payment during the year
cending the 31st dav of March. 1969,
in respect of ‘lrrigation Works met
from Revenue.”

DEMAND No. 32, IRRIGATION
ESTABLISHMENT

“That a  Supplementary sum not
exceeding Rs. 26.00,000 be granted to
the President out of the Consolidated
Fund of the State of Uttar Pradesh
to defray the  charges which will
come in course of payment during
the year ending the 3lst day of
March, 1969, in respect of “Irrigation
Establishment”.”

DemanD No. 33, PusLic WORKS
MET FROM REVENUE

“That a Supplementary sum not
exceeding Rs. 2,4559,300 be granted
to the President out of the Consoli-
dated Fund of the State of Uttar
Pradesh to defray the charges which
will come in course of payment dur-
ing the year ending the 31st day of
March, 1969. in respect of ‘Public
Works met from Revenue'.™



2207 D. 8. G.(U.P.)
DEMAND No. 36, GRANTS-IN-AID OF
PuBLIiC WoORKS

“That a Supplementary sum not
exceeding Rs. 4,000 be granted to
the President out of the Consolidated
Fund of the State' of Uttar Pradesh
defray the charges which will come
in course of payment during the year
ending the 3lst day of March, 1969,
in respect of ‘Grants-in-aid of Public
Works'.”

DEMAND  No. 44, EXPENDITURE
CONNECTED WITH NATIONAL
EMERGENCY

“That a supplementary sum not
exceeding Rs. 1,15,700 be granted to
the President out of the Consolidat-
ed Fund of the State of Uttar Pradesh
to defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1969,
in respect of ‘Expenditure connected
with National Emergency’.”

DEMAND No. 45, CAPITAL OUTLAY ON*

AGRICULTURAL SCHEMES

L. “That a Supplcmentary sum not ex-
ceeding Rs. 10,00,00,000 be granted to
the President out of the Consolidated
Fund of the State of Uttar Pradesh to
defray the charges which will come in
course of yment during the year
ending the 3Ist day of March, 1969,
in respect of ‘Capital Outlay on Agri-
cultural Schemes'.”

DEMAND No. 46, CAPITAL OUTLAY ON
INDUSTRIAL AND EcoNoMmiCc DEVELOP-
MENT

“That a Supplementary sum not ex-
ceeding Rs. 1,06,21,000 be granted to
the President out of the Consolidated
Fund of the State of Uttar Pradesh to
defray the charges which will come in
course of yment during the year
ending the 31st day of March, 1969, in
respect of ‘Capital Outlay on Indus-
trial and Economic Development®.”

DeMAND No. 47, CapiTAL OUTLAY ON
MULTIPURPOSE RIVER SCHEMES

“That a Supplementary sum not ex-
ceeding Rs. 3,00,00,000 be granted to
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the President out of the Consolidated
Fund of the State of Uttar Pradesh to
defray the charges which will come in
course of payment during the year
ending the 31st day of March, 1969, in
respect of ‘Capital Outlay on Multi-
purpose River Schemes’.”

DEMAND No. 48, CAPITAL OUTLAY ON
IrrIGATION WORKS

“That a Supplementary sum not ex-
cecding Rs. 2,43,09,300 be granted to
the President out of the Consolidated
Fund of the State of Uttar Pradesh to
defray the charges which will come in
course of payment during the year
ending the 31st day of March, 1969,
in respect of ‘Capital Outlay on Irriga-
tion Works'.”

DEMAND No. 49, CAPITAL OUTLAY ON
PusLic WoRrks

“That a Supplementary sum not ex-
ceeding Rs. 1,00,31,400 be granted to
the President out of the Consolidated
Fund of the State of Uttar Pradesh to
defray the charges which will come in
course of payment during the year end-
ing the 3Ist day of March, 1969, in
respect of *Capital Outlay on Public
Works'.”

DEMAND No. 50, CAPITAL OUTLAY ON
RoOAD TRANSPORT AND
SCHEMES

“That a Supplementary sum not ex-
ceeding Rs. 1,82,000 be granted to the
President out of the Consolidated
Fund of the State of Uttar Pradesh to
defray the charges which will come in
course of payment during the year end-
ing the 31st day of March, 1969, in
respect of ‘Capital Outlay on Road
Transport and other schemes’.”

DemanD No. 53, LOANS AND
ADVANCES BEARING INTEREST

“That a Supplementary sum not ex-
ceding Rs. 9,65,40,000 be granted to
the President out of the Consolidated
Fund of the State of Uttar Pradesh to
defray the charges which will conde in
course of payment during the year end-
ing the 31st day of March, 1969, in
respect of ‘Loans and Advances bear-
ing Interest'.”
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15.28 HRS. -

UTTAR PRADESH APPROPRIA-
TION (NO. 3) BILL, 1968*

‘THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. C. PANT): On behalf of
Shri Morarji Desai, I beg to move for
leave to introduce a Bill to authorise

ent and appropriation of certain
P:r{hmer sums frol::I: and out of the Con-
solidated Fund of the State of Uttar
Pradesh for the services of the finan-
cial year 1968-69.

MR. CHAIRMAN: The question
15:

“That leave be granted to intro-
duce a Bill to authorise payment
and appropriation of certain fur-
ther sums from and out of the
Consolidated Fund of the State of
Uttar Pradesh for the services of
the financial year 1968-69.”

The motion was adopiled.

SHRI K.C. PANT: 1 introducet
the Bill.

1L beg to movet:

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of the State of
Uttar Pradesh for the services of
the financial year 1968-69, be
taken into consideration.”

~ MR. CHAIRMAN: The question

is:
“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of the State
of Uttar Pradesh for the ser-
vices of the financial year 1968-69
be taken into consideration.”

The motion was adopted.

MR. CHAIRMAN: Mr.
Charan Lal.

SHRI A. S. SAIGAL (B.ilaspur):
No discussion now,

Shiv

AUGUST 27, 1968
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MR. CHAIRMAN: He can speak
with the permission of the Chair.

It was granted by the Deputy
Speaker. He had given previous notice
of this.

MR. SHIV CHARAN LAL: The
Hon. Member may not take much
tipe because we are pressed for time.
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SHRI K. C. PANT: May I explain
it in a nutshell? Previously there was
a minimum rate. Now the minimum
has been raised. If there is a better
utilisation of the private tube-wells,
the rate would be about the same. (In-
terruption).
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MR. CHAIRMAN: He cannot say
now. He requires notice for all these
questions. The question is:

- *That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of the State of
Uttar Pradesh for the services of
the financial year 1968-69, be
taken into consideration.”

The motion was adopted.
MR. CHAIRMAN: I shall now put
the clauses to the vote.
The question is:
“That clauses 2 and 3 and the
Schedule stand part of the Bill”
The motion was adopted.

Clauses 2 and 3 and the Schedule
were added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI K. C. PANT: I move:
“That the Bill be passed.”

MR. CHAIRMAN: The question
is:
“That the Bill be passed.”
The motion was adopted.

15.48 Hgrs.

STATUTORY RESOLUTION RE:
CONTINUANCE OF PRESIDENT’S
PROCLAMATION IN RESPECT OF
UTTAR PRADESH -
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“Provided that if and so often as a
resolution approving the conti-
nuance in force of such a Procla-
mation is passed...”

MR. CHAIRMAN: Is it a point of
order?

SHRI S. M. BANERIJEE: He re-
ferred to my amendment.

MR. CHAIRMAN: Kindly resume
your seat.

16 Hrs.

SHRI S. M. BANERJEE: I am
asking a question.

" MR. CHAIRMAN: Let the Minis-

ter finish his speech and then he can
do so. I will not allow any member to
speak in between unless it is a point
of order.

SHRI VIDYA CHARAN SHU-
KLA: May I say that I did not say
that six months is compulsory? I have
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[Shri Vidya Charan Shukla]
even conceded that it is possible to
move a motion for continuance of
President’s Rule for a shorter period,
two months or three months. I did not
say that it is not possible; but I said
that normally it is mot done. But it
does not mean that we want to con-
tinue President’s Rule in U.P. for six
months. That is the limited point I
have made and I hope, Sir. you will
appreciate it, )
gafa o, & @uwar § o
TEE ¥ AR F N 3o qH FEr
a1 & Fg ¥%1 IR §F =i s
g 5 wim W @ TEE T
adar @ faee X F g WY
aRaef ¥ s w0
MR. CHAIRMAN: Motion mov-
ed:
“That this House approves the
continuance in force of the Pro-
clamation dated the 25th Feb-
ruary, 1968, in respect of Uttar
Pradesh issued under article 356
of the Constitution by the
President, as varied by subsequent
Proclamation dated the 15th
April, 1968, for a further period
of six months with effect from the
25th September, 1968.”

There js an amendment by Shri
S. M. Banerjee. Is he moving it?

SHRI S. M.
Sir, I beg to move:

That in the resolution,—
.. for “six months” substitute—

“three months” 1

MR. CHAIRMAN: Both the Re-
solution and the amendment are be-
fore the House.

SHRI. RANGA (Srikakulam): Mr
Chairman, as the Hon. Minister has
said, it is very wunfortunate that the
biggest State in this country should
have failed to maintain her parliamen
tary structure and should have to ob
lige the President to take charge of the
administration there. This is not the
first or the last of the States which

"AUGUST 27, 1968
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have gone on to President’s Rule or
which are likely to go on to President’s
Rule. Six States have already had this
plight and blight also. It is time that
we give some thought as to why these .
things are happening.

Does it not become clear from what
has happened during this period in all
Urege States that the present system of
inet ministerialism is not quite so
suitable to Indian conditions, that the
system that we have been trying to
implement, to use here, to fit our peo-
ple into may not be quite so suitable
to have, to have majority to rule on
one side and a minority to offer op-
position? The results of the genmeral
elections in 1967 have made the fact
very clear that the people are no lon-
ger prepared to allow the earlier dis-
pensation to continue. by allowing the
Congress alone to gain overwhelming
majorities in the legislature and thus
form ministries based upon the majori-
ties and having a small minority in the
opposition, split into a number of po-
litical parties. trying to oppose it and
make it behave in a responsible man-
ner, That they have made very clear
indeed. Then the experiment has been
tried of getting together all other par-
ties, as many of the other parties as
possible of the minority parties out-
side the Congress sphere, get them to-
gether, form the so-called SVD and
then provide a ministry by a majority.
That experiment has, on the whole,
failed except in one or two States. It
has failed not after a long enough in-
terval. It had begun to fail soon after
the first six months and it failed very
miserably in many other places also.

Why has it failed? Because the Con-
gress was not reconciled to the loss of
power; the Congress was not prepared
to play the role of a responsible Op-
position for a long enough period, for
at least one period of the Legislature,
that is, five years. It has been the
plight as well as the responsibility and
the privilege of so many of us in the
Opposition in  different parts of the
country as well as in this House to
have been playing the role of
responsible  Opposition, to  have

content with that role, re-
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maining in the Opposition and trying
to serve our democracy. But not so
was the case with the Congress. They
were not prepared to play that role at
all. It js very unfortunate, and it is a
miserable statk of things also, because
it was after having exercised and en-
joyed power for more than 17 years
that it should have become so very
impossible for the Congress to take on
the role and responsibility of the Op-
position and serve our democracy. Let
that be as it is.

When they began to play their role
as Opposition, they developed a new
instrument, the dangerous instrument
of denigration and destruction of our
democracy, that is, the instrument of
defection. They developed it and used
it jn Rajasthan to start with. After-
wards other parties also have had to
indulge in that game, with the result
that this has become a veritable devil
indeed for democracy in our country
and we have been at it all this time
as 10 how to get over this particular
difficulty. No one solution has been
put forward by any of the political
parties as being capable of helping us
to get over this danger of defections.

Under these circumstances is it not
time that we began to think of some
other way of approaching our demo-
cratic institutions, using them and
helping them to make a success and
serve our democracy? During the past
ten years and more when it had be-
come possible in one or the other State
of our States, when it had happened
that the Congress had lost its majority
and the other parties were not united
among themselves to-provide a good
enough majority and it became neces-
sary here and there for the Congress or
other parties to put in power a mino-
rity group of people and in that way
make a mess of our democracy, I have
been suggesting that an experiment
should be made with the Swiss type of
government, the committee form of
government, a government where all
the parties in a Legislature would
come to be represented more or less
in proportion to their respective
strengths and in that way make it un-
necessary for any one of these parties

BHADARA §, ‘1890 (S4KA)
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to play at the game of defection and
also to play at the game of being an
irresponsible Opposition and to try to
accommodate with all other groups
and thus provide an effective, useful,
honest and efficient cabinet form of
government and democratic form of
government, From time to time the
ministers in charge of this question
began to say that they would get it
examined by their constitutional pun-
dits whether such a form of cabinet
system could come to be worked and
could come to be ushered in here
within the four corners of our Consti-
tution. But no serious thought has
been given till now to it.

There is no guarantee even now
that the Congress would be able to
get a majority in U.P. Some of the
parties also, the BKD and the Jana
Sangh, are laying claims similar to
those of the Congress that they alone
would be able to get a majority. It is
not yet certain whether any two par-
ties which would be willing to work
with each other in harmony would be
able to get a majority. They might.
They might quote what has happened
in Haryana. It might happen too. But
would it not be better for the Govern-
ment to try this experiment in the light
of the experiences that we have had?
They might say: Do you want us to
try this experiment in this biggest
State; would it not be a shame? Was
it a shame for France, which also has
the same population as U.P. and
which has had a longer tradition of
democratic institutions, to give up the
earlier system and to be put under
DeGaullism? If it was good enough
for them and if you say that they have
a responsible Government and an
effective instrument of legislature, why
should it not be possible for U.P. to
make an experiment of this?

~ MR. CHAIRMAN: U.P. is not an
independent sovereign State. It func-
tions within the Constitution.

SHRI RANGA: Within the Consti-
tution also, as I am saying. I do not
wish to go into all those details. I
have many other points to discuss
now. It will be open for the Governor
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to call upon the leader of the single
largest party in U.P. if and when their
legislature comes into existence to
form the Ministry. It would be open
to that gentleman to give representa-
tion to all the political parties to form
his Ministry and all the political par-
ties may co-operate with that gentle-
man and help him to form his Minis-
try just as it was possible for the SVD
people, having 12 or 13 parties in
West Bengal, to come together and
then to make a Ministry that repre-
sented almost all their groups. It
should be possible for all these groups
including Congress, to form a Minis-
iry and that Ministry would be res-
ponsible to the legislature. Heavens
are not going to fall or the Constitu-
tion is not going to be set at naught.
That sort of Cabinet would, certainly,
be able to provide a Government
which I consider would be able to pro-
vide a better administration. abler ad-
ministration, less costly, more respon-
sible, more honest and more compe-
tent administration than what we have
had till now either under the dispen-
sation of the SVD or under the dis-
pensation of the Congress.

I am glad my Hon. friend has given
an assurance to this House that th

do not want to exploit the President’s

Rule for any political purposes or for
the benefit of their party in U.P. or
for the benefit of their party in the
whole of the country. What is it that
they have done in getting all these Sup-
plementary Demands passed today?
How is it that it did not strike them,
when the Budget was prepared, to
make provisions for all these various
items of new expenditure or additional
expenditure in different spheres of so-
cial and economic life in U.P. which
are calculated to win over the goodwill,
the votes and the support of various
sections of people? Did it not strike
them then to think of having a poal
for fertilisers, spending Rs. 10 crores,
to be distributed among kisans or to
have bhoomi samrakshan, such a great
discovery that they have made? We
have been crying for such a long time
to have cotton seed farms, to have
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soil testing units, to have cotton crop-
threshing plantations. ...

SHRI VIDYA CHARAN SHU.
KLA: Is it his case that all the acti-
vities of public good should be sus-
pended during the President's Ruie?
Is it his case that no activity of public
good should be started? My point was
thaf pothing of this kind will be utili-
sed for gaining any political advantage
for any political party. But the work
for the public good will be continued
and advanced.

SHR1 RANGA: The Government
of India was not willing to advance
money when Shrimati Sucheta Kripa-
lani was the Chief Minister or when
Shri Charan Singh was the Chief Mi-
nister. But now, suddenly, the Govern-
ment of India has awakened to its
responsibilities to the poor people,
agriculturists and others in U.P.
Therefore, they are prepared to place
at their disposal Rs. 19 crores. They
had already placed at their disposal
Rs. 11 crores in the Budget and they
have now placed Rs. 8 crores more at
their disposal. Then, not being satis-
fied with it—I am glad they have done
it—here are these things. There is the
Bhopali pumped canal project, there
is the Zamania pumped canal project
and there is the Dalamu canal project.
There are the private tubewells—500;
pumping sets—I500 and major ma-
sonry wells—3400. They are to irri-
gate 32,000 acres and so om.

Then there are State tubewells;
9,000 of them are going to be ener-
gised. Even half of them were not
energised during the recent famine but
now they are going to energise all of
them, and reconstruct and renovate
thcudcrelict lined guls of State tube-
wells. ‘

SHRI CHANDRA JEET YADAV
(Azamgarh): As a peasant leader,
you should welcome them.

SHRI RANGA: I have agreed with
you in getting them passed. It is after
passing them that I am now saying
these in the face of this Government.
These are the things which the Gov-
ernment has helped us to pass and
provide funds for.
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Then. where is this beautiful thing
which Dr. K. L. Rao is so very fond
of—Gandak project? Here the amount
is Rs. 3 crores—Rs. 2 crores from the
Centre and Rs. 1 crore from Bihar's
share. All these have suddenly come
from the magician's bag, otherwise,
they would not have come at all.

Co-operation has been exploited
very badly in U.P. as all of you know.
They borrow maney from the Reserve
Bank of India at not more than 2}
per cent and they advance, lend, the
same amount of money—these new
shukars, these new usurpers—to the
people at 9 per cent or even 10 per
cent, Even at that, the Government of
India and the Reserve Bank and all
these people were not willing to place
sufficient funds at the disposal of U.P.
Government during those days, but
now they place quite a lot of it. Then
90 per cent subsidy is being given to
the co-operatives in Terai regions. ..

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
. LOPMENT AND CO-OPERATION
(SHRI ANNASAHIB SHINDE):
The rate of Reserve Bank is not 2%
per cent; it is 4 per cent.

SHRI RANGA: He has made it
worse. He has added another exploi-
ter, i.e., the Reserve Bank of India.
Hitherto the Reserve Bank of India
was advancing at the rate of 2} per
cent, but now they want to take 4 per
cent. At what rate arc they advancing
it to the poor kisans? 94 or 10 or 12
per cent, The U.P. Government have
always been thg worst usurpers so far
as kisans are concerned. Even at that
there was not enough money. But now
this President’s Government is coming
forward. In the Terai region, up to 90
per cent they give subsidy.

As if these co-operative inspectors
have not been exploiting the kisans
enough, more of them are going to be
appointed. Some time ago, khadi de-
velopment officers were retrenched,
but now they are going to be provided
with jobs. Everybody kmows what the
khadi development officers have been
doing. The khadi development officers
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have been working for the benefit of
the ruling party—during elections and
at public expense; this is what my
Hon. friend, Shri Dandeker suggests.

For backward and scheduled castes
also, they are going to give scholar-
ships, stipends, etc.

Coming to industries, there is going
to be a co-operative spinning mill
somewhere as if we are having pros-
perity for the spinning mill. Every-
where else the spinning mill is going
out of employment, out of production,
but here in U.P. a spinning mill is be-
ing conjured up because some Con-
gressmen are interested in this.

Loans for minor irrigation works
are also coming for 10 districts. More
than a crore of rupees are being placed
at their disposal,

Then comes elementary education.
Of all the States, U.P. has been the
most neglected State so far as educa-
tion is concerned. There are more in-
dustries, more universities, more high
schools, more polytechnics, more agri-
cultural universities, but what is lack-
ing is elementary education. The high-
est illiteracy prevails in U.P. The
backward classes and the tribal people
have been the most neglected. The
Scheduled Castes have been neglected
and the Harijans have been hopelessly
illiterate there, and that is one of the
reasons why the Congress has been
able to have a happy house there all
these years. The backward and social-
ly submerged people were never help-
ed to become literates and in that way
to develop their own political capacity
and organisation and become self-
reliant and assert themselves. What is
it that the Government wants to do?
It is going to take a lakh of rupees as
grant from the Government of India
in order to make an experiment as to
how literacy can be developed among
the farmers, At long last, the Govern-
ment of India has awakened itself to
this, What does this show? In that
State, the interests of the masses have
been neglected all this time and now
the interests of the masses are going
to be exploited. The needs of the
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masses are going to be exploited for
the political benefit, the electoral be-
nefit, of this ruling party. This would
be very difficult to stomach indeed.
But these friends make people believe
that they are not going to exploit this
President’s regime for the benefit of
their own party. If they are really sin-
cere in convincing the people and in
assuring them that they do not want
to derive any political benefit at all,
"let them begin to take active steps to
negotiate with all other political par-
ties in U.P, on the basis of their will-
ingness to have an all-party govern-
ment and in that way, help those peo-
ple to come to have for the first time
a good enough administration and a
sound enough Cabinet. Otherwise,
what -would happen is a repetition of
the ten points that Shri Charan Singh
had placed before the SVD and the
failure of the SVD. The same thing
would happen next time also; whether
it would be Chaudhuri Charan Singh
who is a kisan or whether it would be
Guptaji, who is who, who is master of
65 lakhs of rupees of public funds, or
whether it would be anyone else, U.P.
would come to suffer in the same way
as it has suffered, under the weight of
those politicians who are out for grab-
bing power not only for themselves,
not only for their own parties but for
those sections of those upper class
people who have been able till now
to monopolise political power in that
State.

SHRI R. K. SINHA (Faizabad):
When I was listening to the brilliant
speech of the leader of the Swatantra
Party, it appeared as if the stepmother
is very very grudgeful because U.P. is
going to get a few favours from the
Central Government. U.P. is ope of
the States of India, which, though it
has given three Prime Ministers to
India, though it was the land of Rama
and Krishna and Akbar and Jehangir,
is today one of the most backward in
the country, and when today the Gov-
ernment of India on the advice of the
State Governor have come out with
certain favours to the peasantry of U.P.
why should the stepmother sitting on
the Opposition Benches grudge these
few crumbs given to that poor State?
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Even if what the U.P, Government
in the person of the Governor has de-
manded from the Central Government
is conceded in toto, at the end of the
Fourth Plan U.P. would still be a
more backward than all the develop-
ed States in India as they were at the
end of the Second Five Year Plan.
Therefore, when our Minister of State
for Home Affairs was referring to the
discussion which was held in Nainital
in which I was also a participant, we
should remember that the Governor of
U.P. and his administration are prob-
ably doing their non-partisan best to
serve the State. Where they have gone
wrong, they should be criticised. The
Governor of U.P., who is a South In-
dian, went through the files and pre-
sented before the National Develop-
ment Council those documents which
brought to light the real position of
the State of U.P. The Governor's ac-
tion should have been appreciated.
The Governor has now come out with
an innovation, a Planning Board, in
which there is an attempt to associate
the Members of Parliament from there
in order that their views might be in-
corporated and taken into account in
solving the problems of the State.
These are democratic innovations with
which he has come forward, which
should be welcomed.

I may also remind the House that
we in the Advisory Committee with
the Hon. Chairman as a member had
placed before the U.P, Government a
demand that the salaries of primary
school teachers and district board
school teachers should be raised. I
welcome the decision of the U.P. Gov-
ernment that the most backward sec-
tions of teachers in UP, are going to
get the benefit of a ten-rupee incre-
ment in their salaries. I am also hop-
ing that the Government of U.P. will
not alter the grant of pensions to those
who had retired in 1950 and earlier
and have become the junk of society,
the old people. The old Government
employees of U.P. are always ignor-
ed in any scheme that the U.P. Gov-
ernment or the Central Government
may bring forward. Many State Gov-
ernments are trying to bring the sala-
ries of their employees on par with
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the Central employees. That should be
done.in U.P. also. It is not a question
of discipline or absence of it. It is a
question of satisfied government em-
ployees working for the welfare of the
State. Therefore, the demands of the
U.P. Government employees must be
considered. If not all, most of the re-
trenched employees should be taken
back. The Central Government em-
ployees went on strike but the Central
Government did not refuse to take
them in. Why should the U.P. Govern-
ment not do so? Why do they refuse
to take back the leaders of the U.P.
government employees?

16.26 Hrs.

[MRr. SPEAKER in the Chair.)

There are fourteen districts in east-
ern U.P. The total number of districts
in U.P. is forty where the educational
institutions go up to M.A. or M.Sc.
These classes are not permitted in the
14 eastern districts. They may argue
that the standard of education may not
be so high. Why this discrimination?
If the standard is low, you can abo-
lish higher education in the other dis-
tricts also. Amendments must be made
to the Gorakhpur University Act and
other University Acts also in eastern
U.P. so that eastern U.P. is not depriv-
ed of the benefits of higher education.

1 brought up the question of black-
market in education in the Rashtra-
pati’s committee meeting in Nainital.
Even today in certain centres in U.P.
the teachers are not given salaries for
months together. They are given
Rs. 100 and are asked to sign the re-
ceipt for Rs. 200. At my insistence, the
system of cheques has been introduced
by the Chief Secretary. That should be
followed throughout the whole State so
that the poor teachers of U.P. are not
deprived of their legitimate emolu-
ments.

The Planning Board of U.P. has
been raising the matter of Sarju pro-
ject with the Central Planning Com-
mission. It should not be made a bur
den on the tax payers of U.P. We had
been financially disenfranchised in the
last three plans. The Sarju project
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should be the gift of the Central Gov-
ernment and the Planning Commission
to Lhc_ eastern districts of U.P.

I come from a division called Fai-
zabad division whose total population
is bigger than that of many of the
States of India. Yet this division of six
districts has no industry; it has mnot
been granted small or big favours dur-
ing the last three plans. There are no
universities. no engineering colleges
or medical colleges in this area and
also no public sector undertakings.
The electronics factory is coming.
Why should not the Centre and the
State Government come together so
that this area is granted the favour
it deserves? The decision of the Patel
Commission in the last Plan should be
applied to Faizabad division also.

About law and order, I want to
point out that in the district of Faiza-
bad, in the Jahangirganj area, the tha-
nedar is ruling like a Moghul. It is
time that his deeds and the deeds of
the police authorities in the district of
Faizabad were examined. The Ghag-
gra cuts through my district and there
are many areas and lands in my dis-
trict particularly Mooradiha which
cut into the district of Basti. Those
people are led by one Chandra Bhan
Singh; there are thousands of acres of
Jand of the poor peasants of my dis-
trict which are illegally under the pos-
session of that man and his followers.
That man is a dacoit. He has become
a multimillionaire; he is the owner of
cars and with the connivance of the
administration at the district level and
the tehsil level in Basti, he is depriving
hundreds of peasants of my district of
their land; they are becoming landless:
they are starving, and they cannot find
the requisite amount of money for
feeding their bullocks and other ani-
mals, This must also be looked into

“and examined.

. Another thing that I want to point
out is this. Ayodhya is the birth-place
of Lord Rama. It is a place where the
very origin of the Hindu religion lies.
There. the Government of India was
kind enough to put up a bridge across
the Sarayu; this bridge is a tragedy
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because it has been built for a distance
of three furlongs from the main gate
of Gohsainganj. Around that area,
thousands of mosquitoes are breeding
and crores worth of religious property
is lying waste. People do not want to
visit that place; the pilgrims want to
shun the district of Faizabad and the
birth place of Rama, Ayodhya, be-
cause of these inconveniences. There
must be either a park or a channel
like that in Hardwar. Even from the
point of view of tourism, Ayodhya
should be very much in the map of
India, it being the place of ancient
culture in India. Therefore, something
must be done in regard to it.

I want to bring one more point in
this connection. There have been
grants made by the Government of
Uttar Pradesh for women’s hospitals
in Bikapur, Goshainganj. Akbarpur
and other places. The money is grant-
ed, but the hospitals are not coming up
for the last three years. In the last
meeting of the Advisory Committee, 1
had discussed the matter about roads
with one of the Secretaries of the Uttar
Pradesh Government. He also assured
me that the Rae-Bareilley-Faizabad
road would be constructed. But even
till today that promise has not been
honoured. The State Government au-
thorities must understand that in the
age of democracy, when promises are
made, the promises have to be fulfill-
ed.

Lastly, when I had a discussion with
the Governor and with the leaders of
this country, I came to one conclusion
in this country, there may be back-
ward States and there may be forward
States. But there is the poor peasant in
this country, the poor peasant who has
built the big cities like the Kanpurs,
the Calcuttas and the Bombays. The
majority of the people of Uttar
Pradesh are peasants, and the majority
of the peasants constitute the popula-
tion of Faizabad division. Why is it
that in the map of India, Faizabad di-
vision is being ignored? Why is it that
whatever favours are offered, they go
to Allahabad and other bigger districts
of Uttar Pradesh. It is only about 13
per cent of the population of Uttar
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Pradesh of the Faizabad Division—
that is, about one crore of the popu-
lation of Uttar Pradesh that is ignor-
ed? I do not want to ask for any fa-
vour for my district. There are people
who are starving; there are people
who are unemployed, who go to the
markets of Bombay and Calcutta, but
are pushed out by the spirit of provin-
cialism there. But we want to hoist the
National Flag everywhere; we have
the national unity. The backward State
of Uttar Pradesh will come forward,
and it shall have its claim satisfied.
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MR. SPEAKER: 1 had requested
the Members in the morning to adjust
both the items within 5 hours. Now, 1
see that all the parties have again to
begin. I thought, by calling two or
three from this side and from that side
we will finish it within 3 hours. It
looks every party wants to have an
opportunity again. 1 will have to guil-
lotine it after 3 hours. Whoever is left
I cannot help it. From one party, even
two spokesmen have spoken on the
Supplementary Demands and again
there is a third one who wants to speak.
It will be most unfair. Anyway, I call
Mr. Nayar. Please finish in 5 minutes.
Actually you have no time at all. I
am just giving this much because you
are a senior Member wanting to speak.
Already., Mr. Atal Bihari Vajpayee
and Mr. Tyagi have spoken.

SHRI K. K. NAYAR (Bahraich):
They have spoken on the other item.

MR. SPEAKER: In the moming—
unfortunately, you were not here—I
said that both may be taken together.
Anyway, please finish quickly.

Dr. RANEN SEN (Barasat): What
is the time allotted for this?

MR. SPEAKER : Both put together 5
hours. If you finish quickly, I will be
able to accommodate more Members.

SHRI K. K, NAYAR: Mr. §
ker, Sir. hon. Minister, Mr. Vidya
Charan Shukla, when he opened the
discussion, said that the Governor was
doing a difficult job and trying to run
the administration free of party inte-
rests. Mr. Ranga impeached that state-
ment and asserted that the party inte-
rest was being served by the adminis-
tration that is now being carried on in
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the name of the President. I would not
like to enter into this controversy. If

the Governor is doing a job without

regard to party interests, then he is to
be congratulated for it on account of
his personal ability and integrity’ and
not because of the constitutional posi-
tion that makes it possible for him to
do so.

Sir, as the nominee of the President
be is under the Centre’s control and
only a very resolute person ready to
throw away his job in crisis can do
this. In other countries, the Governors
are elected. Here. the Governor is ap-
pointed by the President and he car-
ries on the administration in the name
of the President. The Cabinet at the
Centre is controlled by the Congress.
It would be a miracle if he can run the
administration free of party interests
and, to the extent he is doing that, I
congratulate him. I do not impeach his
intention and the efforts of a few offi-
cers at the helm of affairs who are do-
ing a difficult job.

I have a grouse against the present
administration that, at the district
level, here is complete collapse.

17 HRs.

T would only refer to one aspect,
namely, the police administration, and
1 would limit my observations to only
one district, Bahraich, from which I
have been elected. It is on the border
of Nepal. It has many problems and
it is also served by the Border Security
Force. But I find that beyond this
Border Security Force, within the dis-
trict, there is a border unsecurity force
known as the U.P. Police. I will only
quote a few instances.

In 1957, a Harijan girl was taken
away by the Station Officer of Kaisal
Ganj Police Station. kept at his place
for two days and ravished. When she
was released, her father made a com-
plaint. The girl was medically examin-
ed under the orders of the District
Magistrate. Immediately afterwards,
the Station Officer was transferred as
Reader to the Superintendent of Police.
This was the last thing that the pub-
lic heard of this matter.

AUGUST 27, 1968
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In November, 1967, in a small town
known as Jarwal. a dacoity was com-
mitted in the house of a shopkeeper,
100 yards from the Police Outpost.
The Head Constable in charge of the
Police Outpost was away on leave,
The standing complaint against him

, was that he had myrmidons in league

with him who used to commit crimes
and he used to be away on the night
of the crime. This was a known thing.
He was also married in that circle, al-
though he did not belong to that dis-
trict. That particular village had a
number of bad characters. The shop-
keeper and his wife were killed; his
two sons were badly maimed, and his
daughter-in-law was also maimed; they
became unconscious. A Constable
came to the scene of occurrence and
then went and reported the matter.
When these people revived and re-
gained consciousness, they went and
told the Police that the men who were
listed as witnesses were the dacoits
and that some innocent persons had
been implicated. But the Superinten-
dent of Police would not listen to the
complaint, and they had to leave that
place because they were bounded out
by the Police for saying this. They
came to me, and I wrote ‘a letter to
the Inspector-General of Police. The
Inspector-General of Police referred it
to the S.P. Then these people went
back to Jarwal. Later the Police raid-
ed their house, threatened them with
murder and threw them out. I agamn
reported the matter to the I.G., and
the Head Constable was shifted. To-
day their case is going on. The per-
sons who committed the dacoity are
appearing as- witnesses and innocent
persons are accused in the case!

The third incident, which happened
recently, was also published in the
papers. The same gentleman, who had
ravished that Harijan girl and had
gone as Reader to the S.P., came back
as Station Officer after a few months
to the neighbouring Police Station,
Fakharpur. There, a Muslim girl had
left her husband. The girl was brought
back to police custody and she was
detained at the Police Station for four
days. At the end of the fourth day, the
girl’'s husband came to know that sh:
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was at the Police Station and he, along
with his father, went there to claim
the girl. But the Sub-Inspector said
that there would be a ‘kushthi” bet-
ween the boy and the girl and if the
boy wanted the girl, he should win the
fight and a wrestling bout was held
between the boy and the girl. We have
heard of trial by battle in the 9th and
the 10th Centuries in England, but the
Sub-Inspecor of Fakharpur started in
our own times and in our own place.
The fight went on and naturaily in the
course of the encounter, the girl be-
came partly undressed. Rude remarks
and ribald jests were passed and the
public were offended, although some
of them watched in curiosity. The
complaint was carried to Pandit Bhag-
wan Din Vaidh, an ex-M.P., who is
now the Chairman of the Zila Pari-
shad. He phoned up the S.P. and cited
the witnesses, who were then examin-
ed by the S.P. The S.P. has taken no
action, although Pandit Bhagwan Din
Vaidh reminded him of the matter
five times.

In the neighbouring district of
Gonda—that is also a border State of
U.P.. and Gonda is represented in this
House by Shri Atal Bihari Vajpayee
and Shrimati Sucheta Kripalani—in
Shrimati Sucheta Kripalani's constitu-
ency, something of a hair-raising cha-
racter occurred which was reported in
the Press. The Sub-Inspector of that
area got hold of a woman and made
her co-habit with her son and, there-
after, she was marched naked in the
streets. It has come in the papers...

MR. SPEAKER: It was discussed
here also. So. the hon. Member need

not repeat it.

SHRI K. K. NAYAR: This is what
is happening. Incest is held in great
horror by Indians. In fact, the worst
pejorative terms in Hindi are connec-
ted with the abhorrent crime of incest.
But the Sub-Inspector is inuring the
people to its acceptance.

If these conditions are continuing
there must be a reason for that. I do
not say that the heads of departments
are not taking interest. But UP. is a
very big State. It has 54 districts, and
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its problems are many. 1 find that at
the district level there is complete col-
lapse. Nobody has the time to look
into these things. The Chief Secretary
and the IGP do not have the time to
look into all these matters.

I personally feel that some kind of
a change in the district administration
is called for. If the officers do not lis-
ten, you must devise a machinery for
expediting such matters. The Lokpal
and the Lokayuktas are for the future.
We do not know what shape that ma-
chinery will take. But in the mean-
while, the desparation, the feeling of
futility and the sense of frustration
among the people must be removed.
That can be done only if the Governor
devises some arrangement to have in
every district some kind of authority
or some committee to listen to and
redress people’s complaints prompfly.
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SHRI RANGA: On a matter of

personal explanation. 1 referred to all
these tube wells, development of irri-
gation projects and all these things. It
is not that I am opposed to the deve-
lopment of U.P. or to make this
money available, We have supported
all these things. My only point is that
they should have thought of these
things much before and not waited for
the Presidential rule. They are think-
ing of these things only now and 1 was
afraid that there seemed (o be some
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we have ourselves passed.

political interest in this. Otherwise, I

[Shri Ranga]
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given, he will certainly institute an in-
charges cannot be

Now I will put the amendment of
SHRI S. M. BANERJEE to the vote
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MR. DEPUTY-SPEAKER: The
Hon. Members should remember that
the Hon. Minister has already given
an assurance in his reply that if a spe-
cific charge is made and evidence is

of the House, The question is:

‘That in the Resolution,—for “six
months” substitute—"three months.”
(1)

The motion was negatived.

MR. DEPUTY-SPEAKER: The
question is:
“That this House a es the

continuance in force of the Pro-
clamation dated the 25th February
1968, in respect of Uttar Pradesh
issued under article 356 of the
Constitution by the President, as
varied by subsequent Proclama-
tion dated the 15th April, 1968,
for a further period of six months
with effect from the 25th Septem-
ber, 1968.”

The motion was adopted.

18-16 Hrs.

STATUTORY RESOLUTION RE:
CONTINUANCE OF PRESIDENT’S
PROCLAMATION IN RESPECT
OF WEST BENGAL.

MR. DEPUTY-SPEAKER: The
House will now take up the Resolu-
tion regarding West Bengal.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI VIDYA CHARAN
SHUKLA): I beg to move: -

“That this House approves the
continuance in force of the Procla-
mation dated the 20th February,
1968, in respect of West Bengal
issued under article 356 of the
Constitution by the President, for a
further period of six months with
:gggt_‘ from the 22nd September,

MR. DEPUTY-SPEAKER : Motion
moved :

“That this House approves the
continuance in force of the Procla-
mation dated the 20th February.
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[Mr. Deputy Speaker] ) . .
1968, in respect of West Bengal Was not single-minded, as far as poli

issued under article 356 of the

Constitution by the President, for

a further period of six months with

effect from the 22nd Secptember,

1968.”

There are some amendments. Shri
S. M. Banerjee is not here. So also
Shri Deven Sen. What about Shri
Jyotirmoy Basu? .

SHRI JYOTIRMOY BASU (Dia-
mond Harbour): 1 am moving my
amendment. I beg to move:

That in the Resolution.—

for “six months™ substitute—
“eighty-five days™ (3)

MR. DEPUTY-SPEAKER: Is

Shri Ganesh Ghosh moving his
amendment ?

SHRI GANESH GHOSH (CAL-
CUTTA SOUTH) : Yes, Sir. I beg to0
move :

That in the Resolution,.—
for “'six months” substitute—
“ten weeks” (4)

MR. DEPUTY-SPEAKER: Both
the Resolution and the amendment
are before the House. Dr. Ranen
Sen.

SHRI VIDYA CHARAN
SHUKLA : Sir, I would like to speak
first while moving the Resolution.

MR. DEPUTY-SPEAKER: All
right.
SHRI VIDYA CHARAN

SHUKLA : Mr. Deputy Speaker, the
circumstances under which President’s
Rule was promulgated in West Bengal
are common knowledge and I do
not want to go into the sordid history
of what happened in West Bengal
after the general elections.  Many
attempts were made in West Bengal
by many political parties, I assume
to give good governance but, as I was
saying in the earlier speech of mine
when I was referring to President’s
Rule in UP, the alliance which was
- functioning in West Bengal probably

tical programme was concerned, and
that is why all kinds of difficulties
arose. But, in stead of solving those
difficulties, the Central Government
was sought to be blamed for many
things that happened there and. ulti-
mately, the political wrangling went to
an unmanageable extent and in public
interest and in the interest of conti-
nuance of constitutional government
in West Bengal it was necessary that
President's Rule should be imposed
and mid-term elections ordered.

SHRI INDRAJIT GUPTA (Ali-
pore): You skipped over some-
thing very important in-between. You
tried to do something else in-between
but did not succeed.

SHRI VIDYA CHARAN
SHUKLA: The Central Government
had nothing to do with all that. 1
included all that in “sordid history™.
It is not the responsibility of the
Central Government. As I  said
carlier, what the local politicians did
in West Bengal cannot be the res-
ponsibility of the Central Govern-
ment.

After the introduction of President’s
Rule in West Bengal, several measures
have been taken to redress the grie-
vances of the people and to improve
the administrative machinery.

It was a hard task but we had to
fulfil our responsibility because we do
not consider President’s rule as only
a caretaker government. It is easy
to treat it as a caretaker government
and just bide for time until elections
are held and a responsible govern-
ment is formed. But it is our inten-
tion to see that positive programmes
of public good and public welfare are
launched during the period of the
President’s rule.

Moreover, we also want that many
schemes which were  sanctioned
earlier for which financial allocations
were made and which were not
making proper progress or which were
not being implemented with the Sﬂeod
that was needed, we should take them
out of the mire and try to see that
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those were properly implemented. In
a gencral way we are making this at-
tempt in West Bengal.

SHRI GANESH GHOSH: What
are they ?

SHRI VIDYA CHARAN
SHUKLA : I will give you the
details.

Here we face a lot of difficulties.
One of the main difficulties that we
are facing in conducting this pro-
gramme is our anxiety not to burden
the forthcoming popular government
which, we expect, will be formed after
the mid-term elections with financial
responsibility and burden. We do
not want to initiate anything which
will give all this burden to the govern-
ment which will be formed after the
elections. Within this policy frame-
work, which I have explained, we
want to do within the few months
available to us as much work of pub-
lic good as is possible to be done.

Recently there was a serious situa-
tion created in West Bengal because
of the floods. Only this morning we
met hon. Members from West
Bengal belonging to both Houses and
this matter was extensively discussed.
The relief measures that have been
taken have already been explained
and I do not think I should go into
that again. But [ want to mention
one thing, namely, that no efforts
within our means will be spared to
see that prompt and needed relief is
given to the stricken people there.
We are sorry that such a calamity
should have befallen the people of
West Bengal. It is really heartbreak-
ing to see that those poor peasants of
West Bengal, who have been doing
their best to increase agricultural pro-
duction and to improve their standard
of life, have been subjected to such
natural calamities.

SHRI JYOTIRMOY BASU: So
you have given a drop in the ocean.

SHRI VIDYA CHARAN
SHUKI.A : As far as the law and
order situation is concerned, I have
to report that after the imposition of

President’s rule there has been consi-
derable improvement in the law and
order situation in West Bengal. We
can find it out from the regular
reports that come to us and the
reports that appear in the newspapers.
It is not as though we have had to
do any special effort to bring back
the law and order position to nor-
malcy. The only thing that the State
Government under President’s rule
had to do was to become absolutely
impartial. As soon as impartiality
was restored to the State administra-
tion the law and order situation came
back to normal. There have been
instances where we were a little
worried. but whenever any such
nstances occurred they were because
of political rivalry and political consi-
derations. Still, I must congratulate
the local administration for dealing
with these cases with the outmost
consideration and with the utmost im-
partiality.

SHRI1 JYOTIRMOY BASU: Under

the command of your emissary, Shri
Dharma Vira.

SHRI GANESH GHOSH: Shn
Shukla.
SHRI VIDYA CHARAN

SHUKLA : As far as the labour front

‘is concerned, I would say that there

has been considerable improvement
in the labour situation also. A good
many factories and industrial esta-
blishments, which had ceased to work
during the period immediately prece-
ding President’s rule, have now resu-
med production. The labour unrest
is much less and the effort of the
Government 1s to see that the pro-
blems of labour are dealt with in a
sympathetic manner and that they
are given a fair treatment.

AN HON. MEMBER: What
about gherao ?

SHRI VIDYA CHARAN
SHUKLA : Hon. Members know that
after the President's rule came we
have not heard of any gheraos as far
as West Bengal is concerned. The
situation is not yet normal but if it is
not normal it is not because of the
local administration but because it is
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the general economic situation in the
country. Since the general economic
situation is improving, I am sure that
within a short time normalcy will
come back as far as the industrial and
labour fields there are concermed.

There have been certain complaints
and some misgivings in the minds of
the people regarding the forthcoming
elections. An allegation has been
made that efforts arc being made to
postpone the elections. We have
made it clear, more than once, in the
House that the Government of India
is not at all interested this way or
that. The dates of the elections are
determined by the Chief Election
Commissioner, by the Election Com-
mission. in consultation with the
major political parties. The Chief
Election Commissioner visited Cal-
cutta, consulted major political
parties and, with their consultation,
fixed a tentative date in November.
Now, as far as the situation goes
today, that date has not been changed.
If at all it is changed, it will be
changed by the Chief Election Com-
missioner with the consultation of
the major political parties.

SHRI JYOTIRMOY BASU: Do
you really apprehend that the date
would be changed ?

SHRI VIDYA “ CHARAN
SHUKLA : No; I am not apprehen-
ding thatt I am only making the
statement that in case the Chief Elec-
tion Commissioner thinks it necessary
that because of flood situation or any
other reason, the change in the date
is required, I presume, he will again
consult the major political parties in
West Bengal and, with their consulta-
tion, he will take a decision. As far
as the Government of India is con-
cerned, we are not at all interested
this way or that. We are only interes-
ted in fair and impartial elections so
that the people in every part of West
Bengal get a chance to vote in the
elections. If there are some parts of
West Bengal where the people cannot
travel to polling booths, cannot exer-
cise their franchise, and the Election
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Commission thinks that it would not
be possible to hold elections there,
it is their look-out and the political
parties will have to advise them
whether the information is correct or
not. So far as the Government of
India is concerned, we are not at all
interested either to postpone the
elections or to say that the elections
will be held at a certain date. It is
absolutely for the Election Commis-
sion to fix the date. I would request
the hon. Members not to entertain
any doubts as far as this matter is
concerned.

SHRI  JYOTIRMOY BASU:
Since you came to know that you are
divided within the party.

SHRI1 VIDYA CHARAN
SHUKLA : The Government of India
is completely united as far as this
question is concerned.

SHRI JYOTIRMOY BASU: You
are divided in the Congress Party.

SHRI VIDYA CHARAN
SHUKLA : Probatly, your party has
greater divisions than our party. We

are not considering that matter at
present.

MR. DEPUTY-SPEAKER: 1
suppose, you will take some more
time.

SHR1 VIDYA CHARAN
SHUKLA : Yes.

MR. DEPUTY-SPEAKER: Then
you may continue tOmOITow.

18.28 Hrs.

DISCUSSION RE: RENEWAL OF
LEASE OF CALCUTTA ELECTRI-
CITY SUPPLY CORPORATION.

MR. DEPUTY SPEAKER : There
are a number of Members who want
to participate in the discussion. So,
there must be some time-limit fixed.

SHRI JYOTIRMOY BASU (Dia-
mond Harbour): This is a very im-
portant subject.
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MR, DEPUTY-SPEAKER: You
may take 10 minutes ; others will have
5 minutes.

THE MINISTER OF IRRIGA-
TION AND POWER (DR. K. L.
RAO): Let him take 15 minutes.

SHRI JYOTIRMOY BASU:
May be 20 minutes, with your per-
mission, Sir. This is a very important
subject.

Sir, this is about the renewal of
lease of Calcutta Electricity Supply
Corporation which we call it as C.S.C.
—the people in the north may not be
acquainted with this name. This is
a British monopoly concern having
monopoly rights over distribution and
little production also of power in the
whole of Calcutta, its industrial belt,
in 24-Parganas, Hubli and Howrah,
the ammunition and rifle factories,
all defence installations, airports,
railway nmarshalling vyards, ports,
petroleum  installations and all that
for about half a century. They have
created an empire by, gradually, ac-
quiring 13 electric supply undertakings
in and around Calcutta. They do not
generate much power. The D.V.C,
the public sector enterprise, which is
running at a loss sells about 100 MW
of power per year to CS.C. at 5 p.
per unit and they re-sell upto a price
of 17 p. per unit, that is, over 3}
times. On the one hand, the public
sector loses while the British private
sector, operating in the old colony in
India. makes hay while the sun
shines.

The hon. Minister, Dr. K. L. Rao,
once told me, generation is the job
and distribution is nothing very much.
The C.S.C. generates only a part of
the need which was 4,62,675 KW in
1966. The C.S.C. managed a lease
extension in the year 1951 and the
then Chief Minister, late Dr. B. C.
Roy, said that this will be the last.
Is this going to be the last?

Because I have an apprehension in
my mind that the CSC have very
powerful public relations; they have
a man, who was a former Finance
Minister, Mr. Sachin Choudhury, the
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master of devaluation in this country,
in their Board of Directors. He is not
sitting idle ; I have no doubt about it.

1 come to rise in business. In 1958,
they sold 1,501 million units and in
1967 it was 2,520 million units, a rise
of about 60 per cent. The number
of consumers in 1958 was 3,11,274,
gnd in 1967 it was about 5,41,841.
The CSC is more of a trading concern
now, trades with the bulk of Indian
capital and the public sector power
and has generated loss to the exche-
quer. According to the balance sheet.
which according to me and many
others conceals more than it reveals,
ic the last ten years, by way of divi-
dends they have paid about 86 per
cent of the ordinary share capital and
built a reserve of a fantastic sum of
Rs. 132.3 millions. And their profit
also, as compared with the previous
years, rose by 20 per cent. You are
going towards socialism very soon!
By investing and using Indian money,
they got fabulous returns during
the last decade. How did they get
this Indian money and how much
is it? They drew a loan from the
State Bank of India which amounts
to Rs. 4.7 crores. This was said in
reply to a question here: consumers
deposit—those who pay at the rate of
17 paise per unit which you sell at
5 paise. Their money is to the tune
of Rs. 23 crores and they are being
invested in the business fetching fa-
bulous profits. The rupee debenture
is more than Rs. 1.37 crores.

Another most interesting thing
which the watch-dogs in the Govern-
ment have to watch is this.  Their
profits are in excess of the reasonable
return as laid down in the Electricity
Act. Till 1952 it was a crore of
rupees and now—I have not got the
actual figure; I must confess. that—
it is not less than Rs. 2 crores. That
is also utilised. You, stooges of the
British imperialism in this country,
have allowed them to misappropriate
this monéy for reaping more profit
for them. Out of a total capital of
Rs. 12 crores—I say this to Dr. Rao,
a Minister in the dominion of the
British Government as they call it, a
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dominion Minister even today after
20 years of Independence; it ought
to be a shameful thing for every
Indian in this country—the Indian
holding is Rs. 4,02,49,584 and in
London book it is Rs. 7,07,78,000,
out of which a big bulk of shares are
held by Indians and that money will
not have to be paid outside this
country. Dr. Rao has not confirmed
this; he very cleverly, very tactfully,
very diplomatically, shirks it. I asked
this question; have you extended the
lease, have you signed the contract ?
Very politely he shirks it. Although
Dr. Rao has not confirmed, we can
see the conspiracy of the British con-
tact-men—plenty of them in Delhi
and Calcutta and very powerful—and
the bureaucrats all over ; the election
subscription collectors are busy in
getting an extension for Calcutta
Electricity Supply Corporation in
spite of the fact that the State Electri-
city Board had informed the West
Bengal Government of their willing-
ness and ability to run it and take it
over. I would warn the Government
of this. If the extension is granted,
it would mean that you would be
allowing them another term for plun-
der—you have been a party to it for
the last 20 years; you are very fond
of British Government and white men
are patting you at your back—ignor-
ing the question of security. You
have got to bear that fact in mind.
You cannot allow a foreign company
to have any hand in a matter which
controls marshai yards, airports, ports
and ammunition factories.

18.33 Hrs.

[SHr1 R. D. BHANDARE in the Chair]

They cannot allow them to come
anywhere near them. One man who
is bad enough can sabotage the whole
thing, if they want. This is a very im-
portant consideration. Government
talk about many other things. But they
dare not touch this.

I am reminding Government about
the holy industrial policy resolution
which the Congress Government had
_:ihrafw?d in 1956. What did they say
ere
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“In the first category will be in-
dustries the future development of
which will be the exclusive respon-
sibility of the State”.

In the first category — please look at
schedule A — they will find listed
the generation and distribution of
electricity. In order to please their
British masters, surrendering to the
contact-men, they are violating the
Resolution which they themselves
had drafted and adopted with great
pomp and grandeur.

I will not take more time. I would
strongly advise Government to take it
over. This is not a political issue; it
is pure and simple a question of na-
tional prestige, whether we, Indians,
can run ourselves an institution as
good as they can. Let them take it
over on the first day of 1970, form
a good, autonomous body and hand
it over to that body. I would suggest
they do not disturb the internal ar-
rangements. They will remain efficient.
Let them appoint an expert body of
good, honest people, if they can find
them — they are a rare commodity
now-a-days,—to assess the quantum of
compensation that should be given,
although in my party we do not believe
in it, because they have taken enough
money back and we do not believe in
paying compensation. But their Con-
stitution is there, the Bible that is
there with all the facilities for them to
plunder.

SHRI RANGA (Srikakulam): He
does not believe ¢ compensation being
given to anybody?

SHRI JYOTIRMOY BASU: I will
deal with that on' a later occasion.

As regards money, they can find as
much rupee as they want. The LIC
has invested no less than Rs. 70 crores
in the private sector, in ten big busi-
ncss houses alone. If they canmot
wangle money from LIC, which has
gone into this kind of* unholy affair
with private big business, they can
float debentures or loans and I can
assure them that they will be subs-
cribed on the very first day. So there
is no dearth of Indian rupee.



2307 Calcutia Electricity

As regards the foreign exchange
part of it, we have gone into the
matter very dispassionately and we
find that it will not exceed Rs. 12
crores.

Therefore, 1 would appeal to Dr.
K. L. Rao not to be guided by other
considerations but go straightforward
and take it over and manage it as I
have suggested.

SHRI N. DANDEKER (Jam-
nagar): 1 would like to confine
myself to the terms in which this dis-
cussion has been notified on the order
paper, namely, “a discussion on the
renewal of lease, by the West Bengal
Government, of the Calcutta Electri-
city Supply Corporation, a British
monopoly concern, in contravention
of the Industrial Policy Resolution.”

Stated in these terms, I am sorry I
am quite unable to support the pro-
position put forward by Shri Basu.
In the first place, the question is
whether there is here any contraven-
tion of the Industrial Policy Resolu-
tion. Shri Basu read only one sen-
tence out of it, which was to the effect
that “In the first category”, that is,
category A, will be industries, the
future development of which will be
the exclusive responsibility of the
State.” The industries listed in the
first category include the generation
and distribution of electricity. But
the Resolution also says that “all new
units in these industries, save where
their establishment in the private sec-
tor has already been aproved, will be
set up only by the State”. The refe-
rence here is to all new units. “This
does not preclude the expansion of
existing privately-owned units, or
the possibility of the State securing
the co-operation of private enterpnse
in the establishment of new umits
when the national interests so require.

On the subject of the continuance
of the existing unmits in Schedule A
which includes the genecration and
distribution of electricity, where these
are foreign conmcerns, the Industrial
Policy Resolution goes on to say in
para 19: “the Prime Minister, 1 his
statement in Parliament ~t April 6,
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1949 has enunciated the policy of the
State in regard to foreign capital.” I
shall, therefore, now read from the
Prime Minister’s statement of 6 April
1949. After the introduction, he
says :

“In the first p-ace, I should like
to state that the Government would
expect all undertakings, Indian or
foreign, to conform to the general
requirements of their industrial
policy. As regards existing foreign
interests, Government do not intend
to place any restrictions or impose
any conditions which are not appli-
cable to simliar Indian enterprise.
Government would also so frame
their policy as to enmable further
foreign capital to be invested in
India on terms and conditions that
are mutually advantageous.

Secondly, foreign interests would
be permitted to earn profits, sub-
ject only to regulations common to
all. We do not foresee any difficulty

in continuing the existing facilities
for remittance of profits...... If......
any foreign concern come to be
compulsorily acquired Government
would provide reasonable facilities
for the remittance of proceeds.

Thirdly, if and when foreign
enterprises are compulsorily ac-
quired, compensation will be paid
on a fair and equitable basis as
already announced in Government’s
statement of policy.”

There is also here a statement that
on compulsory acquisition the pro-
ceeds would be remittable. There-
fore, in so far as this discussion is
concerned with objecting to the
extension of the licence in the con-
text of the Industrial Policy Resolu-
tion, as well as in the context of the
Prime Minister’s statement in 1949
in relation to foreign interests, T regret
that the argument cannot be sustained
on the basis on which Mr. Basu has
put it.

Secondly, Sir, T should like to turmn
to the merits of the matter. I have
no information whether the licence
has been extended or not. The infor-
mation that 1 have is this. Whereas
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the option to purchase the enterprise
could have been exercised only in
1990, the period has now been reduced
to 1980. In other words, the period
within which this enterprise could be
acquired by the Government,— if on
merits it were the proper thing to do
in the interest of the country,—has
been advanced by ten years.

On the merits of the matter, I know
that the State Electricity Board in
West Bengal,—I am perfectly certain
upto a point—could manage this
enterprise. 1 do not like to doubt
their competence. But 1 should like
to add that the West Bengal State
Electricity Board has its hands full
with the work that it has already
got. Secondly, its resources are under
considerable  strain. Thirdly, the
acquisition of this enterprise would
in the aggregate cost us something of
the order of Rs. 46 to 47 crores in
accordance with the terms of acquisi-
tion thdat are embodied in the Electri-
city Act. I have not got the detailed
figures before me; but I think Mr.
Basu is probably right in saying that
out of this, about one-third, may be
Rs. 13 or 15 crores would be the
amount that would be payable in
terms of foreign exchange and the
balance would be the amount payable
in rupees. The plain question is : are
spare resources of that magnitude
available with either the West Bengal
Government or the Central Govern-
ment, in terms of rupees as well as
foreign exchange, to enable them to
acquire this enterprise if on merits
the enterprise ought to be acquired,
which is a different question alto-
gether? Fourthly, if resources of that
magnitude are available, are there not
better uses to which they could be
put than merely acquiring this parti-
cular enterprise that is being run very
competently. I am not here concer-
ned with any difference of opinion as
between public sector and private sec-
tor enterprise or nationalisation of
public utility enterprise or anything
of the sort. I am merely enquiring:
whether resources of that magnitude
are available?—and if available,
‘could they not be better deployed in

AUGUST 27, 1968

Corp. (Dis.) 2310

other directions than merely for ac-
quiring a perfectly competently run
concern. If not them looking into
the matter on merits, I should like to
say this : I do not think the discussion
can be sustained either on merits, or
on the grounds on which Mr. Basu
has urged it, namely, that the action
of the West Bengal Government
contravenes the Industrial Policy
Resolution per se because it is a
British monopoly. All public utilities
have to be monopolies; you cannot
have more than one concern operating
to generate or distribute electricity in
a given area. They have to be mono-
polies.  The question whether it is
British monopoly and therefore it
should have been acquired should be
irrelevant, in terms of the Prime
‘Minister’s statement,

Therefore, Sir, the observations that
1 have made are to this effect:
whether on public grounds and on
merits of the matter, it is desirable to
acquire the enterprise is one question;
whether it should be acquired before
1980 is also another question; but
whether in the terms in which this
discussion has been brought forward,
it is sustainable in those terms, my
submission is that it is clearly not so

SHRI S. S. KOTHARI (Mand-
saur): We are of the definite
opinion that the country’s infra-struc-
ture must not be allowed to be domi-
nated in any field by foreigners, parti-
cularly in a crucial field like electri-
city in a sensitive region like Calcutta
and its outskirts. As my friend Shri *
Basu has pointed out, the Calcutta
Electric Supply Corporation is obtain-
ing power at a cheap rate from the
DVC which has built up that com-
plex with public money and is supply-
ing power to the consumers at an
exorbitant cost, about 17 paise per
unit. The important point is that
profits are remitted abroad and the
foreign exchange is being lost. As
Mr. Dandeker pointed out, a certain
amount of foreign exchange would be
necessary to nationalise it or to take
it over; it is true. But then it would
save the existing recurnng loss of
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foreign exchange. That is very
relevant.

Beﬁ@ﬁ. I feel that profits which
are being earned in excess of a reaso-
nable return on capital employed
belong to the public and the State and
not to the company. These profits
should be utilised for providing redu-
ced rates to the consumers in the
years to come, that is, in the years
1969-70 and 1970-71 so long as the
concern remamns in the hands of the
British monopolists. Besides, in my
opinion, once a decision is taken that
the CESC has to be taken over. the
resources can be found. There can-
not be two opinions about it. It is
the will that is lacking. If the deter-
mination is there, the funds can be
found. and the Central Government
can come to the aid of the State
Government with regard to the garner-
ing of resources for taking over the
Calcutta Electric Supply Corporation.

Another point that 1 would like to
make is that every effort would have
to be made for the maintenance of
the efficiency of the concern after it
is taken over. 1 believe that there is
only one foreigner, the man at the
apex. who is there. but after him the
whole hierarchy is constituted of
Indian technicians, Indian engineers,
who in my opinion are no less com-
petent than any of their foreign
counterparts in any country in the
world. Therefore, our engineers can
successfully run the concern. and in
any case you can hire the foreigners
from any part of the world, if at all
they are needed. So, I feel, as far as
the personnel is concerned, there is
going to be no difficulty. to maintain
the efficiency.

As regards finance, if the Central
Government decides to assist the
West Bengal Government, the money
could be found and the CESC can be
taken over. Calcutta. as 1 have
already said. is a very sensitive region.
In that way, its borders are quite
close to East Pakistan border: and
so, in a crucial field like electricity.
the policy decisions cannot be left in
the hands of foreigners. who may
take policy decisions to suit their own
needs. And decisions are taken pro-

30—5 SLD'68.

bably somewhere in London head
office and not in Calcutta by the
Board. They are dictates given from
London and they are just obeyed
here. Therefore, I firmly emphasise
and request the Minister, the West
Bengal Governor and the Government
of West Bengal that they must take
over the concern by 1971 and the
contract should not be allowed to be
renewed under any circumstances.
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SHRI INDRAIJIT GUPTA (Ali-
pore}: Sir, I would like to draw
the attention of the House to one or
two aspects of this question which
have not been referred to by others.
It is not a coincidence to my mind

that the only Indian Director on the -

Board of Directors of this company
is the former Finance Minister of the
Congress Government, Mr. Sachindra
Chowdhury. It should be remem-
bered that he was the only Indian
Director prior to 1966. Because he
became Finance Minister, he had to
resign from that. Immediately after
his Finance Ministership came to an
end, he has been re-appointed. He is
not only a Director. He is a very
eminent lawyer. He has been deal-
ing in company law for a long time in
Calcutta, from where we come. We
know that for many years, he has
been one of the most trusted lawyers
working on behalf of the British con-
cerns like the Calcutta Tramways
Company and so on. I want to raise
this question : What advice is this
gentleman giving to this concern and
is it in the interests of the country
or of the British shareholders ?

MR. CHAIRMAN: That is not
the point under discussion.

SHRI INDRAJIT GUPTA: The
point is, whether the takeover of
the company should be in the nation’s
interests or not. I am not interested
whether it is going to be done in
1970, 1980 or 1990 ; we do not know
the position. But my contention is,
every day that passes is being utilised
by this company, acting on somebody’s
advice. to see to it that when that

- day, which it considers to be an evil
day, comes, it will be possible to have
the take-over done on terms most
favourable to itself. We have the
example of the Calcutta Tramways
Company, whose management and
control only were taken over by the
United Front Government. But that
company had known for a long time
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that its licence was going to expire
and it would not be renewed. So, it
allowed all its assets, rolling stock,
tram cars, maintenance of track, etc.
to go to rack and ruin. Anybody
who travels by those tram cars knows
the condition. No repairs were
carried out, so that when the time
came for the take-over, the whole
thing -would be reduced to junk. The
Calcutta Electric Supply Company
is following the same tactics. . Huge
amounts are appropriated every year
in the name of renewals and replace-
ments but the money is not spent for
those purposes.

I hope the Minisseg knows that for
the last six months, what was supposed
to be a very new and modern turbo-
generator at the New Cossipore plant
suffered a mysterious breakdown. It
is still lying in that condition and no
repairs have been carried out. We are
told that it will take several months.
At the Mulajore power station, an
incinerator which is used for removing
soot and dust is out of order for many
months. All the inhabitants in that
area have to suffer from soot and
dust. No repairs are being carried
out. I submit that a high-powered
enquiry should be carried out to see
whether the plant and equipment of
this company are being properly
maintained and repaired or not. If
that enquiry is carried out, you will
find that there is a deliberate policy
behind it. _

If you study the Chairman’s speech
at the annual general meeting of this
company, you will find this : After
the devaluation of the rupee, we have
naturally written down our sterling
assets. In the normal course, we
would be entitled to write down only
the post-devaluation assets. But we
have been advised that in the peculiar
circumstances obtaining here in the
case of this company, even the pre-
devaluation assets should be written
down : It is there in his speech black
and white. I have not brought that
speech unfortunately today.

I would like to know whether this
matter has been inquired into. This
is a very peculiar practice, a very un-
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precedented practice I would say. This e gofeefadl acard ST
is being carried out on the advice of P T 2 9w ¥ T AT
people like Shri Sachin Choudhuri & @ @ & 3 ; ’
with an eye to future takeover so that  W&TETT FX HITHET T W |
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through neglect of repairs and rene- T T A TIAT Il @ fF wwr
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and the take-over should be done as  ATaral FHAT g !

soon as possible.
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w1 gE Y | st dYe Fo fa, A Fo
To AT WX e wHo FEST wifz

Wt g T 9w ®t agrEr 2
W% 2 g A9 T 33 F4 fW
fees Ffaem  gaige &1 397 3U
OHE! T | T ACE T g1 TL HLMEL
SO 1 (- SO

MR. CHAIRMAN: You can write
to the Minister and he will make en-
quiries.

=it ofy T ag gufcese, §g@ &W
7 S=iA 33 F @ W WX
Faew ¥ @ @ gge Www 2@
# UF W AT AT AW BT FJ@AET
areaT g1 w9 A g g fE @
T ow @ F wA fewddr ¥ T
AegT 10 A 12 W F HEAEEH
Fw1 g, faw & T &@mi A
800 ¥ 1200 %o a% WA # ey
1| T @ W W 1 W9 ¢,
§ ggmaeT § fFww & avw
WA & AEET 8 |
19 Hrs.

§ A9 F1 0F AT A qqAT

< 9TEAT 0 UE FEET W ART T

Calcutia Electricity AUGUST 27, 1968 Corp. (Dis.)

2318

7 foar v & 3w & d=
FO% WA F fewma s &

34

W g wmoaw ¥ fem
foam & 7T ST &1 W @
F FM ¥ Wez FIA N A5 Ao
aRe q &, fom %1 3@ & fa¥
1,000 %o T TFHZ fEmr mar

2

g N & ww F amA @
77 ™ wr § 5 Fow Qfes
AT FTON W O™ % ¥
YRR FT #FEE § ST A
aEa § F wlE g # woa
TEGHW FEAT ATET |

24
%

FEEEE
]

14
%%ﬂiii
=133

3
i
ﬂw 1

AL wyD

THE MINISTER OF IRRIGA-
TION AND POWER (DR. K. L.
RAQ) : Mr. Chairman, Sir, I should
thank the various hon. Members who
huve participated in this debate. The
mover, Shri Jyotirmoy Basu has
made out a very moderate and
reasoned case and I am thankful to
him for the suggestion that he has
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made. Now, one or two points 1
would like to mention here. The first
question was whether not taking over
the undertaking is not contradictory
10 the Industrial Policy Resolution.
The hon. Member, Shri Dandeker has
already shown that it is not so, and
1 would not go into that.

SHRI JYOTIRMOY BASU: His
Majesty’s loyal opposition!

DR. K. L. RAO: I would like to
cover only the main points. As I sub-
mitted already, the hon. Member, Shri
Basu has made out a very good case.
There is a lot of good points in his
speech, but I will come to the practical
aspect of his suggestion. When this
country attained independence we had
316 private electricity undertakings
which generated and distributed power.
Now the number has come down to 164
from 316. Out of these 164 under-
takings there are three which gene-
rate 90 per cent of the power in the
private sector, and they are the Cal-
cutta Electricity Supply Undertaking,
Tatas at Bombay and the Ahmedabad
Electricity Undertaking. We should
recognise that 14 per cent of the fotal
power generated in this country is
generated by the private sector.

Therefore, the Calcutta Electricity
Supply Corporation is contributing
something to the power system of the
country. But I am not so much
worried about that, because we have
developed the technique of generation,
technique of distribution and we have
got very good, able engineers in this
country who are fully capable of
taking up an installation of this type.
But the practical difficulty is this. If
we want to acquire these private
undertakings. we have got to pay
them money according to the parti-
cular rules.

These three installations alone
come to about Rs. 120 crores of which
this may be something like Rs. 40
crores to Rs. 50 crores.

SHRI JYOTIRMOY BASU: This
is the only British one.

DR. K. L. RAO: The question is
of finding out these Rs. 40 crores of
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which Rs. 14 crores has got to be in
foreign exchange. If we have the
money—money is very constrained and
limited for us—I would rather use it
for acquiring the 161 private under-
takings which come in the way of
our rural electrification.  They are
merely small units spread all over
practically except four States, Orissa,
Andhra Pradesh, Jammu and Kash-
mir and one more. Every other State
has got these private undertakings
which are not generating. They are
not big ones, only small ones which,
naturally-——I do not say anything
against them—cannot exist when we
are doing electrical generation and
transmission in the country on a very
vast scale.

SHRI RABI RAY : The result will
be nothing. It is the question of
Security.

DR. RANEN SEN (Barasat):
In this particular case you can take
over the management to begin with
without any compensation. What is
the difficulty ?

st wfw waw : awl wWE freEw
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DR. K. L. RAO: It is a question
of realities. 1f we have Rs. 40 crores
or Rs. 50 crores we can take over the
small inefficient undertakings all ever
the country.

SHRI JYOTIRMOY BASU: No;
you must take it over. Do not try to
dilute it

DR. K. L. RAO: It is a gquestion
involving finances, as I have sub-
mitted. There is no other considera-
tion in this case. The Benual

E|
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Government has been able to bring it
down to 1980 instead of 20 years
hence, that is, 1990. 1 would appeal
1o the West Bengal Electricity Board
and the West Bengal Government
that in these ten years they try to save
the money and set it by with a view
to purchasing it at least in 1980.

SHRI JYOTIRMOY BASU: It
will be now or never.

DR. K. L. RAO: As to getting a
loan from the LIC and so on.........

SHRI JYOTIRMOY BASU: You
have given Rs. 70 crores to the
private sector, to ten big business
houses. Why can you not get money
for electricity? Why can you not
float debentures and loans?

DR. K. L. RAO: If you can show
me some source of money, I can use
it for rural electrification.

SHRI JYOTIRMOY BASU: 1

will.

DR. K. L. RAO: I know, Shn
Jyotirmoy Basu knows very thorou-
ghly where the money is available
and I shall be very happy if he gives
me some’'money for the more impor-
tant works.

1t also involves, as I said, Rs. 14
crores of foreign exchange. At the
moment, our financial condition being
what it is, it is not possible to take it
over. The only point that we should
be careful about and see is that the
company is not taking too much pro-
fit or is not going beyond a reasona-
ble return. On that, of course, we
are having a very careful watch.

SHRI S. S. KOTHARI : The con-
sumer should be charged reasonably.
The company must get only a reaso-
nable return on capital employed as
in the case of other electricity com-
panies and any excess that they obtain
should be given back to the consu-
mer in the form of rebate.

DR. K. L. RAO: We have got a
control over that. The rate that they
fix is entirely under continual review
of the Central Water and Power
Commission and the Ministry. 1t
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we find at any time that they are
going beyond what is stipulated in the
Sixth Schedule of the Electricity Act,
we will take action. There is mo
difficulty about that. We can assure
about that.

Hon. Member, Shri Gupta, pointed
out that the maintenance is not so
good .or some units have gone off. I
will make inquiries. I have not gone
into that aspect. I would also look
into the devaluation aspect.  They
have made some good points; I do
not deny that. The debate has been
useful that way.

The rates of the Calcutta Electricity
Supply Corporation are also lower
than for example in Delhi. For
domestic heat and power they charge
9 paise per kilowatt hour.

ot @ ta: FEFHAT H FE
s fafaer e 20

SHRI JYOTIRMOY BASU: At
what price do you sell it ? T am asking
about the D.V.C. Why don’t you tell
that ?

DR. K. L. RAO : But the reason
for the Project is that they started in
the beginning of the century and at
that time the things were very cheap

. (Interruption).
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DR. K. L. RAO: Naturally, I
submit, they started in 1897 and at
that stage, the things were very cheap
in those days.

MR. CHAIRMAN :
into arguments.

DR. K. L. RAO What is happen-
ing is this.. o

SHRI JYOTIRMOY BASU: May
I point out that they have taken 86
per cent of the paid-up capital, the
ordinary share capital, in the last 10
years ? .

DR. K. L. RAO : What is happen-
ing now is that, gradually, they are

Don't  enter
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taking more and more power from
us. They are actually buying from
the D.V.C. and from the West Bengal
State Electricity Board.  They are
buying as much as 1000 Kw hours
4 year.

It is because Calcutta is consuming
more and more. They are not able to
cope up with that. They are not ex-
panding their units. They are making
use of the undertakings in the neigh-
bourhood. I would submit that on ac-
count of the financial restraint that
we have, on account of the fact that
we have got to stretch our finances in
the best advantage possible, while it
is desirable that we should have the
electricity supply undertakings, not
only this but in general..................
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DR. K. L. RAO: I would say that
taking the finances into account, I
regret, it will not be possible to
acquire this undertaking in the next
one year. But, as I said earlier, it
is very necessary to plan out even
now and see that we try to acquire it
in the next 10 years,

With regard to the other question
about security, I can assure the hon.
Members that we have sufficient
amount to mechanism to see that
there is no difficulty on account of
that.

MR. CHAIRMAN: The House
stands adjourned to meet again
tomorrow at 11 AM.

19.13 Hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
August, 28, 1968/Bhadra 6, 1890
(Saka).
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